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INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970eblatents (Amendment) Act, 2005
effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis on every Friday covering the varerdingec
on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to the Control
General of Patents, DesignsT&ade Marks. Suggestions and comments are requested from all quarters so th

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

5" JANUARY,2018
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THE PATENT OFFICE
KOLKATA, 05/01/2018
Address of the Patent Offices/Juridictions
The following are addresses of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bh avan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union T erritory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, Secta 8V, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nicin
All applications, notices, statements or other documents or any fees required by the Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that pperson at any time before the grant of Patent may give representation by way c
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendment) Act, 2008ad with Rule55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy of the same can be supplied bytl@ffitat as

per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patents Act, 1970 as amended by the Ramatmiment) Act, 2005
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the Patent Office is being publist
containing all he activities of The Patent Office such as publication of all the patent applications dfter 18
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Patents (Amendment) Act, 2005 and Rtheseunder on weekly basis on evenday .

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being taken to publish all the patent aagibns under section 11(A) of the Patents Act.
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicant and Patent Office will grant Patdygfare six months

from the date of second publication, provided that there is there is no third party representation.
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Patent Information System

THE PATENT OFFICE

Aif® WaaT Wa/BOUDHIK SAMPADA BHAWAN
A-2/Cp-2, ATEE V/ Sector-V, WIRE TH/SALT LAKE
Fra@ETaVKOLKATA- 700 091
T/ Tel : (91)(33)2367 1943-46

: (91)(33)2367 1987(D).

/No. :H-45011/1/2004Admn.

Date:22-11-2017

LIST OF HOLIDAYS FOR THE YEAR -2018

The following days have been declared as Hokdaybe observed by the Patent Office

Kolkata during the year 2018.

S|, |Holidays & Connected Festivals Date Days of Week

No. |Basant Panchami/Sri Panchami January, 22 Monday

1

2 Republic Day January, 26 Friday

3. Holi March, 02 Friday

4, Mahavir Jayanti March, 29 Thursday

5. Good Friday March, 30 Friday

6. Buddha Purnima April, 30 Monday

7. Idu'l Fitr June, 16 Saturday

8. Independence Day August, 15 Wednesday

9. Id-uz-Zuha (Bakrid) August, 22 Wednesday

10. |Muharram September, 21 Friday

11. |MahatmaGandhi's Birthday October, 02 Tuesday

12. |Dussehra (Maha Navami) October, 18 Thursday

13. |Dussehra October, 19 Friday

14. |Diwali (Deepavali) November, 07 Wednesday

15. |Id-E-Milad November, 21 Wednesday
(Prophet Mohammad Birthday)

16. |Guru Nanak's Bthday November, 23 Friday

17. | Christmas Day December, 25 Tuesday

Note: Central Government Organizations, which include industrial,
doing work of Secretariat nature) would observe 16 holidays

commercial & training establishments (i.e. other than
in a gaa of which 3 namely Republic Day,

Independence Day and Mahatma Gandhi's Birthday will be compulsory. The remaining holidays/occasions may be
determined by such Establishments/Organizations themselves on year to year basis.

In deciding whether a partiar Deptt/Establishment/Organization an industrial commercial or trading organizations
(i.e. other than those doing work of Secretariat nature) the decision may be taken by the respective Ministry/Ministry of

Home Affairs, New Delhi.

The dateof Holidaysfor the Muslim festivalsmaybe changed on sighting of the Moon and decision to be taken by

the State Gowvt.
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Early Publication:

The following patent applications have been published under section 11&) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed maer under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714046075 A
(19) INDIA
(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : DISPLAY MODULE AND ELECTRONIC DEVIGE

(51) International classification :F21Vv8/00 (71)Name of Applicant :
(31) Priority Document No :201710057464.| 1)GUANGDONG OPPO MOBILE
(32) Priority Date :26/01/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priorig country :China Address of Applicant :No.18, Haibin Road, Wusha, Chanc
(86) International Application No ‘NA Dongguan, Guangdong 523860, China China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)BAO, XIAOMING
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the development of matrix type transdermal patch of diltiazem hydrochloride usind solid lip
nanoparticles to reduce dose size, side effects, adverse effects and toxicity in conventional therapy of arrhtittmaia. Di
hydrochloride is a BCS class Il drug (high solubility and low permeability) with hydrophilic nature having poor bioatadabil
undergoes first pass metabolism. The problem of low permeability can be solve by preparing solid lipid nasapatticded as a
carrier in development of transdermal patch with an objective to improve permeation via skin which in turn will improve pati
compliance.

No. of Pages : ZNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application No201714046088 A
(19) INDIA
(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : DISPLAY ASSEMBLY, ELECTRONIC DEVICE AND METHOD FOR ASSEMBLING THE SAME

(51) International classification :F21Vv8/00 (71)Name of Applicant :
(31) Priority Document No 201710013761 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :09/01/2017 TELECOMMUNICATIONS CORP., LTD
(33) Name of priority country :China Address of Applicant :N0.18, Haibin Road/usha, Chang'ar
(86) International Application No :NA Dongguan, Guangdong 523860, China China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)LIN, YUGUI
(61) Patent of Addibn to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A display assembly is provided. The display panel may include a bottom frame, a display panel, a cover plate, a sideaframe
connectingmnember. A bottom surface of the display panel is disposed on one surface of a bottom plate of the bottom frame
surface of the cover plate is attached to a top surface of the display panel. An inner surface of the side frame Fpgispibsdd
the side surface of the display panel and secured to a side wall of the bottom frame. The connecting member includeledn €
portion and an extension portion. The extension portion extends from the embedded portion and protrudes from the mokr s
the side frame, and disposed between the cover plate and the display panel. An electronic device and a method forthesem
same are also provided.

No. of Pages : zNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201714046120 A
(19) INDIA
(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : DISPLAY ASSEMBLY, ELECTRONIC DEVICE AND METHOD FOR ASSEMBLING THE SAME

(51) International classification :F21Vv8/00 (71)Name of Applicant :
(31) Priority Document No 201710013762 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :09/01/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :N0.18, Haibin Road/usha, Chang'ar
(86) International Application No :NA Dongguan, Guangdong 523860, China China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)CHENG, JIAO
(61) Patent of Addibn to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A display assembly is provided. The display panel may include a frame, a display panel, a cover plate, and an adhesive. Tl
includes a bottom plate and a side wall. The display panel includes a top surface and a bottom surface, and the bottom suri
display panel is attached on one surface of the bottom plate. The rear surface of the cover plate is attached toaiteofapesurf
display panel. The side wall of the frame and the side surface of the cover plate may cooperatively define a gap. Ehis &t
in the gap to bond the side surface of the cover plate to the side wall. An electronic device and a metbeahliting the display
assembly are also provided.

No. of Pages : & No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714046859 A
(19) INDIA
(22) Date of filing of Application :27/12/2017 (43) Publication Date : 05/¢2018

(54) Title of the invention : DISPLAY SCREEN ASSEMBLY, ELECTRONIC DEVICE AND IMAGE ACQUISITION METHOIL

(51) International classification :H04M1/02 (71)Name of Applicant :
(31) Priority Document No 201710057604 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :26/01/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of pority country :China Address of Applicant :N0.18, Haibin Road, Wusha, Chan
(86) International Application No :NA Dongguan, Guangdong 523860, China. China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)XIAOMING BAO
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A display screen assembly, an electronic device and an image acquisition method are provided. The electronic deviae inclt
housing, a display screen assembly, a camera and a processor. The display screen assembly is arrangechgnThe kispay
screen assembly and the housing cooperatively form a receiving chamber. The display screen assembly includes a ttéyspi
area. The transparent entity area includes a plurality of image pixels configured to display informat@@méitzeis arranged in th
receiving chamber. The camera corresponds to the transparent entity area and is configured to receive light passimg throug
transparent entity area to acquire an initial image including a first scene outside the electioaiamtta second scene inside the
electronic device. The processor is configured to process the initial image to obtain a target image that includese¢he &rgd is
without the second scene.

No. of Pages : & No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/09/2017

(21) Application N0.201711032878 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : CROSSBOW

(51) International classification

(31) Prority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F41B5/1:
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)BHARAT KWATRA
Address of Applicant :762, Rishi Nagar, RaniBagh, New
Delhi- 110034 INDIA Delhi India
(72)Name of Inventor :
1)BHARAT KWA TRA

(57) Abstract :

A voice operated crossbow launching burning arrow is disclosed which can be used in battle field, hunting etc. The arossbc
work independently and/or in conjunction with any smart protective shield worn by any user with thévoéte input of the user.
The crossbow consists of a processor, a voice recognition device, an energy storing device and a power source. Thehgorki
crossbow initiates by the voice signal generated by the user and is further being processguddmessor to launch an arrow.

No. of Pages : 1No. of Claims : {
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032879 A
(19) INDIA
(22) Date of filing of Application :16/09/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : LASER PLASMA SHOOTING DEVICE

(51) International classification :G03B39/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARAT KWATRA
(32) Priority Date :NA Address of Apgkant :762, Rishi Nagar, RaniBagh, New
(33) Name of priority country :NA Delhi- 110034 INDIA Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)BHARAT KWATRA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A laser plasma shooting device is disclosed. The laser plasma shooting device is a flex sensor controlled devicse Hotudesi
processor, at least a flex sensor which is activated by sensing bending angle of the wrist. The device further inatades a voi
recognition device which is operatively coupled to the processor and circuit assembly which is operativelytatluplideix sensor
and the processor. The device activates by voice input which is processed by the processor.

No. of Pages : 1No. of Claims : «

The Patent Office Journal No. 01/2018 Dated 05/01/2018 15



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of fiing of Application :16/09/2017

(21) Application N0.201711032880 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : POWER GENERATOR

(51) International classification :FO3D9/2t| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARAT KWATRA
(32) Priority Date :NA Address of Applicant :762, Rishi Nagar, RaniBagh, New
(33) Name of priority country :NA Delhi- 110034 INDIA Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)BHARAT KWATRA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A power generator is disclosed. The power generatoivesow power input and delivers high power output. The power gener
can deliver a power output of 72 V from an input of 8.2 V. The power generator includes a circuit assembly, a cavity with a
periphery, a copper wire having two ends, surroundiegeriphery of the cavity. The circuit assembly receives inputs from ent
the copper wire and produces an output greater than the input.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714042720 A
(19) INDIA
(22) Date of filing of Application :28/11/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : IMAGE PROCESSING METHOD AND IMAGING APPARATUS

(51) International classification :G03B13/00 (71)Name of Applicant :
(31) Priority Document No 1201611079031 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :29/11/2016 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :N0.18, Haibin Road, Wusha, Chan
(86) International Application No :NA Dongguan City, Guangdgrb23860, China China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)WEL, Yi
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An image processing method includes determining whether a color of a current pixel of a first imitating image is safoe @fsaa
related pixel of a color block image; whve same, using a pixel value of the related pixel as a pixel value of the current pixel
when not the same, using pixel values of a related pixel unit to calculate the pixel value of the current pixel thrpoghiorteA
color of the related pixeunit is same as the current pixel. A plurality of pixels of the related pixel unit are located in a first set
image pixel units of the color block image, wherein the first set of image pixel units neighbor a first image pixel ingitréiated
pixel belongs to. An imaging apparatus and a method performed by the imaging apparatus are also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714043725 A
(19) INDIA
(22) Date of filing ofApplication :06/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : AN INTEGRATED SMART ELECTRONICS REGISTRATION PLATE SYSTEM FOR MOTOR
VEHICLES

(51) International classification :B60R13/10 |(71)Name of Applicant :
(31) Priority Document No :US62/8325Zf 1)Chandra Shekhar Khare
(32) Priority Date :13/12/2016 Address of Applicant :R V 55 Indus Garden, E8 Extention
(33) Name of priority country :U.S.A. Rohit Nagar, Trilanga Bawadia Kalan, Arera Colony, Bhopal,
(86) International Application No ‘NA 462039 Madhya Pradesh India
Filing Date ‘NA 2)Shiv Verma
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)Shiv Verma
Filing Date ‘NA 2)Chandra Shekhar Khare
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An integrated Web Server based vehicle management system, with Smart Electronics Registration Plate or a Smart Electrc
License Plate for-governance in Department of Motor Vehicles, law enforcement, emergency medical care, toll collection, \
theft detection, vehicle accident monitoring, vehi cE eatg
assistance. The Smart Electronics Registration plate uses Electrophoretic reflective display known as Electrdnic mgager,
CLEARInKk, requiring no power to maintain display, and conforms to present day Registration Plate or License Pdaug $tren
with added features. System supports a smartphone based App with map to enable all the above functions to assist drivers
Police, and ER personnel. The Smart Electronics Registration Plates communicates with Web Server using persofestdesy
a smartphone over Bluetooth or M/and has built in smarts for accident detection, vehicle motion detection, GPS, and plate !
Registration Plate uses a built in cellular modem for communication in case of no personal Hotspot icltheniahtrowd running
system App. All the communications are secure and interaction with Web Server uses at least triple authentication.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711045802 A
(19) INDIA
(22) Date of filing of Application :20/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : TUMOR COLLECTION CHAMBER FOR SPACE OCCUPYING LESIONS IN NEUROSURGER'

(51) International classification :A61K38/0¢|(71)Name of Applicant :
(31) Friority Document No ‘NA 1)DEEPAK KUMAR JHA
(32) Priority Date :NA Address of Applicant :DEPARTMENT OF
(33) Name of priority country ‘NA NEUROSURGERY, AlIIMS, JODHPUR, RAJASTHAN, PiN
(86) International Application No :NA 342005, INDIA Rajasthan India
Filing Date ‘NA (72)Nameof Inventor :
(87) International Publication No NA 1)DEEPAK KUMAR JHA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Collection of tissue sample is one of the most important step in neurosurgery while removing intracranial or intraspinal spat
occupying lesions. It is required for tissue diagnosis, further treafpleaming and prognostication. There is no mention of any t
except taking pieces using various biopsy/holding forceps or curettes. Author has designed a prototype of a tumoicbalelotio
(TCC), which is connected to the suction tubing for caltecof solid tumors during surgical removal by suction by selectively
allowing the suction flow through the TCC. It is easy to use as and when the tumor is being removed and suction floypaasd
by the surgeon or the assistant once tumor remodalris or otherwise. It also helps in gross visual and volumetric assessmen
extent of resection of the lesion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711046022 A
(19) INDIA
(22) Date offiling of Application :21/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : DEVELOPMENT OF TRANSDERMAL MATRIX TYPE PATCH OF DILTIAZEM
HYDROCHLORIDE USING SOLID LIPID NANOPARTICLES FOR ARRHYTHMIA

(51) International classificain :A61N1/05[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SANDHYA JAISWAL
(32) Priority Date :NA Address of Applicant :#2061/3, SECTOR-@5
(33) Name of priority country :NA CHANDIGARH-160047, INDIA Chandigarh India
(86) International Application No ‘NA (72)Name ofInventor :
Filing Date :NA 1)GHANSHYAM DAS GUPTA
(87) International Publication No *NA
(61) Patent of Addition to ApplicationiNnber ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the development of matrix type transdermal patch of diltiazem hydrochloride usind solid lip
nanoparticles to reduce dose size, side effects, adverse effectsiaitg itoxonventional therapy of arrhythmia. Diltiazem
hydrochloride is a BCS class Il drug (high solubility and low permeability) with hydrophilic nature having poor bioatadabil
undergoes first pass metabolism. The problem of low permeabilitlyecanlve by preparing solid lipid nanoparticles and used a:
carrier in development of transdermal patch with an objective to improve permeation via skin which in turn will improve pati
compliance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711046475 A
(19) INDIA
(22) Date of filing of Application :23/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A Brick making Machine and Method to use thereof

(51) Intenational classification :B28B1/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHUBHAM PANWAR
(32) Priority Date :NA Address of Applicant :H. No. 182, Laxmanpur, Vikas Nagi
(33) Name of priority country :NA Dehradun248198, Inéa Uttarakhand India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SHUBHAM PANWAR
(87) International Publication No NA 2)SURENDRA PAL PANWAR
(61) Patent of Addion to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A brick making machine (64) according to the present invention comprises of a main motor (58) which provides the mgeian
train (57), compsing of several gears in series (57.1, 57.2, 57.3, 57.4, 57.5 and 57.6), and in turn runs a crank gear (7) at tt
end. Said crank gear (7) is used to rotate a crank (3). Said crank gear (7) is further connected to transmit gearih @jrmikich
connected to a transmit gear2 (10). Said transmit gears (9 and 10) are further connected to gear3 (12) which is riotatedkby ¢
(3) through said transmit gears (9 & 10) and further rotates a cam shaft (17) of said locking system. Further3 $aR) gea
connected to a free gear (61) which connects said gear3 (12) with a drum gear (63) which is connected to a drum asaechbl
moves the drum according to the rotation of said crank (3). Said drum gear (63) is connected to a gear chBiriG2ysetribh
connects a main augur (46) and a secondary augur (47). A piston (1) which is connected to said crank (3) with theohekctife
rod (2). A pusher (33) is used to push out the new formed brick from the machine and moves with tha batp @f) which is
connected in between said crank (3).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038081 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date 05/01/2018

(54) Title of the invention : METHOD OF CONTROLLING WIRELESS BATTERY CHARGING APPARATUS USING AN
ULTRASONIC WAVE AND WIRELESS BATTERY CHARGING APPARATUS

(51) International classification :G01S3/8!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)GARG, Vasu
(32) Priority Date :NA Address of Applicant :D2/315, Vinay Marg, Chanakyapuri
(33) Name of priority country :NA New Delhi Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)GARG, Vasu
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisionalto Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention igrovides a method of controlling a wireless battery charging apparatus using an ultrasonic wave comprising
determining a direction in which an ultrasonic receiver is positioned; transmitting ultrasonic beam having a first beam patte
characteristics inhe direction of the ultrasonic receiver; and transmitting ultrasonic beam having a second beam pattern
characteristics in the direction of the ultrasonic receiver, if a first set of condition pertaining to receipt of theialbesmn having
the first beam pattern characteristics is satisfied; the second beam pattern characteristics being different from the first beam
characteristics. The invention furthermore provides a wireless battery charging apparatus comprising an ultrasoniesigoal g
configured to generate an ultrasonic signal; and a controller configured to implement the aforesaid method. FIGURE
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711046626 A
(19) INDIA
(22) Dateof filing of Application :26/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : BONE RETRIEVAL FROM HUMAN CADAVERS BY GHATAIKIAYYAR METHOD

(51) International classification :A61L27/3€|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SURAJIT GHATAK
(32) Piority Date :NA Address of Applicant :DEPARTMENT OF ANATOMY,
(33) Name of priority country :NA AIIMS JODHPUR BASNI JODHPUR342005, INDIA Rajastha
(86) International Application No :NA India
Filing Date ‘NA 2)ASHISH KUMAR NAYYAR
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)SURAJIT GHATAK
Filing Date ‘NA 2)ASHISH KUMAR NAYYAR
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Through the ages, anatomy evolved as a foundation of medical education. Osteology or study of bones are very esdeqgtial
part of anatomy teaching curriculum. Human bones are unserpasthe ability to provide thredgimensional instruction in
osteology. The important aspect of bone anatomy can be learned most efficiently by utilizing bones to understand #wdtsites
tissue insertion and the course of neurovascular bundles iegto.Maceration is time consuming and elicits strong odours. In:
are useful as a technique to clean bones but several thousand are required to produce rapid cleaning and if left evith lbages
period of time can eat and destroy them. Usirgtems of organic and inorganic chemicals to remove soft tissue was found to
most effective since it macerates bone in a fast and odourless way. It also has a less degradative effect on bone ®bithe¢han
cleaning processes. However, prompe¢tion should be given to the preparation when using the chemical method so that the
concentration used is not high in order to avoid dissolving and cracking the bones. The authors, having tried diffedsntaeth
been able to standardize their owathod and presents the method of retrieving bones from cadavers (or animals) using a
combination of various bone cleaning techniques for anatomical studies. The yield of the bones thus retrieved by tligsofmeth
very superior quality in terms of morplogical details and can be used for anthropological and morphometric studies.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711045022 A
(19) INDIA
(22) Date of filing of Application :14/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : TABLE TOP COOKIE MAKING MACHINE

(51) International classification :A21C9/0<|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Mohanpreet Singh and Kamalpreet Singh
(32) Priority Date :NA Address of Applicant :Opp. Gurudwara Somasar Sahib,
(33) Name of priority country :NA Village Tibba P.O. Sahnewal, Ludhiana Punjab India
(86) Internaibnal Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Mohanpreet Singh and Kamalpreet Singh
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Cookie daugh in a dough hopper is extruded through a die plate by means of a pair of contra rotatintisfesd the extruded
dough is separated into a plurality of coekleaped deposits employing a-ciit wire reciprocated beneath the die plate. With eac
movement of the cubff wire, a conveyor carrying a tray moves a short distance for spacing the dough deposits on the tray-
rolls are operated independently from the-affitwire and conveyor so that a variable quantity of dough can be extrudedctor
deposit, and a time period is fixed for operation of theofiivire such that a sufficient quantity of dough is extruded before initi
severing of the dough.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/12/2017

(21) Application N0.201711045128 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : A SYSTEM FOR OPTIMIZING IMPACT RESOURCES

(51) International classification :HO04L12/2¢|(71)Name of Applicant :
(31) Prority Document No ‘NA 1)Drstikona Consultancy and Program Management
(32) Priority Date ‘NA Services Private Limited
(33) Name of priority country :NA Address of Applicant :A24, F/F SARITA VIHAR, New
(86) International Application No :NA Delhi- 110076, Inda Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Sujatha Kshirsagar
(61) Patent of Addition to Application Number ‘NA 2)Vineet Kshirsagar
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system for optimizing impact resources is disclosed. The system includes a receiving unit to receive requests froor@ne o
entities for resourceavailable to offer. The system further includes a unitization engine configured to unitize the received re:
offer by classifying the received resources into one or moreesdurce units offered by the one or more entities. Further, the s
includes a display unit for displaying the one or morerggource units. Ref: FIG. 2
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/2/2017

(21) Application N0.201717045831 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : FLEXIBLE MULTILAYER PACKAGING FILM WITH ULTRA HIGH BARRIER PROPERTIES

(51) International classificaticB32B27/08,832B27/30,B65D1/.
(31) Priority Document No  :15175241.7

(32) Priority Date :03/07/2015

(33) Name of priority country:EPO

(86) International Application

(71)Name of Applicant :
1)AMCOR FLEXIBLES KREUZLINGEN AG
Address of Applicant :Finkernstrasse 34 8280 Kreuzlinge!
Switzerland
(72)Name of Invertor :

No j§§$é$;0210616/065306 1)ETTRIDGE Peter

Filing Date ' 2)CHRISTOPHERSON Roy
(87) International Publication, 3)BROECKHOVE Isabel
No WO 2017/005597 4)LOHWASSER Wolfgang
(61) Patent of Addition to ‘NA 5)SKOV JENSEN Steffen
Application Numbe :NA

Filing Date '
(62) Divisional to Application_NA
Number :N A

Filing Date '
(57) Abstract :

The present invention is related to a flexible multilayer packaging film with high gas barrier properties ogrrgresior more
support layer(s)(1 10ne or more barrier layer(s)(6 68ach of the one or more barrier layer(s)(6 60) comprising an organic la
20) and an inorganic layer(3 30); wherein said multilayer film has an oxygen transmission rat¢hainl€s%
cm/m/24h/atnpreferably less than 0.05 cm/m/24 h/atrost preferably less than 0.03 cm/m/24h/atm measured at 23 C and 50

relative humidity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20171022398 A
(19) INDIA
(22) Date of filing of Application :27/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A FOLDAWAY FURNITURE

(51) International classification :A47B83/0<|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AKHIL GAUTAM
(32) Prioity Date :NA Address of Applicant :AL68, Top Floor, Dayanand colony,
(33) Name of priority country :NA Lajpat naga#, New delhi Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)AKHIL GAUTAM
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Appication Number ‘NA
Filing Date :NA
(57) Abstract :

Thepresent invention relates to a system of combined furniture of desk and bed that is easily convertible from desk ticbed
versa. The present invention includes a frame, a bed, a desk, a first desk support plate, a second desk suppottgiatenatfos
piston, a second pneumatic piston, a first spring and a second spring. The desk is coupled to the bed and bed isl&dttoetheo!
frame. The desk is also being coupled to the frame through the first desk support plate and the secamgodeglate. The first
pneumatic piston and the second pneumatic piston support the first desk support plate and the second desk suppedtplate,
The first spring and the second spring exert extra force needed during conversion of furhéyeesEent invention efficiently
utilizes lateral as well as vertical space of the room.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/1/2017

(21) Application N0.201714041667 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : DISPLAY PANEL ASSEMBLY AND MANUFACTURING METHOD THEREOF

(51) International classification :HO1L51/00
(31) Priority Document No :201720022983
(32) Priority Date :09/022017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :N0.18, Haibin Road, Wusha, Chan

Dongguan City, Guangdong 523860, China China
(72)Name of Inventor:

1)BAO, Xiaoming

2)HUANG, Maozhao

Filing Date ‘NA
(62) Divisional to Applicatbtn Number ‘NA

Filing Date :NA
(57) Abstract :

A display panel assembly includes a support, a display panel, a cover plate, and a decorative ring. The support istisdegat
component and a second support component. The secormttscmpponent includes a bottom wall and a side wall bent from th
bottom wall. A bottom surface of the first support component is fixed to the bottom wall. A side surface of the firstceunppaner
faces the side wall. The display panel is fixed topasurface of the first support component. The cover plate is disposed on the
display panel. The decorative ring is disposed on a top end of the side wall away from the bottom wall and joinedfttha siole

plate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714041747 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : WIRELESS FIDELITY CONNECTION METHOD, MOBITEERMINAL

(51) International classification :HO4W76/02 (71)Name of Applicant :
(31) Priority Document No 201710091095 1)GUANGDONG OPPO MOBILE
(32) Priority Date :20/02/2017 TELECOMMUNICATIONS CORP., LTD .
(33) Name of priority country :China Address of Applicant :N0.18, Haibin Road, Wusha, Chan
(86) International Application No :NA Dongguan, Guangdong 523860, China. China
Filing Date ‘NA (72)Name of Inventor :
(87) Internaibnal Publication No *NA 1)YADONG HU
(61) Patent of Addition to Application Numbe:NA 2)YI YU
Filing Date :NA 3)SHIMIN JIANG
(62) Divisional to Application Number ‘NA 4)BOTAO CU
Filing Date :NA
(57) Abstract :

An embodiment provides a Wireless Fidelity (f) connection method and a mobile terminal. The method includeBi B¢anning
is performed to obtain Access Point (AP) information of M APs; the AP information of N APs, of which signal strengthiseaire
than a first preset threshold value are gelbérom the AP information of the M APs, to generate a targeeiMist; X Wi-Fi lists are
determined from historical Wi connection data according to the targetPMiist, each WAFi list of the X WiFi lists being a WiFi
list of APs which have nevdeen successfully accessed, the historicaFidionnection data comprising Y Wi lists; and at least
one Service Set Identifier (SSID) or Basic Service Set Identifier (BSSID) is selected in th&iXis to perform WAFi scanning.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/12/2017

(21) Application N0.201714045489 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : BRACKET, ELECTRONIC MODULERND TERMINAL DEVICE-

(51) International classification :H02B1/48
(31) Priority Document No 201611185477
(32) Priority Date :20/12/2016
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIO NS CORP., LTD.

Address of Applicant :N0.18, Haibin Road, Wusha, Chan

Dongguan, Guangdong 523860, China China
(72)Name of Inventor :

1)YI WEI

2)YONG LI

Filing Date ‘NA 3)PEIJU CHEN
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

An electronic module (20) is provided. The elecicamodule (20) includes a bracket (22), a first electronic component and a st
electronic component. The bracket (22) includes a housing and a barrier rib (222), and a conductive paste (221) itheoasedea
rib (222). The first electronic compent and a second electronic component, are accommodated in the bracket (22) and spau
each other by the barrier rib (222), and electrically connected to each other through the conductive paste (221). detdécminal

(1000) and a bracket (22) ans@provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/12/2017

(21) Application N0.201714045617 A

(43) Publication Date : 05/01/2018

(54) Title of the invention BRACKET ASSEMBLY, CAMERA MODULE, AND MOBILE TERMINAL

(51) International classification :H02B1/48
(31) Priority Document No 201611185478
(32) Priority Date :20/12/2016
(33) Name of priority country :China
(86) International ApplicatioiNo :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :N0.18, Haibin Road, Wusha, Chan

Dongguan, Guangdong 523860, China China
(72)Name of Inventor :

1)YI WEI

2)YONG LI

Filing Date ‘NA 3)PEIJU CHEN
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present discture relates to a bracket assembly (1000) is provided. The bracket assembly (1000) includes a metal brac
and a spring module (20). The metal bracket (10) is configured to support an electronic component in a mobile termirihg2C
spring modu (20) includes a fixing portion (204), a pressing portion (201), and a elastic portion (202); the fixing portion (20
fixed in the mobile terminal (2000) and grounded, and the elastic portion (202) connects the pressing portion (201¥iagd the
portion (204); the elastic portion (202) is configured to provide a restoring force to the pressing portion (201), ane pressitig
portion (201) to be in contact with the metal bracket (10). A camera module (100) and a mobile terminal (2000ptarddesio
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721017052 A
(19) INDIA
(22) Date of filing of Application :16/05/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : DPSPRINTER: DUEL PRINTER SYSTEM TO REUSE WASTE PAPER AND PRINTED TEXT IM

(71)Nameof Applicant :

1)DR.BIPLAB KUMAR SARKAR

Address of Applicant :PVPIT, NEAR CHADANI CHOWK,

BAVDHAN, PUNE-21, MAHARASHTRA, INDIA. Maharashtr:
India

2)DR. ARTI MEHUL DIXIT

3)PRERNA PRAKASH LAHANE

4)DR. BEGRAJ SINGH

5)KAPIL KAPOOR

(51) International classification 2%13‘ 6)MS. VINA M LOMTE
(31) Priority Document No ‘NA gﬁﬁ\é\/@lﬂDﬁﬁ”\SﬂlﬁéﬁlNGH
(32) Priority Date ‘NA 9)YOGESH G. TORVI
(33) Name of priority country ‘NA 10)PARTH SAGAR
(86) International Application No ‘NA
Filing Date ‘NA 11)PRIYANKA MANOJ TAMBAT
(87) International Publication No :NA (712§l1|21§‘e80|-f|¢r:\|7eEr,1\'l[oDrRA MISHRA
(61) Patent of Addition to Application Number ‘NA .

1)DR.BIPLAB KUMAR SARKAR
2)DR. ARTI MEHUL DIXIT
3)PRERNA PRAKASH LAHA NE
4)DR. BEGRAJ SINGH

5)KAPIL KAPOOR

6)MS. VINA M LOMTE
7)PAWAN KUMAR SINGH
8)PARINIDHI SINGH
9)YOGESH G. TORVI
10)PARTH SAGAR
11)PRIYANKA MANOJ TAMBAT
12)DR. SHAILENDRA MISHRA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A Duel printing system is a meahism used in normal printer to reutilize not only print medium but also print media too. This
mechanism involves three procedures which works according to sensors used in it. A waste paper sheet full of textslonéntg
pen, pencil and some printiExt, is given as input to the printer to erase all the rough text and reutilize the waste page. Also
abstract and reuse printed text ink during the Heating procedure. In this whole system three procedures are involired tasnpe
sensor at scanner. Pencil made rough work on the paper/waste paper erased by using erasable toner. Normal printer ink r
pen made texts and images erased using heating mechanism. Printed text ink melted during heating procedure is fused by
cold air through head?2. After that fused ink particles are abstracted and collected in the black ink container. Even iheges ar
not erased during erasable toner and heating process then third technique (white ink spreading) is applied osothbepixel
character or pattern. By applying all above techniques printing medium and print media are reutilized without affectqualigpe
to save paper cost, printer ink, carbon emission and environment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721044926 A
(19) INDIA
(22) Date of filing of Application :14/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : GOOD CATTLE FOOD.

(51) International classification /A23K| (71)Name of Applicant :
10/00 | 1)MAKWANA KIRANBHAI VASHRAMBHAI

(31) Priority Document No :NA Address of Applicant :AT: KHAMBHA, T: SIHOR, DIST:
(32) Priority Date :NA |BAVNAGAR-364 240, GUJARAT, INDIA. Ggrat India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)MAKWANA KIRANBHAI VASHRAMBHAI

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Numbe ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This is a new research of processing ail agricultural produce useless waste viz. grass, tree leaves, cotton plantsckafjaican:
groundnut etc. and grass orste, which are burnt and making the best food for cattle out of it. The agricultural produce waste
used for good purpose is burnt or thrown away anywhere, but if the same is converted into good Cattle Food, good fisockio!
be made. The cattlor animals are used for agriculture or breeding. The deficiency of calcium, protein and other nutritious st
in cattle, such nutritive substances will be provided with the help of this good Cattle Food. Any chemicals are natissgubih t
Catle Food. Only and only the use of natural or goods produced therefrom are used. Any harmful goods for cattle are tiosL
new research.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/12/2017

(21) Application N0.201721044968

(43) Publication Date : 05/01/2018

(54) Title of the invention : GIMERBACARE (EQUIPMENT PATENT).

:A61C
1/00
A61C

(51) International classification 13/00

(71)Name of Applicant :
1)DR. CHETANA SACHIN MAKADE
Address of Applicant :68, KRISHNARPAN
RAMNAMAROTI NAGAR, NAGPUR-440 009,

A61C IMAHARASHTRA, INDIA. Maharashtra India
8/00 2)DR. PRATIMA RAMKRISHNA SHENOI
(31) Priority Doament No :NA | (72)Name of Inventor :
(32) Priority Date ‘NA 1)DR. CHETANA SACHIN MAKADE
(33) Name of priority country ‘NA 2)DR. PRATIMA RAMKRISHNA SHENOI
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

GP Herbacare is a device intended for rapid chairside disinfection of guttapercha points within 1 min and stonmgténgenform
throughout the obturation procedure during root canal treatment. It makes GP points medicated and measures the lesigth ¢
apical gutta perch point. This device is simple and can help patients in reducing the cost and time of etreéatimetit that may

cause endodontic failure. It may prove to be a boon to dentist too in terms of portability, cost effectiveness and loano®inte
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20172044974 A
(19) INDIA
(22) Date of filing of Application :14/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : LABORATORY SETUP FOR LEARNING FRACTIONADRDER CONTROL SYSTEM.

:HO4N|(71)Name of Applicant :

21/2471) 1)DR. VISHWESH A. VYAWAHARE

HO4W Address of Applicant :40RAMRAO ADIK INSTITUTE OF
76/12 |TECHNOLOGY, DR. D. Y. PATIL VIDFANAGAR, SECTOR
HO4W |7, NERUL, NAVI MUMBAI -400 706, MAHARASHTRA,
76/14 |INDIA. Maharashtra India

(51) International classification

(31) Priority Document No ‘NA 2)DR. MUKESH D. PATIL
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)DR. VISHWESH A. VYAWAHARE
(86) International Application No ‘NA 2)DR. MUKESH D. PATIL
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Appliceon Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Recent years have seen the extensive use thiematical tool of fractional calculus for modelling of a plethora ofweald and
marnmade systems. This is because almost all physical systems have fractional dynamics. Especially, the systems with me
with distributed parameter dynamics havenilzant fractionality. As a consequence, the field of fractimmder modelling and
control has attracted the attention of diverse research communities. The literature is abundant with many resultsqratbesttor
the majority of these are theoreticat simulation exercise. There are very few results on the practical implementation of fractic
order systems. The main reason for this is the unavailability of a dedicatetb-esgyexperimental/laboratory setup which can r
a fractionalorder sysem. As opposed to the setups for conventional integder systems, there is no setup available for fraction
order systems. Such a setup would greatly facilitate the students and researchers interested in pursuing researabf in the art
fractionatorder modelling and control. The setup developed in this invention, the first of its kind, provides -toresesy
experimentation facility for fractionarder systems. The setup is developed using a dedicated embedded processor. It has tl
feature ofreconfigurability of the noiinteger order of the system thereby achieving the change in dynamics of the system unt
study. The setup has a dedicated coprocessor checker to evaluate the correctness of the output edfdecteysiém. This trainir
setup, in addition to the conventional deterministic approach, also has the provision to emulate the -vadépnahtrol with
stochastic dynamics with the help of wireless system. The-tapland compact structure of the setup allows the userrpamatrall
types of experimentation, viz., modelling, time and frequency response analysis, system identification and contraliéoiah frac
order system. It will be also useful to control engineers to test their control strategies on fractdenalgtem. Overall, the designe
setup is a novel training instrument that emulates a fractamdar system and control with a variety of features.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/12/2017

(21) Application N0.20172104602A

(43) Publication Date : 05/01/2018

(54) Title of the invention : COMPOSITION OF BACTERIAL SOLUTION FOR BIOCEMENTATION TO IMPROVE
MECHANICAL PROPERTIES OF CEMENTITIOUS MATERIALS.

:CO4B|(71)Name of Applicant :
. s 28/00 | 1)Dr. Madhuwanti Vinayak Latkar
(51) International classification co4B Address of Applicant :Department of Civil Emgiering,
24/00 | Visvervaraya National Institute of Technology, Naggd0010
(31) Priority Document No :NA [Mabharashtra India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. Madhuwanti Vinayak Latkar
(86) International Application No ‘NA 2)Dr. Tapan Chakrabarti
Filing Date ‘NA 3)Anuja Uttamrao Charpe
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Following invention provides Compiti®n of Bacterial Solution for Biocementation to Improve Mechanical Properties of

Cementitious Materials. Microbially Induced calcium carbonate precipitation (MICCP) or biocementation is a widely explore
promising technology used in various enginegrmpplications. The present invention relates to a novel application of microbia
mineral precipitation resulting from metabolic activities of some specific microorganisms. Attempt has been made tohimpro\
mechanical properties of mortar using baetlesblution containing ureolytic bacteria isolated from soil with lentil seed powder ¢
protein source. Various durability tests like chloride test, sulphate test, carbonation test and RCPT are performepleoimitetaix

specimens and the results argasthe standards.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721046249 A
(19) INDIA
(22) Date of filing of Application :22/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the inention : AUTOMATED DECISION SUPPORT SYSTEM (DSS) FOR THYROID MALIGNANCY DETECTI
THROUGH USG

. . :A61B|(71)Name of Applicart :

(51) International classification 8/00 1)Wrushali Madhukar Mendre
(31) Priority Document No :NA Address of Applicant :B103, Silver Park, PhadeBehind
(32) Priority Date :NA |Bharati Vidyapeeth S.No. 16/8/2, Ambegaon Pathar, Pune
(33) Name of priority country :NA |411046. Maharashtra India
(86) Internatioal Application No ‘NA 2)Dr. Ranjana D. Raut

Filing Date ‘NA 3)Dr. Mousami V. Munot
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Wrushali Madhukar Mendre

Filing Date ‘NA 2)Dr. Ranjana D. Raut
(62) Divisional to Application Number ‘NA 3)Dr. Mousami V. Munot

Filing Date ‘NA
(57) Abstract :

Present invention provides specially design and development of techniques for Thyroid Disorders/Diseases (Decision sheupy
[DSS] for malignancy detgion of thyroid nodule using Ultrasonography image and thyroid function 2SS for Thyroid Disordel
is an attempt to introduce a new methodology for thyroid disorder decision making task. The system must therefore itto®rpc
intelligence to desigan optimum intelligent clinical DSS for thyroid disorders using ultrasonography images as well as using
Function Test [TFT]. This makes the development of an intelligent DSS difficult and challenging. Following inventioribed&s
detail with the help of Figure 1 of sheet 1 showing concept of DSS for Diagnosis of Thyroid Disorder: (a) Through TFT(lHha
Through USG image, Phasieand Figure 2 of sheet 2 showing the flow diagram.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/12/2017

(21) Application N0.201721046250 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : IOT BASED SYSTEM FOR COMPUTING HUMAN DENSITY FOR CRITICAL SITUATION
RECOGNITION AND PRECAUTION FOR AVOIDING ACCIDENTS.

:GO6K
9/00
G10L
15/00

(51) International classification

(71)Name of Applicant :
1)Swati Krishna Bhavsar
Address of Applicant :Matoshri College of Engineering an
Research Centre, Nashik Maharashtra India

(31) Priority Document No ‘NA 2)Dr. Varsha Hemant Patil
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Swati Krishna Bhavsar
(86) International Application No ‘NA 2)Dr. Varsha Hemant Patil
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention prides specially design and development of an 0T Based System for Computing Human Density for Crit
Situation Recognition and Precaution for Avoiding Accident. The main aim is to deal with more crowded area, and to deotd
due to increase in huan density by drawing graphs based on human skeleton is more useful. The proposed system provide
efficient IoT based system for computing human density and to buzz a buzzer if human density increases beyond cdrttisn i

invention is described idetail with the help of Figure 1 of sheet 1 showing the general framework for 10T based system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721046319 A
(19) INDIA
(22) Date of filing of Applicéion :22/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : AN AUTOMATICALLY CHARGE PALMTOP DEVICE COMPUTER

:GO6C|(71)Name of Applicant :
1/00 1)Dr. Stuti Bhujade
. . Go06C Address of Applicant :502 B Sector D Kalpana nagar pipl:
(51) International classification 15/08 |Bhopal (M.P.) India Madhya Pradesh India
G06G| 2)Dr. Rakesh K Bhujade
1/02 3)Sandeep Gupta

(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Dae ‘NA 1)Dr. Stuti Bhujade
(33) Name of priority country ‘NA 2)Dr. Rakesh K Bhujade
(86) International Application No ‘NA 3)Sandeep Gupta
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA

(57) Abstract :

The Raspberry Pi 3 is the third generation Raspberry Pi. It replaced the Raspberry Pi 2 Model B in February 2016.This mou
contains a pi3 a 3.5 inch screenhwiestive touch panel and a 1600makhdd battery which is being charge by three sources .Or
source is from mini USB jack,it requires 5v of supply to charge the battery.For charging the battery of 3.7volts a brtek isonve
used and for further boosbNage requirement boost converter is used.Here in the back side of module a pair of solar panel i
to utilize thesolar energy to charge the-lan battery slowly with low current.Solar panel is used to continuously charge the ba
slowly butit does increase battery charge when device is inactive. A peltier module is used in the board to utilize the heat Ic
form of charge.The charge generated by the peltier module due to difference in temperature is comparatively low battieexte
backup up to a certain amount .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721040909 A
(19) INDIA
(22) Date of filing of Application :16/11/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : ENERGY EFFICIENT CLAY PROCESSING MACHINES FOR HOME SCALE POTTERY
INDUSTRIES

(51) International classification :CO4E|(71)Name of Applicant :
33/00( 1): Mahatma Gandhi Institute for Rural Industrialization,

(31) Priority Document No :NA Address of Applicant :Address: Mahatma Gandhi Institute
(32) Priority Date :NA [Rural Industrialization, Maganwadi, Wardha
(33) Name of priority country :NA [442001(Maharashtra). Maharashtra India
(86) Intenational Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Mr Shashi Prakash Mishra
(87) International Publication No *NA 2): Mr Manoj Sharma
(61) Patent of Addition to Application Number ‘NA 3): Mr Aman Al

Filing Date ‘NA 4): Mr Vivek Masne
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This invention is concerned with development of low cost, portable clay processing machine suitable for home scalepstiter
(Fig-1, 2 & 3) whichis operated by domestic power supply and solar powed¥itp reduce the human drudgery of pottery artisz
and enhance the quality of pottery products, machine is portable in size and even an artisan of home scale potteryupibdaiot
afford to purchase,all segments of artisans of home scale pottery are covered with this invention,also as per the size of proc
and availability of local raw materials, they can select the shape, size and material of t&n)k dFiganges of machines skeat to
optimum beigest size which is suitable for all segments of home scale pottery industry are designed which are opesatpdvi
to one horse power operated domestic power supply systerB)(Rih appropriate shape and size of shaft,thepamt) easy to
operate, outlet system makes machine hdssée handy and portable (Figl0, 1.11) wherein within 30 minutes of operation an
artisan can process -3®0 kg of dry pottery clay and within eight hours he can process around 300 to 900 kpaiteiy clay,the
major portion of the material used in the machine is iron, which is easily available immrbareas,the machine being very
systematically designed, requires low maintenance, portable, operated by domestic electric connection.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/11/2017

(21) Application N0.201721041363 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : A ROBOTIC STRUCTURE

. e :B29C|(71)Name of Applicant :

(51) International classification 70/38| 1)AMEY VITTHAL KARDILE
(31) Priority Document No :NA Address of Applicant :10, GANESH POOJA SOCIETY,
(32) Priority Date :NA |BEHIND MAHAVIR ELECTRONICS AND FURNITURES,
(33) Name of priority country :NA |BIBVEWADI, PUNE 411037, MAHARASHTRA, INDIA
(86) International Application No :NA [Mabharashtra India

Filing Date ‘NA 2)TEJAS SANJAY KABRA
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)TEJAS SANJAY KABRA

Filing Date ‘NA 2)AMEY VITTHAL KARDILE
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a rabatructure. In particular, the present invention relates to a robotic structure that is cape
floating on water bodies such as sea or lake and is adapted for recovering/reclaiming oil spilled thereon. The robrgic struct
comprises a first portioand optionally a second portion, wherein the first portion and the second portion are connected by a
portion, wherein the first portion, optionally the second portion and the narrow portion, define a hollow body thereibofithésr

economic aneasy to make and maintain.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :01/01/2018

(21) Application N0.201821000046 A

(43) Publication Date : 05/01/2018

(54) Title ofthe invention : METHOD FOR SYNTHESIZING TUNGSTEN TRIOXIDE NANORODS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country
(86) International Application No

:BO1.
27/0C
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Goa University
Address of Applicant :Goa University, Taleigao
Plateau,403206,Goa Goa India
(72)Name of Inventor :
1)Pranay Pradeep Morajkar

Filing Date :NA | 2)Akshay Vinod Salkar
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Present invention provides Method For Synthesizing Tungsten Trioxide Naryradgcile, cost effective method. The Tungstel
Trioxide nanorods produced by this method may be used as electrode materials for electrochromic devices, as interanonec
devices and in other 5 applications such as solar cells, fuel cells, dhectical cells, electrochromigiass industries and in alterni
energy technologies such as hydrogen generation or storage, as support materials in catalytic converters for NOx f@dunctiol

hydrocarbon oxidation etc.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821000061 A
(19) INDIA
(22) Date of filing of Application :01/01/2018 (43) Publication Date : 05/01/2018

(54) Title of the invention : SIMPLE HEAT EXCHANGE ASSEMBLY FOR LED LIGHTIN®/STEM USING HEAT PIPES
WITH MINIMAL COMPONENTS

:F21V|(71)Name of Applicant :

23/00| 1)TUCANA LIGHT S PVT. LTD.

HO5B Address of Applicant :31, Heritage Homes Thaltej Village,
33/00 |[Ahmedabad 380 059 Gujarat, India Gujarat India

F21V |(72)Name of Inventor :

29/00| 1)Mahesh Mohatta

(51) International classification

(31) Priority Document No ‘NA 2)Manu Mohatta
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a simple heataxgh assembly for LED lighting system using heat pipes with minimal compc
which comprises of a specially designed mplirpose base plate which holds the LED PCBs, the cluster of lenses and the he
tube(s), limiting the number of components involvednaking the LED lighting system, making it economical. Moreover this bz
plate acts as a primary heat sink and immediately transfers the heat produced from the LED chips to the finned hesg¢ritibas
the rear of the base plate causing fasteipfiion of heat thereby increasing the longevity of the LED chips as well as reducing
rate of lumen intensity fall from the LED chips. The present system also provides the flexibility to change the size endfrheal
tubes for making LED lights ofariable wattages.

No. of Pages : ZNo. of Claims : ¢

The Patent Office Journal No. 01/2018 Dated 05/01/2018 43



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721038403 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date : 05/01/2018

(54) Title of the invation : THREADED PIPE COUPLING WITH LOCKING MECHANISM.

. e :A62B|(71)Name of Applicant :

(51) International classification 31/00 | 1)Shakti Irrigation Private Li mited
(31) Priority Document No :NA Address of Applicant :Shakti Irrigation Private Limited 22¢
(32) Priority Date :NA |Shastri Market, Indore 452001 (M.P.) INDIA Madhya Prades
(33) Name of priority country :NA |India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Ravindra Deshmukh
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present inventi on Lé&Tchkri enagd eMle chhiapned sGoEu pdleisn gg nveidt t o s u
prevents rotation of the pipe with respect to coupler, during rotational jerk/torsion load condition. The present irvaptise<s of:
a of pipe have threads on outer surfacesiaining length; a coupler having threads & teeth in its inner surface; a sealing ring
between pipe & coupler to seal the gap; a nut having threads at inner surface & ratchet on its outer surface screvthg again
coupler to fix the pipe in itposition, and ratchet of the nut lock with teeth of the coupler to prevent the nut from get loosen.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Aplication :23/12/2016

(21) Application N0.201621044044 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : SPINE SUPPORTER WITH HELMET ATTACHMENT

(51) International classification

‘A61H
1/00

(71)Name of Applicant :
1)CHITLANGE OJAS JUGALKISHOR

(31) Priority Document No :NA Address of Applicant :RAJESHWAR NIWAS, UDAY
(32) Priority Date :NA |NAGAR, AUTO STOP, DABKI ROAD, AKOLA-444001,
(33) Name of priaty country :NA [MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)CHITLANGE OJAS JUGALKIS HOR
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention provides a novel spine supporter utility comprising helmet attachment fortfmoteeherein spine supporter utility
comprises of Helmet attachment, Cervical Support, Thimraapport, Spine support, Lumbar support.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721044357 A
(19) INDIA
(22) Date of filing of Application :11/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : AXIAL FLOWCOMPRESSOR BLADE SECTION SVNFE.2 AND SVNIT-2.4.

:FOA4LC|(71)Name of Applicant :

29/00| 1)MR. NILESH PITAMBARRAO SALUNKE

FO3D Address of Applicant :36A, DATTA COLONY, BEHIND
1/00 |EKVIRA SHCOOL, DEOPUR, DHULE 424 005,

FO1D IMAHARASHTRA, INDIA. Maharashtra India

5/00 [(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)DR. SALIM ABBASBHAI CHANNIWALA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Present day compressore aequired to obtain energy transfer as high as possible between blade and fluid at the expense of
possible aerodynamic losses and low fabrication costs. It is @&stablished fact that the aerodynamic losses largely depend o
profile of thecompressor blade. Hence, the research is focused on optimization of the geometry of compressor blade sectic
Optimization is done with the help of CFD (Computational Fluid Dynamics) coupled with genetic algorithm. The geometry ¢
compressor blade cosss of two sides namely pressure surface and suction surface. Each side can be subdivided into leadil
curve and trailing edge curve. These curves are represented byBARSEC parameterization using control points. Controlling
these control pointlixes or determines a unique shaper of blade profile. Hence, we can generate numerous blade profiles a
subsequently test them with the help of any CFD package. Genetic algorithm helps in generating a pool of blade prefidesray
the best amondiem. The process of optimization continues to number of generations opted in Genetic algorithm. Optimizat
blades of an axial flow compressor for high pressure ratios reduces the aerodynamic losses. We have succeeded toldader
sectiondor an axial flow compressor that could offer the pressure ratio up to 2.4. Equations have been developed to genele
profile for the pressure ratio up to 2.2 and 2.4.
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(12) PATENT APPLICATION PUBLICATDN
(19) INDIA
(22) Date of filing of Application :13/12/2017

(21) Application N0.201721044713 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : CAPRYLIC ACID CATALYZED OXIDATION OF ARYLBORONIC ACID TO PHENOL

COMPOUNDS.
:CO1F
7/22
. I CO1F
(51) Intenational classification /24

CO1F
7/26

(71)Name of Applicant :
1)GADE JAYA VASANT
Address of Applicant :DEPARTMENT OF CHEMISTRY,
SHPT COLLEGE OF SCIENCE, SNDT WOMENS
UNIVERSITY, SIR VITHALDAS VIDYAVIHAR, JUHU
ROAD, SANTACRUZ (WEST), MUMBAF00 049,

(31) Priority Document No ‘NA |MAHARASHTRA, INDIA. Maharashtra India

(32) Priority Date ‘NA 2)GOTMARE SULEKHA RAJIV

(33) Name of priority country ‘NA 3)WAGH RAVINDRA BUDHA

(86) International Application No ‘NA 4)MORE SNEHAL BABAN
Filing Date :NA |(72)Name of Inventor :

(87) International Publication No *NA 1)GADE JAYA VASANT

(61) Patent of Addition to Application Number ‘NA 2)GOTMARE SULEKHA RAJIV
Filing Date ‘NA 3)WAGH RAVINDRA BUDHA

(62) Divisional to Application Number ‘NA 4)MORE SNEHAL BABAN
Filing Date ‘NA

(57) Abstract :

Present invention gives simple, highly efficient method for the oxidation of arylboronic acid to phenol compounds. Margnary
acids were copletely converted into their corresponding phenols using caprylic acid with H202 in presence of methanol as
at 2590 °C temperature for 050 h. This method shows that caprylic acid is a suitable and efficient promoter for the oxidatio
arylboronic acids. This synthetic method is clean and safe, with easy workup conditions and provides good to excellent yiel

corresponding products.

No. of Pages : No. of Claims : {

The Patent Office Journal No. 01/2018 Dated 05/01/2018

a7



(12) PATENT APPLICATION PUBLICATION (21) Application N0.20172104B1 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : VERSATILE SUGARCANE PLANTING MACHINE.

:B65C|(71)Name of Applicant :

67/00 | 1)Vinaykumar Chandrakant Jadhav

AO1C Address of Applicant :Indrayani Colony, Chandwad. At.P¢
14/00 [Tal. Chandwad, Dist. Nashik. PiM23101 Maharastdrindia
A01G | 2)Pravin Dileep Nawale

17/00 | 3)Abhijeet Ramdas Gavali

(51) International classification

(31) Piority Document No ‘NA 4)Ananda Kailas Shinde
(32) Priority Date ‘NA 5)Tushar Milind Dixit

(33) Name of priority country ‘NA 6)Gayatri Subhash Shinde
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Vinaykumar Chandrakant Jadhav
(87) International Publication No NA 2)Pravin Dileep Nawale
(61) Patent of Addition to Application Number ‘NA 3)Abhijeet Ramdas Gavali

Filing Date ‘NA 4)Ananda Kailas Shinde
(62) Divisional to Application Number ‘NA 5)Tushar Milind Dixit

Filing Date ‘NA 6)Gayatri Subhash Shinde
(57) Abstract :

Present invention provides specially design and fabrication of versatile sugarcane planting machine. We have desigmezed r
rolling feeder which direcyl feed the whole sugarcane piece to the cutting unit. These roller feeder &cutting unit are powerec
tractor P.T.O solid shaft .After cutting the whole sugarcane piece into required size for plantation, falls into theplpgrewhich is
located belovthe cutting blade unit from which it get directly fall into the furrows. The furrows made by opening ridger asser
the tractor accelerates linearly. As soon as the sugarcane pieces fall into the furrows immediately the soil coveritigesolby us
burrower mechanism. Cutting blade unit can be used for cutting a bundle of grass. Detachable Chassis can be used for ant
agriculture purposes. Farmer can buy this machine as individual or with group of farrgre@tve sugar factory can provide th
machine for planting of sugarcane to the farmers on rent basis those who are the supplier of sugarcane to sugar dagtagy. F
invention is described in detail with the help of Figure 1 of sheet 1 show front view of Assembly, Figure 2 of sheet@pstiews
of Assembly, Figure 3 of sheet 2 shows Left hand side view of Assembly, Figure 4 of sheet 3 shows Back view of Assembl
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/11/2017

(21) Application N0.201721042156 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : POLLUTION FREE BRICK FIRING SKELETON.

‘F27C
1/06
F27D
1/08

(51) International classification

(71)Name of Applicant :
1)GODASE NITEEN BASAWESHWAR
Address of Applicant :AT: LAXMINAGAR, POST:
ACHAKDANI, TAL.: SANGOLA, DIST.: SOLAPUR- 413 306,

(31) Priority Document No :NA |MAHARASHTRA, INDIA. Maharashtra India
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)GODASE NITEEN BASAWESHWAR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

This work formulates and demonstrates a generation method for thgohoting firing of clay bricks. This method | advantageou
than traditional method due to less time consumption, fiatidree ability, absence of skilled person and without use of coal or
fossile fules. The product (i.e. brick) obtained by this method is hard. Another main advantage of this method is tGtagadive

product during firing.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/01/2018

(21) Application N0.201824000169 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : DISPLAY PANEL AND DISPLAY DEVICE

. . :GO2F 1/00

(51) International classification G09G 3/00
(31) Priority Document No 201710382475
(32) Priority Date :26/05/2017
(33) Name of priority country :China
(86) International Application No ‘NA

Filing Date ‘NA
(87) Interrational Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)XIAMEN TIANMA MICRO -ELECTRONICS CO., LTD.
Address of Applicant :6999 West Xiangan Rd. Xiangan
District, Xiamen CHINA 361101 China
(72)Name of Inventor :
1)ZHOU, Hongbo

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT DISPLAY PANEL AND DISPLAY DEVICE Provided are a display panel and a display device. The dispkly pa
includes a substrate, a plurality of pixel electrodes on the substrate, and a pluralityfithttrensistors on the substrate; each pi>
electrode includes a plurality of first pixel electrodes and at least three second pixel electrodes agtiompixes electrodes, an
area of the substrate occupied by each compensation pixel electrode is less than an area of the substrate occupistigiyetac
electrode; the thifilm transistors are arranged in rows in first direction and columnsconsiedirection, the thifilm transistors are
electrically connected with the pixel electrodes in-tmene correspondence, and orthographic projection of at least one secor
electrode on the substrate does not overlap with orthographic projettibleast one thifilm transistor correspondingly connecte
with the at least one of the at least three second pixel electrodes on the substrate.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/12/2017

(21) Application N0.2017214%7402 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : GUIDING CURBSTONE UNIT WITH SECURE INSTALLATION

‘EO1F
9/00

EO1C
11/00

(51) International classification

(71)Name of Applicant :
1)Mr. Kamlesh D. Shah
Address of Applicant :97A1/1/6/557, Isha Palace, Salisbu
Park, Gultekadi, Market Yard, Pund11037, Maharashtrandia

(31) Piority Document No :NA [Maharashtra India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Kamlesh D. Shah
(86) International Application No ‘NA 2)Mrs. Arti K. Shah
Filing Date ‘NA 3)Mr. Peeyush K. Shah
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A guiding curbstone unit comprising a hollow molded curbstone having an inclined surface, a top surface, aopln@litying leg:
having one or more holes, a plurality of recesses on a pavement side of the curbstone with at least one recess dtdgbea ler
hollow molded curbstone in an upper region, a plurality of recesses on each end side; a set oftligghtéadies within the
curbstone; and a set of wires projecting out for connecting the light emitting diodes to an external source; the phooaiittraf
legs are concealed on installing the curbstone, the set of projecting wires are concealetéated joat least one recess across
length of the hollow molded curbstorihe guiding curbstone unit has IP65 degree of protection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721047450 A
(19) INDIA
(22) Date of filing of Application :31/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : DESIGN & DEVELOPMENT OF NASAL DRUG DELIVERY SYSTEM USING SPRAY DRYING
TECHNIQUE.

. (71)Name of Applicant :
;1?015 1)Rajesh Z. Mujoriya
(51) International classification Address of Applicant :Principal, Sardar Patel college of
AB1K
/00 |Technology (B.Pharmacy), Balaghat, (M.Rndia Madhya
(31) Priority Document No ‘NA Pg%elzzslr? dSIaWan'ari
(32) Priority Date ‘NA 3)M. D KsHirsa élr
(33) Name of priority country ‘NA 4)D. R. Mundha%la
(86) International Application No ‘NA N,
Filing Date ‘NA 5)A. V. Chfandewarg
(87) International Publication No :NA (712))222 :hozlr&/ﬁ_rgrc;ré
(61) Patent of Addition to Application Nuober ‘NA a - vidjorly:
Filing Date ‘NA 2)Dinesh S._Wan]an
(62) Divisional to Application Number ‘NA 3)M. D. Kshirsagar
Filing Date ‘NA 4)D. R. Mundhada
5)A. V. Chandeware
(57) Abstract :

In the present Invention it has been demonstrated that the selection of an appropriate delivery system is a crititlaissue in
development of nasal powder formulations. Incorporation of drug in a powder formulatiomipa38WM/C 974P95/5 and SD
25/75 using the spray drying Technique resulted in similar pharmacological effect in healthy volunteers as the comméne@ |
spray (0.05 % w/v). This Invention will focus on powder formulations as carriers for the nasal deliveryddgepining to improv
the nasal bioavailability of the drug by enhancing the residence time of the drug in the nasal cavity due to the incafporatio
viscosityenhancing excipients in the formulation.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/12/2017

(21) Application N0.201721047454 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : COMPOSITE MANIFOLD FOR STEAM AND WATER ANALYSIS SYSTEMS.

:F28F
9/00
F16K

(51) International classification 27/00

(71)Name of Applicant :
1)Sanghvi Bijal Dineshchandra
Address of Applicant :Plot No. 32Road No. 5, Kathwada
GIDC, Ahmedabad 382430, Gujarat, India. Gujarat India

F16K|(72)Name of Inventor :
37/00| 1)Sanghvi Bijal Dineshchandra
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International PublicatioNo :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to composite manifold for steam and water analysis systems whidh issethfor conditioning the
sample (water and/or steam) in the intermediate part of SWAS to analysis, mainly used in power plants. The composite ma
comprises components like strainer, process header, temperature indicator, pressure indicaressuekregulator, auto skaft
valve or solenoid valve with temperature switch etc. for conditioning the sample before entering into analysers. As all these
components are integrated in a single chamber, instead of being used separately, theyssepusalee, lesser tubing and fitting
lesser maintenance thereby reducing the cost as well as possibility of occurrence of leakage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721046437 A
(19) INDIA
(22) Date of filing of Application :23/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : BIGMETRIC E-SYSTEM FOR CASHLESS TICKETING, MAINTENANCE OF TRANSIT RECORI
IN BUS TRANSPORTATION.

(71)Name of Applicant :
1)Kiran Narendrasing Girase
Address of Applicant :Kiran Narendrasing Girase S/O
Narendasing Shamsing Girase rasjdat Amode, post tal

:GO6F

(51) International classifi¢en 21/00

gg E:g::g Bgf:ment No mﬁ Shirpur,dist Dhule425405, Maharashtra, India; an Indian
(33) Name of priority country ‘NA Ng;fgﬁ‘(létMJQE;%Ser\l}ﬁ;gﬁ'ea
(86) International Application No ‘NA
Filing Date ‘NA 3)Prat.hames_h Namdeo Bhosale
(87) International Publication No " NA ggéznghRS:‘\u apr?(\j’\é%r Dudhe
(61) Patent of Addition to ApplicattoNumber ‘NA y

(72)Name of Inventor :

Filing Date NA 1)Kiran Narendrasing Girase
(62) Divisional to Application Number ‘NA .

Filing Date ‘NA 2)Aniket Mahadev Hadke
3)Prathamesh Namdeo Bhosale
4)Ashish Raju Pawar

(57) Abstract :

Taking a step forward towards the motto of Digital Imdthis project aims to develop bimnetric, cashless and instant ticketing
system. Thee are many different-payment technologies being used, but this system devised in use here is comparatively ve
well as secure. The system usage for public transportation will render it much more efficient and productive. Here \sgyheste
biometric touch point system which accesses the database to deliver irnstiatieg via SMS. This eliminates the burden of
carrying cash and promotes cashless exchange in ticketing as well as reduces paper usage thus mélémglly.eChe process
improves upon the current systems in terms of security as it directly accessesntetrinialata instead of any other securing
methods.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/12/2017

(21) Application N0.201721046493 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : HYCYCLE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name 6priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A45F
3/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)Dr. VISHVENDRA NATH BARTARIA

Address of Applicant :Bungalow No. 26, Soumya Estates,

BDA Road, Awadhpuri, Bhopal, M.P.462022 Madhya Prades
India

2)K.SHREESH NAIDU

3)SAKSHI ATHGAYA
(72)Name ofInventor :

1)Dr. VISHVENDRA NATH BARTARIA

2)K.SHREESH NAIDU

3)SAKSHI ATHGAYA

(57) Abstract :

No person has to wait for boat or take a long walk for accessing bridge. This is an independent system which useg aimssimt
medium for botHand and water, and needs only human power to run. A foldable system is present which can be used for ei
on land. It can also be used as a leisure activity, using bicycles in pools and lake for fun.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721046804 A
(19) INDIA
(22) Date of filing of Application :27/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : MIRROR HOLDER ASSEMBLY WITH MULTIPLE DEGREES OF FREEDOM

. e :B60R|(71)Name of Applicant :

(51) International classification 1/00 1)Vaibhav Anand Adhalage
(31) Priority Document No :NA Address of Applicant :Qtr No: 439, Type lll, R & DE(E)
(32) Priority Date :NA [Colony, Kalas, Pune 411015 Maharashtra India
(33) Name of priority country ‘NA 2)Sajid Ibrahim Shaikh
(86) International Application No ‘NA 3)Ritesh Mahipat Varpe

Filing Date ‘NA 4)Akshay Siddharam Virade
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Vaibhav Anand Adhalage

Filing Date ‘NA 2)Sajid Ibrahim Shaikh
(62) Divisional to Application Number ‘NA 3)Ritesh Mahipat Varpe

Filing Date ‘NA 4)Akshay Siddharam Virade
(57) Abstract :

A mirror holder assembly to provide multiple degrees of freedom to enhance convenient maneuverability is disclosed, and
disclosure relates to field of mechanical engineering. The most commevigeamirrors used in the motordgs have limited
maneuverability and consequently the driver is not able to adjust the mirror according to his or her convenience. Tieadasig
view mirror holder assembly described in the present disclosure permits the driver to maneuver tle midtgple axes dependini
upon his or her convenience.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721045730 A

(19) INDIA

(22) Date of filing of Application :19/12/2017 (43) Publication Date05/01/2018

(54) Title of the invention : A COMPOSITION OF THERAPEUTIC AGENT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International ApplicatioiNo
Filing Date

:A61L |(71)Name of Applicant :
9/00 1)Shivansh Choudhary

:NA Address of Applicant :Choudhary Hospital, Raisen road, |

:NA |[Capital Petrol Pump, Huzur, Govidpura, Bhopal, Madhya
:NA |PradeshMadhya Pradesh India

:NA  |(72)Name of Inventor :

‘NA 1)Shivansh Choudhary

(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention & composition of a therapeutic agent having a solid base and the polar liquid in a specific concentrat
neutralize the hazardous chemicals. Further, it includes a product having the composition filled inside, in which this prbdtitet
having adispensing means, preferably a spray bottle with a spray mechanism.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721045731 A
(19) INDIA
(22) Date of filing of Application :20/12/2017 (43) Publcation Date : 05/01/2018

(54) Title of the invention : HERBAL SMOKING MATERIAL

(51) International classification /A248|(71)Name of Applicant :
15/00 | 1)EXIMBURG INTERNATIONAL PVT. LTD.

(31) Priority Document No :NA Address of Applicant :418, Nilkanth plaza, Near Kiran
(32) Priority Date :NA |restaurant Yogichock , puna gam Surat Gujarat India Gujarat
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Applicadn No ‘NA 1)HITESH VALLABHBHAI SABHADIYA

Filing Date ‘NA 2)CHETAN MANUSKHBHAI VADDORIYA
(87) International Publication No NA 3)MANOJ JIVRAJIBHAI KOSHIYA
(61) Patent of Addition to Application Number ‘NA 4)AYPRAKASH NARSHIBHAI MUNGRA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a herbal composition for use as a smoking material to curb the detrimental healthoféexts of
smoking. Also provided is an article for smogjrusing the herbal composition and a method of making the article of smoking.
herbs used here are in form of dried ground powder in an acceptable dosage form for human use. The present inveotion is
tobacco and nicotine and used as an aid toig@®f smoking habits and the withdrawal symptoms associated with getting rid of
smoking. Kanan Puranik IN/RA098 Patent Agent for the applicants
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20172100906 A
(19) INDIA
(22) Date of filing of Application :09/01/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : SYSTEM AND METHOD FOR MANAGING VOICE AND SCREEN RECORDINGS IN A CONT/
CENTER.

. . :HO4M|(71)Name of Applicant ;

(51) International classification 3/00 1)Intelenet Global Services Private Limited
(31) Priority Document No :NA Address of Applicant :Plot CST No.1406 A/28, Mindspace
(32) Priority Date :NA [Malad (West), Mumhi Maharashtra India
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)Rajendra Deshpande

Filing Date ‘NA 2)Dr. Ulhas Datatreya Shiurkar
(87) International Publication No " NA 3)Deepa Gowda
(61) Patent of Addition to Application Nuwmer ‘NA 4)Anil Kumar Dhillon

Filing Date ‘NA 5)Abhijit Chaudhari
(62) Divisional to Application Number ‘NA 6)Amit Sarotra

Filing Date ‘NA
(57) Abstract :

A method for managing call recordings in a contastter includes assigning a unique call identification number by an automat
distributor (ACD), to each incoming call of the contact center, storing the unique call identification number in the ACD tabl
recording one or more incoming calls, at d recording server, assigning a unique recording identification number to each rec
call in a logger table, checking for each unique call identification number stored in the ACD table, if a correspondiag detn
made in the logger table, angoeting mismatches between the ACD table and the logger table-d¢fimed intervals of time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621040010 A
(19) INDIA
(22) Date of filing of Applicéion :23/11/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD AND KIT FOR EXOSOMES AND ASSOCIATED BIOMACROMOLECULES CAPTUR

(51) International classification /AB1K| (71)Name of Applicant : . . _
35/00 | 1)ExoCan Healthcare Technologies Private Limited

(31) Priority Document No :NA Address of Applicant :100, NCL Innovation Park, Dr Homi
(32) Priority Dae :NA [Bhabha Road, Pashan, Pud&1008. Maharashtra India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)AMAN SHARMA

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Applicatio Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to methods and kits for isolation edeglled vesicles and their associated macromolecules like
nucleic acids, proteins, lipids 5 metabolites etc. from one or more blood, serum,,[gabwaa urine, cerebrospinal fluid, breast m
tear, conditioned culture media etc. to assist detection, prevention, and understanding of disease biology. The irarentayioa
advantages including simple technical solutions which areeftestive, time-saving and scalable for large industrial outputs. 10
be published with Figure 1A]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/01/2017

(21) Application N0.201641022845 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : VICONEMS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name 6priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61B5/113
A61B5/11
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)Dr. N Sriraam

Address of Applicant :Dept. of Medical Electronics, MSRI

Karnataka India

2)Tejaswini S
(72)Name of Inventor :

1)Dr. N Sriraam

2)Tejaswini S

3)Dr. Pradeep GCM

(57) Abgract :

ABSTRACT A baby monitoring system used for continuous monitoring of the babies in NICU to create a virtual comprehen
environment in tracking the neonates condition and to give an alarm to a doctors phone and nursing station. The gpye &soe
and baby body patterns are recorded through a voice recorder/ Microphone and web&&eridled camera. The vital parameti
such as Heart rate (HRV), Oxygen Saturation (SpCb) and temperature is moniteredasorely through wireless band. &h
microphone, camera and the sensor band is clubbed as a sensing unit which senses cry, facial expression and vitatparam
incubator/ warmer. The transmitter in the sensing unit transmits the recording for processing of the data to processnd meod
processing unit compares the cry signal, expression of the baby and vital parameters with the standards. Any deviagion froi
standards the processing unit transmits an alarm to Nursing station and the doctor through a central nursing stiEfantamtus,
establishing a virtual comprehensive environment for neonatal monitoring unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046491 A
(19) INDIA
(22) Date of filing of Applicatbn :23/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD FOR PREPARING LUMINESCENT SILICON NANOPARTICLES FROM RICE HUSK
USING MICROWAVE IRRADIATION

(51) International classification "AOLN25/00 (71)Name of Applicant
AB61K47/00 | 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS

(31) Priorty Document No ‘NA (IIT Madras)
(32) Priority Date :NA Address of Applicant :The Dean, Industrial Consultancy &
(33) Name of priority country ‘NA Sponsored Research [ICSR] Indiarstitute of Technology
(86) International Application No ‘NA Madras IIT P.O, Chennai 600 036, India Tamil Nadu India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Thalappil Pradeep
(61) Patent of Addition to Application Number  :NA 2)Sandeep Bose

Filing Date ‘NA 3)Mohd. Azhardin Ganayee
(62) Divisional to Application Number ‘NA 4)Biswajit Mondal

Filing Date ‘NA 5)Sudhakar Chennu
(57) Abstract :

ABSTRACT The preserihvention relates to a synthesis of water soluble, crystalline, luminescent silicon nanoparticles from
grains which contains silica, more specifically relates to rice husk by microwave irradiation. The silicon nanopartimtes exhi
excitation at 48 nm and emission at 520 nm with quantum yield of 0.60 in agueous solutions. These silicon nanoparticles a
conjugated with biocompatible molecules to enable them useful in biological applications such as imaging and alsotbhseful i
applications suchs sensing, light harvesting, photovoltaics, etc.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046521 A
(19) INDIA
(22) Date of filing of Application :25/12/2017 (43) Publication Date : 05102018

(54) Title of the invention : PORTABLE LOCKER SYSTEM AND A METHOD FOR ACCESSING THE SAME

(7)Name of Applicant :

:GO8B15/0C 1)Deepak Kumar

(51) International classification

(31) Priority Document No %%813/19‘ Address of Applicant :Department of Electronics and
(32) Prioritz Date :NA Communication Engineering, Dayananda Sagar Academy of

Technology and Management, Opp. Art of Living, Udayapurz

ggi m?é?ﬁa?il;%z?gfy ?Egggx No mﬁ Kanakapura Main Road, Bengalur660082 Karntaka India
Filing Date PP :NA (72)Name of Inventor :

(87) International Publication No :NA ggzegikKKgmar

(61) Patent of Addition to Application Number  :NA g
Filing Date ‘NA 3)Golla Praveen

(62) Divisional to Application Number ‘NA g;masg;‘ﬁgc’daﬂ RaoM S
Fiing bare NA 6)Ambika Naik Y

(57) Abstract :

Nowadays security is the main concern for transportation of valuable things. The prelserst lmve GSM and RFID based secul
These systems do not provide any tracking measures when stolen. The major purpose of this product is to design, impéem:
provide authentication to portable lockers, using high security system which cohbists GPS & GSM based security. These d
we came across ATM cash box being theft by the authenticated person during the time of transportation, security thréateni
absence of authenticated person is increasingbgialay. In order to prevent the kind of problems, we have developed a locatic
based locker. If the locker has expensive goods, then locker is fitted the vibration sensor, IR sensor and temperatiniersenksc
send an alert to the authenticated person.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046532 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : NEW INVENTION OF LOW COST CREEP TESTMACHINE WITH VARIABLE
TEMPERATURE AND ENVIRONMENTAL AND ENVIRONMENTAL CONDITIONS FOR COMPOSITE MATERIAL(PMMC

(71)Name of Applicant :
1)DR.G. HEMATH KUMAR
Address of Applicant :DEPARTMENT OF MECHANICAL

(51) International classification :G01M11/08{ ENGINEERING, MADANAPALLE INSTITUTE OF
(31) Priority Document No ‘NA TECHNOLOGY AND SCIENCE, POST BOX NO: 14,
(32) Priority Date ‘NA ANGALLU, CHITTOOR DIST. ANDHRA PRADESH
(33) Name of priority country ‘NA 517325. Andhra Pradesh India
(86) International Application No ‘NA 2)DR. C. YUVARAJ

Filing Date ‘NA 3)MR. HARINANDAN KUMAR
(87) International Publication No *NA 4)DR. P. SIVAIAH
(61) Patent of Addition to Application Number :NA 5)MR. PRABHU JAYARAMAN

Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)DR.G. HEMATH KUMAR

Filing Date ‘NA 2)DR. C. YUVARAJ

3)MR. HARINANDAN KUMAR
4)DR. P. SIVAIAH
5)MR. PRABHU JAYARAMAN

(57) Abstract :

A thoroudh study of notched creep testing of different composite material at variable temperature as well as environmental |
are very important for determination of cracking resistance developed by the applied stress in the materials. Theestpdgtirig
of Polymer Metal Matrix Composite (PMMC) materials at different input conditions (Temperature, and Environmental et@$ |
accurate characterization of material towards cracking resistance and its applications in material engineeringd lImdedstand
the creep resistance of composite materials, a new apparatus with low cost and enhanced capabilities has been desigimed -
the crack propagation in notched specimen at variable temperature and environmental conditions. The sighgdisndguch a wa
that it can accommodate the standard size of specimen and can apply tensile load without electrical energy. The getgtis d
apply load continuously as well as constantly for numbers of days to determine the crack propeggsiely pnd clearly. It is
designed for variable temperature as well as different environmental conditions to represent the in situ conditionkiene to ac
accurate determination of creep resistance in materials.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741045767 A
(19) INDIA
(22) Date of filing of Application :20/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : ANALYSIS AND DEVELOPMENT OF KEVLAR BASED SANDWICH BoLY ARMOUR

(71)Name of Applicant :
1)Mr RizwanYaseen Bora
Address of Applicant :Sathyabama tigte of Science and
Technology School of Mechanical Engineering Jeppiaar Nag
Rajiv Gandhi Road Chenra00119 Tamil Nadu India
:‘F41H1/02;| 2)Mr MinhazMustaque

(51) International classification FA1H5/042| 3)Dr. S. Prakash

(31) Priority Document No ‘NA 4)Mr Kaja Bantha Navas Raja Mohamed
(32) Priority Date ‘NA 5)Dr. T. Sasipraba
(33) Name of priority country ‘NA 6)Dr. T. Sasipraba
(86) International Application No ‘NA 7)Dr. K.V Narayanan
Filing Date ‘NA 8)Dr. Marie Johnson
(87) International Publation No *NA 9)Dr. Mariazeena Johnson
(61) Patent of Addition to Application Number  :NA (72)Name of Inventor :
Filing Date ‘NA 1)Mr RizwanYaseen Bora
(62) Divisional to Application Number ‘NA 2)Mr MinhazMustaque
Filing Date ‘NA 3)Dr. S. Prakash

4)Mr Kaja Bantha Navas Raja Mohamed
5)Dr. T. Sasipraba

6)Dr. K.V Narayanan

7)Dr. Marie Johnson

8)Dr. Mariazeena Johnson

(57) Abstract :

This discovery aims at evaluating the existing armours in the market and proposingan armour with improved ballistic perfor
which will also be very light in weight compared to theprededy armours. The proposed armour is designed in such a way tt
will fall under the category of LEVEL 111 vest as per the National Institute of Justice (NIJ), U.S standards. It is aticonalbibath
hard and soft body armour and also it will overe the disadvantage of current Indian armours of being heavy in weight, as a
of which the mobility of the wearer will not be affected. Conclusively, this armour provides some convictions and pagsable fi
trends regarding the use of hybrid comitessfor ballistic resistance by replacing some of the metals and fabrics of this armoul
the latest available materials
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/12/2017

(21) Application N0.201741046045 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : PROTECTIVE COATING FOR TEXTILE MATERIALS

(51) International classification

(31) Priority Document No

(32) Prority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:B32B5/24
DO6N7/00
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

(61) Patent of Addition to Application Number ‘NA

(71)Name of Applicant :

1)JAGANATHAN, BANUPRIYA

Address of Applicant :9, SIVAKAMI NAGAR,

RANGANATHAPURAM, SULUR, COIMBATORE,
TAMILNADU, INDIA - 641 402. Tamil Nadu India
(72)Name of Inventor :

1)JAGANATHAN, BANUPRIYA

2)VENKHATAPATHI, NAHESHWARI

Filing Date ‘NA
(62) Divisional to Aplication Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses an organic Ultraviolet protective coating for textile materials such as fibres anchialprictective
coating material for textile fabrics coniging a solution for coating wherein, at least 20 % said coating solution consists prickl'
cactus as dried granules. The prickly pear leaves are dried at a temperaturd 40°F0 reduce the moisture content to 14% ar
the dried pear is converted small granules in powder form. Fig
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046147 A
(19) INDIA
(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : ABUOYANT APPARATUS FOR PERFORMING RESCUE OPERATION AND REMOTE DATA
COLLECTION

. . . (71)Name of Applicant :
83 g‘:i%rrﬂatg’ggbﬂﬁf'a‘;at'on :EisBZZ/ 21" 1)NATIONAL INSTITUTE OF OCEAN TECHNOLOGY
32) Priority Date NA Address of Applicant :MINISTRY OF EARTH SCIENCES
33) Nameyof ity countr NA (MOES), GOVT. OF INDIA, NIOT CAMPUS, VELACHERY
&6 Imemaﬂoﬁal N\ y Iicatior): No NA TAMBARAM ROAD, NARAYANAPURAM, PALLIKARANAI
Fiing Date PP NA PO, CHENNAI 600100, TAMIL NADU, INDIA. Tamil Nad
(87) International Publication No " NA I(ggl)ilame of Inventor :
(61) ll:iﬁ';egnlt;;ft?ddltlon to Application Number mﬁ 1)RAMASAMY, VENKATESAN
'Ing o : 2)BALAKRISHNAN, KESAVAKUMAR
(62) Ei'l‘i’r']s"g‘e":‘t' eto Application Number :m 3)MANICKAVASAGAM, ARUL MUTHIAH
9 ' 4)KARUPPIAH, THIRUMURUGAN
(57) Abstract :

The present disclosure, related to the field of buoyant rescue and data colleciogs dThe envisaged buoyant apparatus is con
robust, and light in weight. The apparatus comprises an electronic unit and a propelling unit. The electronic unitriscctmfigu
receive a plurality of control commands from a surveillance unit. Téwrehic unit is further configured to generate a plurality
control signals based on the plurality of control commands. The propelling unit cooperates with the electronic unié ttheeceiv
plurality of control signals. The propelling unit is configuredtopel the apparatus towards the drowning victim in need of resc
and is further configured to propel the apparatus towards a safe location, when held by the drowning victim, basedaiitytioé f
control signals received from the electronic unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046187 A
(19) INDIA
(22) Date of filing of Application :22/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : PORTABLE AUOMATIC EMERGENCY BRAKING SYSTEM

. e :B60T11/10|(71)Name of Applicant :

(51) International classification B60T7/12 1)VEMULA NIROSH
(31) Priority Document No :NA Address of Applicant# 39-15-22/17, Flat No. 207,
(32) Priority Date :NA Venumadhava Towers, Near Madhavadhara Bus Stop,
(33) Name of priority country :NA Muralinagar, Visakhapatna®30007, Andhra Pradesh, India.
(86) International Application No ‘NA Andhra Pradesh India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)VEMULA NIROSH
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Title: Portable Automatic Emergen®&raking System The present invention relates to a portable emergency braking system f
a vehicle. The braking system mainly comprises of an object sensing module, a controller and an emergency remedialemoc
controller based on the detectéghsls from the object sensing module generates control signals which are given to the emer
remedial module. The emergency remedial module further comprises components such as an alerting unit and an actuain
system utilizes the modules detect the obstruction, to alert the user and thereby to automatically control the speed of the ve
Thus, the emergency braking system facilitates to avoid vehicle collisions and other possible hazards.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/12/2017

(21) Application N0.201741046192 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : TECHNIQUE TO ESCALATE CONDUCTIVE AND CONVECTIVE HEAT TRANSR RATE IN

CONCRETE INSULATED SOLAR STILL

(51) International classification :CO2F1/1«
(31) Priority Document No :NA

(71)Name of Applicant :
1)DHIVAGAR R
Address of Applicant :SiKrishna College of Technology,
Kovaipudur,Coimbator€41042. Tamil Nadu India

(32) Priority Date :NA :
(33) Name of priority country ‘NA (712))332?/12 Al\rlglzntor '
(86) International Application No ‘NA 2)MOHAN K
Filing Date ‘NA 3)NELSON R
(87) International Publication No *NA 4)PRADEEP S
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA 5)RAJESWARAN M
(62) Divisional to Application Number ‘NA )ROMEO ANTORNY M
Filing Date ‘NA 7)DEEPAN BABU D
8)Dr.SUNDARARAJ S
9)Dr.NATARA JAN N
(57) Abstract :

A pyramid shape glass concrete insulated solar still includes a glass pieces connected with aluminium scrap in the bioigom
wall portions of the system. The solar still is situated to receive solar energy passing theogigsgttover and strikes on glass
piecesaluminium scraps in order to quicken the vaporization. The productivity of the still is enhanced by conducting heatdrc
pieces to aluminium scraps and also transmitting solar energy through glass piettesstiio One or mere glass piecesuminium
scraps are also provided to enhance the evaporation rate of saline water. The overall heat losses to the surroundauyieee ak
concrete insulation to the still. In one embodiment, solar still dedwylass pieces with concrete insulation. In further embodime
connection of glass pieces with aluminium scraps and the methods of heat transfers are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046533 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : APPARATUS FOR MIST COUPLED CRYOGENIC CUTTING FLUIDS DELIVERY SYSTEM

(71)Name of Applicant :
1)Dr. P. Sivaiah
Address of Applicant :DEPARTMENT OF MECHANICAL
ENGINEERING, MADANAPALLE INSTITUTE OF
TECHNOLOGY AND SCIENCE, ANDHRA PRADESH

:B23C5/207
(51) International classificain B23C5/28;

(31) Priority Document No !?;\IZXQllllo 517325. Andhra Pradesh India
(32) Priority Date ‘NA g;grua.aChakradhar

(33) Name of priority country ‘NA 4)M.r Harinandan Kumar

(86) International Application No ‘NA '

Filing Date ‘NA 5)Dr. G. Hemant.h Kumar
(87) International Publication No i NA (76.52))|l\\l/|;mpé ('\)/}allrll'\lf:rr]]%?a}
(61) Patent of Adttion to Application Number ‘NA N '

Filing Date ‘NA 1)Dr. P. Sivaiah
(62) Divisional to Application Number ‘NA g;grol%aChakradhar

Filing Date NA 4)Mr.Harinandan Kumar

5)Dr. G. Hemanth Kumar
6)Mr. P. Mallikarjuna
(57) Abstract :

Supply of cryogenic coolant in the form of jet at the machining zone using-presffurized cryogenic tank involves more cost dt
the high cosbf the selfpressurized cryogenic tank. All the existing patents on cryogenic coolant supply methods and appare
involves use of high cost sgffessurized cryogenic tank. Integrated cryogeniicimum quantity lubrication (MQL) mist cooling
method positiely affects the machined product service life. In the present invention, a new apparatus is introduced to suppl
integrated cryogeniminimum quantity lubrication (MQL) mist coolant at the machining zone. This invention involves simulta
supply ofcryogenic coolant and MQL mist at the machining zone in the forms of jetfspray. This method is capable of signific
increase of wear and fracture resistance of the cutting tool as well as significant reduction of coefficient of frictien thetw
contcting asperities at the industrial cutting conditions. This invention could be useful in various chip removal cuttisggliee
turning, milling, drilling, shaping and grinding. For cryogenic coolant supply in the integrated cryoagaititum quantiy
lubrication (MQL) mist apparatus, a special low cost setup has been designed to avoid the high cqeteskaelfed tank. The
present invention is a robust in design and low cost even merely compared with individpedsslfized cryogenic coolimgethod
and apparatus only. The invented method is an environmental friendly and satisfies the environmental conscious regfelatior
metal cutting industry.

No. of Pages : No. of Claims :~

The Patent Office Journal No. 01/2018 Dated 05/01/2018 70



(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.201741046534 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : SHAFTLESS SYNCHROMESH GEARBOX FOR AUTOMOBILE APPLICATION

:B60K17/04;|(71)Name of Applicant :
(51) International classification B60K6/20; 1)G. SARAVANA KUMAR
B60K6/36; Address of Applicant :14/121, TANTEA COLONY, S. KAl
(31) Priority Document No ‘NA KATTY (PO), KOTAGIRI, NILGIRIS, TAMILNADU, PIN
(32) Priority Date :NA CODE- 643217. Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)G. SARAVANA KUMAR
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition té\pplication Number ‘NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A common idea for all the current automotsymnchromesh transmissionghen implemented could reduce the weight of the gea

box.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/12/2017

(21) Application N0.201741046591 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : 'QUICK TUNES'

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patenbf Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO4N5/44:
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)M/s ANTHROPIC SOFTWARES PVT LTD
Address of Applicant :# 871/1234, 6th MAIN, NEW
VAIBH AV NAGAR, KANGRALI B.K , BELGAUM,
KARNATAKA, INDIA, 590 010. Karnataka India
(72)Name of Inventor :
1)MOHAMMADAYYAZ ANEESAAHMAD MULLA

(57) Abstract :

Communication Technology has evolved and seen huge growth across the globe. Mobile technblegy bas of those trends tt
have taken the World by leap. Mobile device penetration has been rapid and monumental. Technology is becoming antiofe
overall business strategy, and this Intuitive solution will enhance safety and improve thedajuaie and comfort to the user. Ra
and intuitive communication is top priority in adoption to mobile technology. Mobile phone also becomes nuisance soame tir
examples scenarios like. 1. Person attending mobile while driving, or operatinggrhoeds etc. 2. Getting calls at wrong time |
Funerals, prayer rooms or meetings, family gathering. 3. People spending quality time with family and picnics and atlisnding

Decreases quality time
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/12/2017

(21) Application N0.201741046610 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : MICRO ARC WELDING MACHINE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:B23K9/0008
B23K2201/3¢
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

(71)Name of Applicant :

1)M.KANTHABABU

Address of Applicant :Department of Manufacturing

Engineering, College of Engineering @di,Anna University,
Chennai, Tamilnadu India 600 025 Tamil Nadu India

2)V.VIDYAA
(72)Name of Inventor :

1)M.KANTHABABU

(61) Patent of Addition to Pplication Number ~ :NA 2)V.VIDYAA
Filing Date ‘NA

(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

Title: Micro Arc Welding Machine The present invention is a micro arc welding machine compfrese&lectrode holder, a base

table and a transformer. The said electrode holder comprises of a microgripper, a connecting head, a nut, housing@aeeva le
The microgripper comprises of a hexagonal central rod, which is further connected toflexelkes at an angle, whereby the
flexures are further connected to the gripping arms. The negative terminal of the electric supply is connected to skdalaliel ba
whereas the positive terminal is connected to the electrode holder. The performésectabfitated micro arc welding machine is
analyzed using welding and Vickers hardness tests. In the present invention, the electrode holder can be held inianyasrigeat
as the workpiece to be welded is placed in any orientation.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/12/2017

(21) Application N0.201741046766 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : NOVEL COMPOUND FROM LEUCASSPERA L. AND ITS ANTI- CANCER ACTIVITY

(71)Name of Applicant :

(51) International classification :C07J17/0| 1)Dr. K. SYED ZAMEER AHMED
(31) Priority Document No :NA Address of Aplicant :Department of Biotechnology,
(32) Priority Date :NA K.S.Rangasamy College of Technology, Tiruchengode 6372:
(33) Name of priority country :NA Tamil Nadu, India. Tamil Nadu India
(86) International Application No ‘NA 2)Mr. A. THANGAKUMAR

Filing Date ‘NA 3)Dr. S. SIDHRA
(87) International Publication No NA 4)Dr. S. SYED TAJUDEEN
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. K. SYED ZAMEER AHM ED
(62) Divisional to Application Number ‘NA 2)Mr. A. THANGAKUMAR

Filing Date ‘NA 3)Dr. S. SIDHRA

4)Dr. S. SYED TAJUDEEN

(57) Abstract :

The present invention relates isolation of two compounds N&éhzoyt4-hydroxy-benzamide with a molecular formula
C14H11NO3 a novel compound and No. Hydroxy-[1,4] naphthoquinone with a molecular formula C10H603 a Lawsone. Tl

therapeutic efficacy of the novel compounds were assessed over human breast cancer cell [H@safidC&sults represented

significant cytotoxicity confirming the process of inddagpoptosis.

No. of Pages : 1No. of Claims : .

The Patent Office Journal No. 01/2018 Dated 05/01/2018

74



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046767 A
(19) INDIA
(22) Date of filing of Application :27/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention NOVEL PHENOLIC COMPOUNDS FROM NERIUM INDICUM WITH ANTI BREAST CANCER
ACTIVITY

. (71)Name of Applicant:

(51) International classification ;&611&(3366/1030 1)Dr. K. SYED ZAMEER AHMED
(31) Priority Document No ‘NA Address of Applicant :Department of Biotechnology,
(32) Priority Date :NA K.S.Rangasamy College of Technology, Tiruchengode 6372:
(33) Nameyof priority country :NA Tamil Nadu, India. Tamil Nadu India
(86) InternationaRpplication No ‘NA ggl\DArr é‘ -SFE'?‘_:\SAAKUMAR

Filing Date ‘NA e
(87) International Publication No NA (é))ﬁgnfé i:lieerger-JDEEN
(61) Eiﬁ:]egng;ft?ddltlon to Application Number Hﬁ 1)Dr. K. SYED ZAMEER AHMED
(62) Divisional to Application Number ‘NA g;:\DA: g gﬁ)'?‘_:\;gAKUMAR

Filing Date NA 4)Dr. S. SYED TAJUDEEN
(57) Abstract :

The present invention relates a novel and efficient process for the isolation of two novel phenolic comp@ishtyditdxy-phenyl)
2-methoxy2-phenytacetamide with a molecular formula CisHisNCb.and compound(#-Nydroxy-phenyl}2-phenytN-

phenylacetylacetamide with a molecular formula C22H19NO3. The therapeutic efficacy of the novel compounds were asse
human breast cancer cell lines (MZ}-and results represented significant cytotoxicity confirming the process of induced apoj
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/12/2017

(21) Application N0.201741046773 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : A NOVEL ARCHITECTURE FOR ENERGY MONITORING AND INTEGRATION OF SOLAR

POWER PLANTS IN THE SOUTHERN

(51) International classificatio :G05B19/41i[(71)Name of Applicant ;

(31) Priority Document No ‘NA 1)Dr. S.Edward Rajan Senior Professor

(32) Priority Date :NA Address of Applicant :Department of Electrical and

(33) Name of priority country :NA Electronics Engineering, Mo Schlenk Engineering

(86) International Application No ‘NA College(Autonomous),Mepco Engineering College post,Mept
Filing Date ‘NA Nagar.Sivakasi Tamil Nadu 626 005 Tamil Nadu India

(87) International Publication No " NA 2)Dr. R. Pon Vengatesh Assistant Professor (Senior Grade

(61) Patent of Addition to Applicationinber ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. S.Edward Rajan Senior Professp

(62) Divisional to Application Number ‘NA 2)Dr. R. Pon Vengatesh Assistant Professor (Senior Grade
Filing Date ‘NA

(57) Abstract :

Abstract In the current scenario, the huge power demand have raised our eyebrows and caught the attention of manyeotev
renewable energy resources. Abundantarallable sun radiation makes attractive system which converts solar energy into el
energy like photo-voltaic modules. This huge range of solar photovoltaic exploitation requires sophisticated systems for
computerization of the plant monitoring retaly using web based interfaces. Moreover, the majority of them are installed in re
locations and unable to be monitored from that location. The main,aim is to adopt Tnternet of Things (loT) digital teshinolog
solar power plants located in southeegion of India for monitoring and controlling of the various parameters of the plants. A1
architecture for energy monitoring and integration of solar power plants using IoT has been developed and virtually tested 1
enhancing the tracking behawiof reattime marketing, sensalriven decision analytics, process optimization, optimized resour:
consumption, instantaneous control and response in complex autonomous systems. The 10T based control of solar power |
significantly improves the perfora n c e moni t or i n dfthapoder plaatiparametersawitit cest gffective.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046830 A
(19) INDIA
(22) Date of filing of Application :2/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : THERMODYNAMIC CYCLE BASED POWER GENERATION SYSTEM AND A METHOD
THEREOF

(51) International classification :FO2C1/00] (71)Name of Applicant
F02C6/00 | 1)NARAYANAN, Shankar Ganesh

(31) Priority Document No :NA Address of Applicant :12/6, First East Main,Raiiv Gandhi
(32) PriorityDate :NA Nagar, Vellore,Tamil Nadu,India 632002. Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)NARAYANA N, Shankar Ganesh

Filing Date ‘NA 2)VENKATACHARI, Srinivas
(87) International Publication No NA 3)MARUTHAMUTHU, RAVI KUMAR
(61) Patent of Addition to Application Number ‘NA 4)GUNASEKAIRAN, UMA MAHESWARI

Filing Date :NA
(62) Divisional to Applicabn Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention relates to thermodynamic cycle based power generation system and a method of using
solar energy in the stream of multi component fluids. According to the main aspect of the invention, thermodynamic dycle b
power generation system is comprising at least a pressurized water reactor, plurality of heat exchangers, a turbirezag a g
separator, plurality of mixers and pumps, wherein, the heating arrangement used in the power generation system i weds!
reactor and/or a solar panels.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/12/2017

(21) Application N0.201741046898 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : AN APPARATUS FOR ADJUSTING MOLD HEIGHT IN TIRE CURING PRESS

(51) International classificatio

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:B29D30/06
B29C33/30;
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

(61) Patent of Addition to Aglication Number ‘NA

(71)Name of Applicant :

1)L&T RUBBER PROCESSING MACHINERY

Address of Applicant :Chennd&angalore Highway, Vedal,

Kanchipuram, Teil Nadu, India 631561. Tamil Nadu India
(72)Name of Inventor :

1)KARUPPUSAMY, Ganesh, Raja

2)MURUGESAN, Saravanakumar

3)JAYAKUMAR, Sreeraj, Panayancheri

4)MANI, Prabu

Filing Date ‘NA 5)DHARMARAJ, Durai

(62) Divisional to Application Number ‘NA 6)GOVINDARAJAN, Aravamudhun
Filing Date ‘NA 7)RAJENDRAN, Emmanuel

(57) Abstract :

The present invention provides an apparatus for tire curing press, comprising: a press cavity for curing vulcanizéagtisetsrelur
curing operation, comprising a top structure (7) for receiving a top mold (13) and a bottaorstflipfor receiving a bottom mold
(14), wherein said top structure slides upwards/downwards on tie rods (3); at least two heat plates (6, 8), whereplaige heat
mounted on a lower surface of said top structure (7) and other heat plate mounted mtwesurface of said bottom mold (14) «
a heat plate support (24); at least two locking mechanism (11) mounted on said top structure, wherein each of saidcloakiam
comprises: at least two lock cylinders (20), at least two lock plates (28asatwo guide plates (22), wherein activation of each
said lock cylinders (20), displaces said lock plate (23) linearly, which either engage/disengage with at least one éscklLgrooN,
11, 1V) provided on said tie rods (3); an indexing rhaaism comprises: at least two pair of indexing blocks having plurality of ¢
at predefined height, wherein each pair of said indexing blocks having a top indexing block (19) mounted on a bottaaidace
bottom heat plate support (24), and a bottedexing block (18) moveably mounted on said bottom structure (1) by means of

indexing guide plate (25); wherein, for mold height adjustment corresponding to lock grooves (1,11,111,1V), a squeeze(df)nde
retract stroke is adjusted to a minimum by mtaining said indexing blocks (18,19) to, at least one of lock positions (A,B,C,D)

provided on said bottom structure (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046967 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : AUTOMATION IN MICRO TURNING PROCESS USING SENSITIVE CONTROLLED MOTOR

(71)Name of Applicant :
(51) International classification :G01D5/2¢| 1)Dr.P.Ranijith Kumar
(31) Priority Document N :NA Address of Applicant :99, Sankar Nagar, Mangammanags
(32) Priority Date :NA Extension, Srirangam, Trich§20006, Tamilnadu, India Tamil
(33) Name of priority country :NA Nadu India
(86) International Application No ‘NA 2) Dr.K.Chandrasekaran
Filing Date ‘NA 3)Dr.TTM.Kannan
(87) International Publication No *NA 4)Prof.R.Ramanathan
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr.P.Ranjith Kumar
(62) Divisional to Application Number ‘NA 2)Dr.K.Chandrasekaran
Filing Date ‘NA 3)Dr. TTM.Kannan
4)Prof.R.Ramanathan

(57) Abstract :

ABSTRACT In the Manufacturing Industry keen and useful asseents are normal for the new century. Miniaturized scale cr
advancements have been relentlessly progressing as of late. Innovative works are by and large vivaciously led withaadgete
usage of smaller scale machines. The micro lathdittbleameasured machine that performs the vast majority of the round and
operations. Micro lathe are favored over bigger machines by a few experts, regularly bolt smiths, Jewelers and designers ft
prototyping or manufacture work. The specialisteehbeen created manual worked micro lathe with high minimal effort howew:
exactness and expend high electrical power. Presently days computer numerical controlled (CNC) micro lathe are utisizetht
round and hollow jobs with high precisiondahigh cost. This research work is mainly focused on development of automation -
micro machine using sensitive controlled motor in manufacturing system which leads to high accuracy. The created autom:
lathe using sensitive controlled motor winiworks effectively without bargaining machining resistances. From the monetary
perspective, the robotized micro lathe will decrease all assets, for example, space, time, material, vitality and aower. It ¢
actualized in little scale industry and cabidustry for social advancement.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/12/2017

(21) Application N0.201741047021 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : RELOCATABLE WIRELESS SENSOR NETWORK FOR PRECISION AGRICULTURE AND A

METHOD TO CONTROL THE SAME

:G08C17/02
(51) International classification H04L29/08;

H04W84/18
(31) Priority Document No :NA

(71)Name of Applicant :
1)PERIASAMY, Prakasam
Address of Applicant :3/350 Kolingikattur, O. Chinnanur (|
Sankari(Tk), Salem (Dt), Tamilnadu, Ine637103 Tamil Nadu

(32) Priority Date ‘NA India
(33) Nane of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)PERIASAMY, Prakasam
Filing Date ‘NA 2)PALANIYAPPAN , Sathyaprakash
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention particularly relates to the field of precision agriculture especially relates to monitoring ofufajriant
through wireless sensor network and Internet of Things. Accotditige present invention, Relocatable wireless sensor networl
precision agriculture comprises, a plurality of source nodes, at least a destination node and a user interface devgsd\dwareie
nodes are provided with navigation unit preferabl$PS module. FIQ
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/12/2017

(21) Application N0.201741047165 A

(43) Publication Date : 05/01/2018

(54) Title of the invation : DIGITAL FARM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publation No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:G06Q50/0;
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)MANOJ MUTHUNAYAGAM
Address of Applicant :®6, KUMMBACODU,
ARASAKULAM, PAINKULAM, KANNIYAKUMARI
DISTRICT, TAMILNADU-629173, INDIA. Tamil Nadu India
(72)Name of Inventor :
1)MANOJ MUTHUNAYAGAM

(57) Abstract :

ABSTRACT OF INVENTION Present day the agriculture in india need to take next level of develdproaense of the demand,
Also the demand is increasing day by day due to the less population of livestock today many individual people stoppeethtoc
due to high maintenance and too much land space is occupying livestock also the major reaspmdiviciarals has no time to
make farm in city and village, this is the reason all are avoiding to create farm in all over india Digital form overhnéveltto
next generation of farm the way to creating digital form this farm allowing no of memtbersate a farm (even in immigrant peoy
in single land space also it will increase livestock population and it will directly and indirectly boost the agricukloprdent in

india
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201741047166 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : EFFICIENT USAGE OF UNUSED SPECTRUM FOR IMPROVING RURAL EDUCATION
SCENARIO

. e :H04J1/16|(71)Name of Applicant :

(51) International classification HO4W4/0(| 1)Dr. V. BALAJI
(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF ECE, KPR
(32) Priority Date ‘NA INSTITUTE OF ENGS & TECH, ARASUR, COIMBATORE
(33) Name of priority country ‘NA 641407 Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. V. BALAJI
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT - The spectrum which is used by telecom companies for radio communications is a natural resource. With the .
of new eleatonic devices, the unlicensed spectrum becomes increasingly scarce. Even though the licensed spectrum are al
certain services, it is being reported by FCC and other regulating bodies that large portions of the allocated freqgearey banc
partidly occupied, leaving holes in between and hence leading to inefficient overall spectrum utilization. Opportunistic acce:
spectrum bands through dynamic allocation have emerged as potential enablers of more efficient use of various redatgces
wireless communications. Dynamic allocation allow secondary users (unlicensed) to occupy or use the gaps (free baad) w
primary users (licensed) do not use the spectrum. These systems have the capabilities of obtaining knowledge of tigir ope
environment and internal state using which these systems can optimize their performance and increase effective spationm
A multi-hop selforganized and dynamic network with intelligent learning and cognitive capabilities at few of its nodesf tles

research on CRNs has focused on Physical and MAC layer issues. The prototype addresses the issues in PHY/MAC layer
the performance issues at Network layer that includes service prioritization at different traffic types in the pressteeobility,

dynamic channel selection, and multipath routing to ensure quality multimedia delivery to the users at remote plackscubis
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2017#047199 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : ERGONOMIC HEADGEAR SYSTEM AND METHODS EMPLOYED THEREOF

. e :A42B1/06 | (71)Name of Applicant :

(51) International classification A42B1/22 | 1)RAMESH POLASA
(31) Priority Document No :NA Address of Applicant :H.No:-#-393, PMH Colony,
(32) Priority Date :NA Kamareddy, Nizamabal03111, Telangana, India. Telangana
(33) Name of priority country :NA India
(86) International Application No ‘NA 2)KAVITA POLASA

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)RAMESH POLASA
(61) Patent of Addition to Application Number ‘NA 2)KAVITA POLASA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

7. ABSTRACT Exemplary embodiments of the present disclosure are directed towards an ergonomic headgear system cot
a detachable support structure piosied from the neck onto the shoulder of a user. Multi sensor systems embedded in the he
like a gyro meter; an accelerometer; and a magnetometer. A camera embedded in the headgear to detect user eye moven
innersole structure positioned undlee headgear system. High beam lights positioned on curved edge whereby the curved ar
edge enhances view angle in all directions of the Eectromagnetic shield positioned inside the headgear structured as a me
electromagnetic coating. Rer generation mechanisms from internal power inlet and an external power inlet and multiple len
positioned on the headgear with a pair of side lenses; a front lens; and a rear lens, interconnected to a prismdnsalithgtr
material is used tgiew rear and side views in prisms without any projector mechanism and the light or view generated from
transmitting material is combined at a single junction to generate an image to be captured by a camera.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741047223 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : THERMOCONA PROCESS TO REDUCE THE FORMATION CY& TIME IN FLOODED LEAD
ACID BATTERY MANUFACTURING PROCESS

(51) International classification :HOIM10/12](71)Name of Applicant
HO1M2/16; | 1)AMARA RAJA BAT TERIES LTD.

(31) Priority Document No :NA Address of Applicant :RENIGUNTA CUDDAPAH ROAD,
(32) Priority Date ‘NA KARAKAMBADI -517 520, TIRUPATI, ANDHRA PRADESH
(33) Name of priority country ‘NA kp@eth.net Andhra Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)SIVA PRASAD K
(87) International Publication No *NA 2)BHANU PRASAD .R
(61) Patent of Addition to Application Number  :NA 3)SENTHIL KUMAR

Filing Date ‘NA 4)BALAJI .G
(62) Divisional to Application Number ‘NA 5)JAGADISH .M

Filing Date ‘NA
(57) Abstract :

The present invention relates to a process for enhancement of the heat dissipation property of the battery contaieeeddlaci
battery manufactured by container formation process comprising adding of advanced cttbd®RGP and master colour batch
resulting in a compounded PPCP which compound is then subject to injection molding to produce battery containers (100)
enhanced heat dissipation properties thus dissipating the heat from the electrolyte genengtélgediarimation cycle thus
facilitating formation at higher currents, resulting in reduction in the formation cycle time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741047404 A
(19) INDIA
(22) Date of filing of Application :30/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A PORTABLE WATER FILTRATION DEVICE FOR REMOVING IMPURITIES FROM WATER
USING CONTAMINANT-SPECIFIC PURIFICATION CARTRIDGES

(51) Internationatlassification :C02F1/005| (71)Name of Applicant -
CO02F1/281:( 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS

(31) Priority Document No ‘NA (IIT Madras)
(32) Priority Date :NA Address of Applicant :The Dean, InduatrConsultancy &
(33) Name of priority country ‘NA Sponsored Research [ICSR] Indian Institute of Technology
(86) International Application No ‘NA Madras IIT P.O, Chennai, Tamil Nadu, India 600 036 Tamil

Filing Date ‘NA Nadu India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Adition to Application Number ‘NA 1)Thalappil Pradeep

Filing Date ‘NA 2)Ramesh Kumar
(62) Divisional to Application Number ‘NA 3)Anupam Chandra

Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention relates to a portable water filtration system with regémific impurity removal capabilities.
More specifically relates to a device for removing impurities from water using contarsegific purification cartridges. The wat
filtration device consists of four major assemblies: 1) Ausable and washable giiter [20] for removal of particulate, suspendec
and macroscopic impurities, 2) Hollow fiber and electrospun fiber membrane module [16] for microfiltration afidtraltian,
having pore size of less than or equal to 10 nanometers, to remove microbial contamination, 3) A compact modular aimula
filtration unit [30] with regionspecific contaminant removing nasomposite materials housing [7] and activatedidial charcoal,
preferably nanomaterials decorated activated coconut charcoal housing [8] for biocidal activity and organic contamirsnanet
4) A bellow pump unit [23] to develop pressure inside the feed water container reservoir [18].
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741047424 A
(19) INDIA
(22) Date of filing of Application :30/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD OF PREPARING LAMS ( DI YAES) WI TH COW MANURE

(51) International classification :F23D3/2¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RAVI VEDALA
(32) Priority Date :NA Address of Applicant :FLAT No: & .3, ABHISHEK
(33) Name of priority country :NA APARTMENTS, RAMMANDIRAM
(86) International Application No ‘NA STREET,SATYANARAYANAPURAM, NEAR PRAGATHI
Filing Date :NA BOOK SHOP, VIJAYAWADA 520011, ANDHRA PRADESH
(87) InternationaPublication No *NA INDIA Andhra Pradesh India
(61) Patent of Addition to Application Number ‘NA 2)RAMANUJAM VEDALA
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)RAVI VEDALA
Filing Date ‘NA 2)RAMANUJAM VEDALA
(57) Abstract :
Thepr esent invention relates to a process of preparinag |

using organic ingredients to prepare organic diya which improves human health and reduce pollution. Dry cow manure pov
mixed with a composition of materials such as oils (neem oil, ganug oil and sesame oil) and binder to prepare differemd sha
sizes of diyaEs. No chemical is used and is completely
large to very large can be created.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741047176 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : KNEE CAP, HIP BELT AND HAND GLOVE AS A SAFE GUARD DEVICE

. e :A61B5/00 |(71)Name of Applicant :

(51) International classification A61B5/11 | 1)Dr. D. Balaji
(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF MECHANICLA
(32) Priority Date ‘NA ENGG, KPR INST OF ENGG AND TECH.ARASUR,
(33) Name of priority country :NA COIMBATORE - 641 407. Tamil Nadu India
(86) International Aplication No ‘NA 2)Mrs. V. Bhuvaneswari

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Dr. D. Balaji
(61) Patent of Addition to Application Number ‘NA 2)Mrs. V. Bhuvaneswari

Filing Date ‘NA 3)Mr. Rajkumar.K
(62) Divisional to Application Number ‘NA 4)Mr. N.D. Rajaraman

Filing Date ‘NA 5)Mr. Nithiyanand. L
(57) Abstract :

ABSTRACT This device safeguards the bike rider and pillion rider in 3 different conditions. Fhdgrgrotection in the form of

knee caps (2), hand glove (1) and hip belt§8holding covers with sensors inside. It can be triggered and opened up as on w
required. The first phase protection during rider in emergency case by opening up the protecting cover as well as thgammi
signal during engine is ON conditiohhe post accident support is provided by alarming unit (6) which is fitted in the bike, it tri
out the alarm and alert the vicinity continuously for 20 minutes, wherein immediate recovery could be made availabledlbgy
growth has its own més and demerits, this focus only on merits and as well aiding the demerits too. The overall vision is to
down fatal during the accidents for two wheelers victims, and provide immediate recovery support.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741047177 A
(19) INDIA

(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : MULTDIRECTIONAL BLADE EXTENSION AND RETRACTION FOR FAN BADES

. (71)Name of Applicant :
(51) International classification &63352221/00298 1)Dr. D. Balaji
(31) Priority Document No ‘NA ' Address of Applicant :DEPARTMENT OF MECHANICLA
(32) Priority Date :NA ENGG, KPR INST OF ENGG AND TECH., 204/2, 204/4,
(33) Nameyof priority country :NA ARASUR, COIMBATORE- 641 407. Tamil Nadu India
(86) International Application No ‘NA 2)Dr. Mon;ka mohan.
Filing Date ‘NA (72)Name o Inyentor :
(87) International Publicain No *NA BB: I\D/I.oﬁialﬂgjlmohan
(61) Patent of Addition to Application Number :NA '
Filing Date ‘NA 3)Mr. S. Abdul Rahuman
(62) Divisional to Application Number ‘NA 4Mr. R.S. Aswin
Filing Date ‘NA SMr. M. Jayapradap
6)Mr. G. Gowrishankar
(57) Abstract :

Design of blades for the fan to enhancesaipply to the entire room is the desired task instead of using many fans. It has mult
directional extension, retraction and twisting capabilities to achieve it. Theedquay to done that is to incorporate simple
arrangements inside the fan.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :29/12/2017

(21) Application N0.201741047178 A

(43) Rublication Date : 05/01/2018

(54) Title of the invention : ELECTRIC STONE BASED HAND GRINDER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:A47J317/00
A47J43/00
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

(61) Patent of Addition to Application Number ‘NA

(71)Name of Applicant :

1)Mr. M. Manikanda

Address of Applicant :DEPARTMENT OF ECE, KPR

INSTITUTE OF ENGG & TECH, ARASUR, COIMBATORE
641407 Tamil Nadu India

2)Dr. V. Seethalakshmi
(72)Name of Inventor :

1)Mr. M. Manikanda

2)Dr. V. Seethalakéimi

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

the invention generally a hand grinder made up of stones with horizontal flat surface stone at the bottom where the beteria
grinded is placed and cylindrical movable stone as a top surface.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/12/2017

(21) Application N0.201741047179 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : LIFE SUSTENANCE MANAGEMENT THROUGH ADOPTION OEANER

(51) International classification :GO1N33/0t
(31) Priority Document No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)Dr. A.K. Priya
Address of Applicant :DEPARTMENT OF CIVIL ENGG,
KPR INST. OF ENGG & TECH. ARASUR, COIMBATORE
641407 Tamil Nadu India

(33) Name of priority country ‘NA .

(86) International Application No ‘NA ML T. Af\ravmdh kl.,lmar
Filing Date ‘NA (72)Name o In'ventor :
(87) International Publication No NA gl\D/lrr "AI'.KAIrDar\I/)i/gdh Kkumar

(61) Patent of Addition to Application Number  :NA "o
Filing Date ‘NA jgl\D/lrl\S/l ' (BSO|W_tham
2 L : r. M . Balaji
(62) g'l\i/rl]smg]:tlgo Application Number Hﬁ 5)Mr. N. Arshath Mohamed
9 : 6)Mr. S. Nithya
7)Dr. D. Balaji
(57) Abstract :

The invention is made to avoid the accumulation of waste which is generated because of unwanted over usage of avaiedle
To overcome such circumstances the prevention can be made at the earlier time of lis&pehisadaptation of elziner (6)
sustainable approach can be made possible without compromising the needs of present addition to its advantage of etore
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.201741047182 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : POSTURE BASED ANALYSIS WITH PEDOBAROGRAPHY

(71)Name of Applicant :

(51) International classification :F23D3/2:| 1)MS. D. SUDARVIZHI
(31) Friority Document No :NA Address of Applicant :21, POOJA NAGAR, COIMBATOR
(32) Priority Date ‘NA TAMIL NADU, INDIA, PIN CODE-641 067. Tamil Nadu India
(33) Name of priority country ‘NA 2)DR. C. KARTHIKEYINI
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date :NA 1)MS. D. SUDARVIZHI
(87) International Publication No " NA 2)C. KARTHIKEYINI
(61) Patent of Addition to Application Number ‘NA 3)S. VIGNESH BALAJI

Filing Date ‘NA 4)M. MADHUMITHA
(62) Divisional to Application Number ‘NA 5)P. NIVEDHITHA

Filing Date :NA 6)K. PUSPHARAJ

7)E.L. RAGUL RAJ

(57) Abstract :

Diabetes is one of the major causes of premature illmesdeath worldwide. Diabetes brings with it neurovascular complicatior
which result in the development of high pressure areas in the feet and hands. Patients with diabetic neuropathy oftatidoser
their feet while walking or standing, becayszipheral neuropathy causes nerve damage in arms and legs. If not treated corre
could cause injury in the feet and eventually result in ulceration and even amputation.The objective of this projesitjisandie
build a lowcost pressure measuanent . and analysis system. The pedobarography is the technique where the gait walking pe
the subject is determined and monitored. The survey and pilot trials can be done for statistical evaluation and stoqtzaistndc
estimate the stage dfabetic foot ulceration. The sensor network is designed. The bio signals are fetched from the surface o
wherein the signals are fed into bio amplifiers. The mechanical chopper amplifier is incorporated for conditioning ting isigoi
and ggnal processing of static, dynamic and postural pressure values. The identification of location is fed into MATLAB &
CAD/CAM tools for .design customization. Based on the obtained data an orthotic shoe is designed using rapid proto8/pinc
printing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046303 A
(19) INDIA
(22) Date of filing of Application :22/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : POLYCHROMAT LIGHT EMITTING DIODES WITH VACILLATING WATTAGE AND
AUTOMATED SMART LAMP

-G09G3/14 (71)Name of Applicart :
(51) International classification A61B6/00, 1)D(;aG.S|va?nan?m ) . ¢ _
HO5B33/0¢ A idress o App |cant .Assqmate. Pro essor, Department o
(31) Priority Document No ‘NA Electrical and Electronics Engineering, Sri Krishna College o
(32) Prioritz Date :NA Technology, Kovaipudur, Coimbator&41042 Tamil Nadu Indie
(33) Name of priority country ‘NA :2)33:.;.E.?:s;dr:ﬁ]geuptamauryan
(86) Internatioal Application No ‘NA L. J0S€ep
Filing Date ‘NA 4)Mr.R.Sqthlsh Kumar o
(87) International Publication No NA gmz'{\/ﬂ'ag%;p;y;g?arsmm
(61) Patent of Addition to Application Number ‘NA - 9
Filing Date ‘NA 7)Dr.SJ.K\f]agadeesh Kumar
(62) Divisional to Application Number ‘NA (7i2))|l\\l/|?nS1eG%kIS|ventor '
Filing Date NA 2)Mr.P.Dharanipathi
(57) Abstract :

ABSTRACT Polychromatic Light Emitting Diodes with vacillagj wattage and automated smart Lamp At present people use |
of specific ratings but the light intensity remains the same irrespective of consumers need. Despite environment afightming
intensity remains the same. The proposed system has multifikege provision in a single lamp. Starting from low to high watta
the user has options to switch between the wattages based on their need and day light conditions. Unnecessary coutgtanis
avoided and therefore energy can be saved henogatiage is flexible through this operation. The colours of light play an impc
role in changing state of mind. The proposed system also has provisions to change the colour of the lamp. This is diffeimec
colours of LEDs in the system. Wiesdls technique is employed to control the functions of the system remotely. For payback,
system is profitable for the user because of the energy conserved by the system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046423 A
(19) INDIA

(22) Date of filing of Application :22/12/2017 (43) Publication Date : 05/01/2018
(54) Title of the invention PLURALI TY OF ADJUSTABLE
ENERGY ABSORBERANDOHER FI| XED REFLECTORSE
(51) International classification :F24J32/1:|(71)Name of Applicant :
(31) Priority Document No :NA 1)VOORADI RAJESHWARA PRASAD
(32) Priority Date :NA Address of Applicant :V. RAJESNARA PRASAD, House
(33) Name of priority country :NA No: 2-4-118, Ramnagar street, Hanamkonda Town, Waranga
(86) International Application No ‘NA (Urban) District, Telangana State, INDIA PIN Code: (506001
Filing Date ‘NA Telangana India
(87) International Publation No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)VOORADI RAJESHWARA PRASAD
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :
Abstract of the Invention Theme ans for reflection of sunlightE named a
sunlight on ésolar energy absorber and oforiefectiorfof nost df incidert |

sunlight on adjacent aptures of said means for solar energy absorp8aid aperture of said means for solar energy absorption
inclusive of aperture of transparent container housing the solar energy absorber, and also the aperture of all offestixed re
rigidyconrect ed t o said absor ber EsThisinvéntion mrelgtes torPhysicalfSaienaes Baid cefiestors
either concave cylindrical reflectors or concave spherical reflectors, and said reflectors are hereafter referred as concave
reflectors. Said plurality of concave reflectors consists of one or more sets of concave refleatdrene set of reflectors consists
two or more reflectors connected to each other along flat sides either with hinged joints or with rigid fastening mearss to fo
compound reflector. Number of sets of reflectors tagy be
absorptionk. Length of said each one reflector, amdarl el
energy absorptiorThe maximum allowable cumulative internal angle of all reflectors in a set of reflectors is 60 degrees, for\
better performance and econor®e f | ect ors in each one set may be iupofovi de
curvatureE, or &as refl ect or €£achaene detrofyefleciors oeneceed along oater edgesof «
combined aperture of said éabsorber along with r enfsdicect «
combined aperturddmong said concave reflectors one reflector adjacent to said means for solar energy absorption can be g
fixed reflector by rigidly interconnecting its lower flat end to suitable outer edge of said means for sokaabrergtionAll other
reflectors rigidly interconnected along adjoining flat ends to form a compound reflactgointed with hinged joint to oter flat enc
of said fixed concave reflectdn case not providing a concave reflector a fixed refleetbreflectors are rigidly interconnected
along adjoining flat ends to form a compound reflectord jointed with hinged joint to suitable outer edge of said meansdtar
energy absorption to reflect sunlight on aperture of said means for solar ahsaggtion. Said compound reflector formed by
interconnecting said set of reflectors is anchored either by means of adjustable length long structural members oneltéds c
with hinged joints to said refl dot drhbd ttsomrermdc,y aricdean
meansE provided near another outer Saigk &rfefslad dt aresa nasl d
energy absorptionE are r ot atteatimasomevarytaytofasd the Sundowards eastlor Said
orientations may attended once at noon, and for second time just after dawn During each adjustment, said solar eneiigy ab
rotated by an approximate angle of 180 degrees to oa@hteflectors to face the Sun such that the apertures of said means fo
energy absorption are capable of receiving maximum possible sunlight.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2017447425 A
(19) INDIA
(22) Date of filing of Application :30/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : STRIP SEAT BELT FOR AUTOMOBILES

(51) International classification :B60R22/2{|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)GOWLI RAGHAVENDRA
(32) Priority Date :NA Address of Applicant :HNo: 4-258, SARVODAYA NAGAR,
(33) Name of priority country ‘NA MEERPET, HYDERABAD500097, TELANGANA, INDIA
(86) International Application No :NA Telangana India
Filing Date :NA 2)CHINTHALA NARENDER
(87) International Publication No " NA (72)Name d Inventor :
(61) Patent of Addition to Application Number ‘NA 1)GOWLI RAGHAVENDRA
Filing Date :NA 2)CHINTHALA NARENDER
(62) Divisionalto Application Number ‘NA
Filing Date :NA
(57) Abstract :

This invention includes a safety feature for transportation which involves unexpected crashes, involving injuries antdatiddef
passengerd.he transportations includéiferent safety feature, but these are based on costs depending on variantsTdieceest
belt provides better safety, but due to uncomfort ab bk Ehisi
safety feature actslikesee i ty system which detects any c rlamslihdEsstripwon byp
passengers and solenoid present in staligke the seat belt, this safety feature feels the passengers sit and move freely as th
solenoidonlyfastepassengers to seats at the time of crashiedufiest o
sensors in front and rear which detects the crashEs.ltalso
helps passgers from sudden braking at over speed and fastens passengers to the seat to avoid from suddef bislisiatse
provides comfortable nature as passengers are free to move, it fasten passenger only at the time of collision anfiicgave lives
collisions.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/12/2017

(21) Application N0.201741047449 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : INTELIGENT SYSTEM FOR MONITORING AND BALANCING OF BATTERY VOLTAGE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:H02J7/001¢
H02J7/0021
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

(61) Patent of Addition to Application Number  :NA

(71)Name of Applicant :

1)M/s. AMARA RAJA BATTERIES LIMITED

Address of Applicant :RENUGUNTACUDDAPAH ROAD,

KARAKAMBADI TIRUPATI ANDHRA PRADESH 517520
Andhra Pradesh India
(72)Name of Inventor :

1)R. Narayan

2)M. Venkateswarlu

3)M.Venkateswara Rao

Filing Date ‘NA 4)M. Jagadish
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Present invention relates to an intelligent system for monitoring and balancing voltage of battery. The system is employed 1
preventing over charging and discharging in automobiles. The battery pack is recharged or the system is recHa€pdwgra
supply.The central monitoring system comprises an IC temperature sensor, Analog to Digital Converter (ADC) and controll
ADC receives the analog voltage and converts into digital voltage signal. This digital voltage is received bydier eamich
monitors the voltage level such as charging and discharging levels. The controller monitors the voltage level contidwmrghyk
the voltage and provides a safety alert signal to battery pack thereby the longevity of battery increases.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/11/2017

(21) Application N0.201741043088 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : A SYSTEM ANIMETHOD FOR MANAGEMENT OF VACCINATION FOR CHILDREN

:G06K17/00
(51) International classification G06Q10/06:

G06Q50/22
(31) Priority Document No :NA

(71)Name of Applicant :
1)MURALI BOMMI NENI
Address of Applicant :103, Reliance Kamal Apartments,
Gouthami Enclave, Next To Chirec Public School, Kondapur,

(32) Priority Date :NA Hyderabad, Telangariz00084 Telangana India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)MURALI BOMMINENI
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A computer implementeslystem and method for maintaining a vaccination schedule for children and providing periodic remi
and to ensure a near error free schedule felipvand thereby prevent the hazardous health risks; avoid the losses to the mani

and maintain theupplyc hai n at near zero inventory |l evels; the prbej
vaccinated children/ guardianE about the availability of
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741043370 A
(19) INDIA
(22) Date of filing of Application :04/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A SYSTEM AND METHOD FOR WASTE MATERIAL MANAEBMENT

(51) International classification :G06Q10/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HIMANSHU BAROLA
(32) Priority Date :NA Address of Applicant :FLAT NO 201, FRIENDS
(33) Name of priority country ‘NA APARTMENT #3SOUTH END ROAD, SESHADRIPURAM
(86) International Application No :NA BANGALORE 560020, KARNATAKA Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)HIMANSHU BAROLA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

In accordance with one embodiment of the disclosure, a system and method for waste material management i hpesyidtsan
for waste material management includes a subscription module configured to register a plurality of users. The systenifdes
a service provider module which is configured to collect a plurality of waste material from the pluraligyoflie system further
includes a weighing module which is configured to weigh the plurality of waste material. The system also includes aeviéte
management module configured to process and recycle the plurality of waste material. The systemdiudies an incentive
module which is configured to compute a plurality of incentive amounts based on the plurality of waste material. Theclydes
a global positioning system module which is configured to obtain a plurality of positional batay§tem further includes a user
interface which is configured to transmit réi@he information between the aforementioned modules via a communication
network. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/12/2017

(21) Application N0.201741046214 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : A SINGLE COMPACT ROBOTIC FOOD MAKING APPARATUS

(51) International classification :B25J9/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRIDHAR RAIDI
(32) Priority Date :NA Address of Applicant :Door No. MIG 2/122, APHB
(33) Name of priority country :NA Colony,Pothinamallaya Palem,Visakhapatnam, Andra Prade:
(86) International Application No :NA 530 041 Adhra Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SRIDHAR RAIDI
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a single compact robotic food making apparatus that can automatically record culmakindist
process as digital recipe and repeat doplkame culinary dish using digital recorded recipe. The ingredients are loaded into ¢
canisters, which are mounted next to heating apparatus. The apparatus includes memory card for storing one or moieedigit
The digital recipe specifiesBedules for dispensing the ingredients from the spice dispenser into carousel canister and from
canisters into a cooking utensil, for dispensing liquids, for heating the cooking utensil, for stirring the contentsakirigeutensil.
These opeations are performed automatically under the control of one or more processor module which is connected to net
wirelessly. Cooking utensil and stirrer can be self cleaned after the cooking process by dispensing cleaning mategaimtondive

codking utensil and stirring it.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046614 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : IOT ENABLED ONLINE CONDITION MONITORING OF THE EXHAUST GAS EMISSION
SYSTEM OF THE AUTOMOBILES USING

:G01M15/10((71)Name of Applicant ;
(51) International classification GO1N33/00;| 1)M.KANTHABABU
G08C17/02 Address of Applicant :Department of Manufacturing
(31) Priority Document No :NA Engineering, College of Engineering Guindy,Anna University
(32) Priority Date ‘NA Chennai Tamilnadu India 600 025 Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)M.KANTHABABU
Filing Date ‘NA 2)S.ANISH KUMAR
(87) International Publication No *NA 3)M.S. AJMAL DEEN ALI
(61) Patent of Addition to Application Number :NA 4)R.MADHUMATHI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Title: IOT enabled online condition monitoring of the exhaust gas emission system of the automobiles using gas senssen(T|
invention provides aystem to track the polluted automobiles on the road using google maps by means of gas sensors. The
enabled online condition monitoring of the exhaust emission gas of the automobile displays the status of the enginéy @jpaiti
values on LCD screeio the user and by different light indication to the user, governing control authorities and to the public it
goggle map. The signals acquired from the gas sensors,which are fitted in the exhaust pipe of the automobile cal@rizdatay
of Cabonmonoxide, Hydrocarbon, Nitrous oxide to the microcontroller in the form of voltage. When the exhaust gas values
the threshold limit, RED light glows with an alarm which enables the GSM module which in turn enables the GPS of thdau
andalso in areas which possess the publieRMiotspot facility.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046617 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) PublicatiorDate : 05/01/2018

(54) Title of the invention : FATIGUE TESTING MACHINE FOR MECHANICAL MICROGRIPPERS

. e :B25J7/00; |(71)Name of Applicant :

(51) International classification Y10S294/90| 1)M.KANTHABABU
(31) Priority Document No :NA Address of Applicant :Department of Manufacturing
(32) Priority Date :NA Engineering, College of Engineering, Guindy, Anna Universit
(33) Name of priority country :NA Chennai, Tamilnadu, Indi&00 025 Tamil Nadu India
(86) International Application No ‘NA 2)V.VIDYAA

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)M.KANTHABABU
(61) Patent of Addition to Application Number :NA 2)V.VIDYAA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Title: Fatigue Testing Machine for Mechanical Microgrippers The present invention is the development of a fatigue testieg r
for mechanical based microgripper, where the micro gripper is used as a spiwithe testing. The fabricated fatigue testing
machine comprises of an actuation system, external structure specially designed and fabricated for a mechanical basgérmi
consisting of plurality of gripping arms. The fatigue testing machine @mhanical based microgripper also comprises of tactile
sensors more specifically piezoelectric sensor and microcontroller with software for sensing, controlling the actuatiamgyste
monitoring the fatigue testing results.

No. of Pages : 1No. of Claims : 1(

The Patent Office Journal No. 01/2018 Dated 05/01/2018 100



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741045748 A
(19) INDIA
(22) Date of filing of Application :20/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : INTELLIGENT COMPUTER IMPLEMENTED AGGREGA®R SYSTEM AND METHOD FOR
BOOKING SERVICES

:G06Q10/02;|(71)Name of Applicant :
(51) International classification G06Q10/025| 1)LEE SERVICES
G06Q30/063 Address of Applicant :&, Flat no: 100 & 101, H.No:-22-
(31) Priority Document No :NA 68/69, Sai Laxmi Residency, Vijay Nagar Colony, Kukatpally,
(32) Priority Date ‘NA Hyderabad, Telangana 500072, India. Telangana India
(33) Name of priority country ‘NA 2)PRATTI LEKHA VENKATA DURGA
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)PRATTI NAGA CHANDRA SE KHAR BABU
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An intelligent computer implemented aggregator system for booking services is disclosed. A means for on boarding af plura
service provider offering services to their customers for booking, the on boarding means dkastsate user with login
verification of the service provider provides layout of premises, a plurality of photographs to show 360 degrees vipremighs,
a plurality of slots such as table view/layout of restaurant, chair view/layout of Spa & Salddutomobile Servicing slot and the
timings offered for booking and a list of bigger or premium services and custom offerings. The system includes an applicati
software installed in a communication device of user, grant access to the custongdr ¢himgin process, lists out this recent
booking, list out his/her favorite bookings, shows availability of his/her preferred destinations and services filteaegbogeaphici
location detected by his/her communication device through an intelligesvare detection and allows to make a reservation of
preferred service. The intelligent system displays the dynamic availability of Restaurant, Spa & Saloons and Automahile se
stations within a specific radius of 100mts, 200mts, 300mts and gdsarthe user is provided with an option to check several d
of the selected service such as checking nearby details of the required service, checking Open/Close status of teevgaectec
displaying rating details of the selected service anglaying vacant information of table/slots at specific time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741046959 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication @te : 05/01/2018

(54) Title of the invention : Grid Independent and Self Operated Hybrid-Stitao Hydro Power Module For Water Pumping Uni

(71)Name of Applicant :
1)Dr. K Kumar
. . . Address of Applicant :No. 13, Thirupura Sundari Street, R
EgB :;‘:iizﬂztgggbﬂﬁ?a%anon :E('JSBl/O( Nagar, Pallavaram, Chenn&00043.Tamil Nadu Tamil Nadu
(32) Priority Date ‘NA I(r;gl)ilame of Inventor :
(33) Name of priority country ‘NA 1)Krishnaswam Ku.mar
(86) International Application No ‘NA : amy
Filing Date ‘NA 2)Abh|nav Misalkar
(87) International Publication No *NA jggizglnn L(gtr:ible
(61) Patent of Addition to Application Number ‘NA )
Filing Date ‘NA S)ASh!Sh Mghta
(62) Divisional to Application Number ‘NA 6)Kevin Kuriakose
Filing Date ‘NA 7)Eashaan Kale
‘ 8)Indraneel Mane
9)Satish Kulkarni
10)V.Jean EbinazerJesudoss
(57) Abstract :

The present invention is directed to a cameld power generation system using the solar and hydro energy. The device compr
flexible solar PV module which is impregnated or mounted with roof top PVC water tank enables to perform mechanical, wo
pumping water through storing the DC powethe battery by the way of inverter which is used to run the conventional AC wa
pump. The power generation system is grid independent used for powering water pump used for filling the roof top widter te
scheme can be extended for the drip atign schemes where the impregnated solar overhead water tank used to generate pc
for the drip irrigation needs.

No. of Pages : 1No. of Claims : 1.

The Patent Office Journal No. 01/2018 Dated 05/01/2018 102



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841000101 A
(19) INDIA
(22) Dae of filing of Application :02/01/2018 (43) Publication Date : 05/01/2018

(54) Title of the invention : ROTATABLE QUADRANT SECTIONED CONCAVE CYLINDRICAL REFLECTOR CAPABLE O
REFLECTING SUNLIGHT ON INCLINED SOLAR ENERGY ABSORBER

:F24.|(71)Name of Applicant :
. s 2/06,| 1)VOORADI RAJESHWARA PRASAD
(51) Internationatlassification F24J|  Address of Applicant V. RAJESHWARA PRASAD, Hous:
2/10 |No: 2-4-118, Ramnagar street, Hanamkonda Town, Warangal
(31) Priority Document No :NA |(Urban) District, Telangana State, INDIA PIN Code: (506001
(32) Priority Date :NA |Telangana India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA | 1)VOORADI RAJESHWARA PRASAD
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Adition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The device named as Rotatable quadrant sectioned concaveicglineflector capable of reflecting sunlight on inclined solar en
absorberis an additional sunlight reflector to be provided along bottom side face of a solar energy ab3driseénvention relates
to Physical sciences. The device consists afjdrbmed structure t o support a émeans for so
position along itstop sidefac&ai d framed structure holds a rotatable &t
bearings supported over said bigrfred structure , such that said reflectorEs |longi
of said &means for solar energy absorptioneE, and sgnarg
vertical diametricpla@e E i s ei ther towards east or west Ddtacpablepianenrirors |
can also be provided along either side outer vertical faces of said reftecteflect outward moving sunlight towards the
absorber.Detachableguard meshes can also be provided along vertical faces of said framed structure to safe guard said re
and its outward ends.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041404 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : ONLINE MONITORING SYSTEM FOR FAULT ANALYSIS IN POWER TRANSFORMER USIN(
DISSOLVED GAS ANALYSIS METHOD

. i :HO1F27/40z((71)Name of Applicant :

(51) International classifi¢en HO2H5/08: 1)Dr.V.GOMATHY
(31) Priority Document No :NA Address of Applicant :NO.1, FIRST STREET, PKD NAGA
(32) Priority Date ‘NA OPP.TO VARADARAJA MILLS, PEELAMEDRJ POST,
(33) Name of priority country ‘NA COIMBATORE-641004 Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr.V.GOMATHY
(87) International Publication No NA
(61) Patent of Addition té\pplication Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Power transformer fault is the major issue in power conversion system, as most of the fault measured in transformeaiesahds
offline which leads to a power shutdown, affects continuously operated loads and also routine monitoring is essential. Onlin
monitoring system is designed and developed to deliver the perpetual power to the beneficiaries and the faults avasietifiéd
invention enables regular sensing temperature variations in the transformer oil and gases evolved due to faults using tempe
gas sensors, fault features are extracted by DGA (Dissolved Gas Analysis) method using these features the fault tiyzesl bye
EA (Evolutionary Algorithm) and finally fault rectification is performed by the control signals from the controller cirpuavide
continuous power supply. The application of this online monitoring system is to provide efficient energy corivatsivaids life
hazard and ensures increased productivity in the manufacturing establishments.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731045349 A
(19) INDIA
(22) Date of filing of Application :18/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : AEROFOIL DESIGN BLADE WITH WINGLET FOR CEILING FAN

(51) International classification ‘F04D29/38) (71)Name of Applicant :
F04D29/66 | 1)ORIENT ELECTRIC LTD.

(31) Priority Document No :NA Address of Applicant :Unit VIII, Plot No. 7, Bhoiagar,
(32) Priority Date ‘NA Bhubaneswai 751012, Orissa, India.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)IMAM, SAFADAR

Filing Date ‘NA 2)ASHUTOSH
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present subject matter relates to a ceiling fan (100) with aerofoil shaped fan blade with winglet (101) for hidiveraiatdan
sweep of 1350mm. The present aerofoil shaped fan blade (101) has curved profilézdote trackness to provide higher air deliv

and less noise. The aerofoil shaped fan blade (101) has twist angle is in raﬁoge dqc‘)which decreases namiformly from rotor
end to tip end of the blade. Further, the aerofoil shaped fan blade @Othi¢kness in range of 11.2mm to 6.2mm at leading ed:
(101c) from the rotor end (101b) to tip end (101a). Further, the aerofoil shaped fan blade (101) has depth in the 8amgemf 4.
2.7mm fram the rotor end to the tip end.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731045816 A
(19) INDIA
(22) Date of filing of Application :20/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : PARABOLIC PYRAMIDAL HORN ANTENNA

(71)Name of Applicant :
(51) International classification :HO01Q13/0(] 1)MAHARANA MRUTYUNJAY
(31) Priority Document No :NA Address of Applicant :CENTRE FOR ENERGY, INDIAN
(32) Priority Date ‘NA INSTITUTE OF TECHNOLOGY GUWAHATI, PIN781039,
(33) Name of priority country :NA ASSAM INDIA.
(86) International Application No ‘NA 2)NANDA ALAKESH
Filing Date :NA 3)NAYAK SISIR KUMAR
(87) International Publication No NA 4)SAHOO MIRANJAN
(61) Paent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MAHARANA MRUTYUNJAY
(62) Divisional to Application Number ‘NA 2)NANDA ALAKESH
Filing Date :NA 3)NAYAK SISIR KUMAR
4)SAHOO MIRANJAN

(57) Abstract :

In the field ofHigh voltage power transmission system, the density of oil filled transformer is higher. Since, transformer is a
device in the high voltage power network system its reliability and efficient functioning is a matter of high importanod. 894
of transformer insulation is shielded with insulating oil. Hence, the effectiveness of the insulating transformer oil diretslyhaffe
efficiency of the transformer. Degradation of transformer oil is mostly due to the process of continuous thermal &gkinigisn
invention, a product has been developed to study the life of the insulating oil and its effectiveness by acceleratedramegireg t
This simulator has the provision to accommodate the natural and force convective fluid flow similar taigteabation and power
transformer. The aged sample of the simulator can be used to predict the life of the insulating oil.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/12/2017

(21) Application N0.201731046115 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : CASH BOOK LEDGER SYSTEM AND METHOD FOR THE SAME

(51) International classification :G06F19/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mr. Sangram Das
(32) Prority Date :NA Address of Applicant :Uma Bhawan, Luniasahi,
(33) Name of priority country :NA Jhanjirmangala, Cuttackdisha, Pin Code: 753008dia
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Mr. Sangram Das
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention relates to a system and method thereof for collection and processing of transactional (financial) data and nor
transactional data and maintenance and storing of digitized cash book ledger entries in a mobile device & alsedlmathibas

computing network for a commercial enterprise.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731046186 A
(19) INDIA
(22) Date of filing of Application :21/12/2017 (43) Publication Date05/01/2018

(54) Title of the invention : CONJUGATED ANTIBACTERIAL NALIDIXIC ACID FOR COLON TARGETTING.

(51) International classification :C12R1/0( U%gg?%i?;gspggagsge
(31) Priority Document No :NA ) pat i y .
(32) Priority Date ‘NA Address of Applicant :Narayan Institute of pharmacy, Nar
(33) Nameyof priority country :NA medical college ad hospital Sasaram, Bihdandia
(86) International Application No ‘NA 2)Dr. Rash_ml.kuman

Filing Date ‘NA 3)Dr. Rucrfu Tiwari .
(87) International Publication No NA (712))I§?T/Z(?h;rs]v2?itc[))ru.be
(61) Patent of Addition to Application Number ‘NA 2)Dr. Aniu Palla y

Filing Date NA 3)Dr.Krithan Pal
(62) Divisional to Application Number ‘NA 4)Dr. M. L Verma

Filing Date ‘NA L L

5)Dr. Gaurav Tiwari

(57) Abstract :

The present invention provides synthesizing and characterizing conjugate of Nalidixic acid (NA) that is expected toaubiihe
without affecting pemeability and is capable of delivering NA to colon without significant reversion of prodrug in gastrointest
conditions. Thus, NA conjugate was prepared by conventional coupling method and the prodrug was characterized by FTIF
NMR, FAB mass anélemental analysis. The conjugate was then subjected to selected pharmaceutical preformulation studi
aqueous solubility analysis and pH partition studies. These studies established 1.24 folds higher solubility of the A& ocorjug
NA in phosphat buffer pH 7.4 without compromising its partitioning ability. The in vitro stability studies suggested its potenti
safe transit to colon where the moiety is capable of reverting more than 90% NA after 48 hrs of the expenierdvaluation of
NA conjugate in an experimentally induced colitis established its efficacy am#athmatory prodrug moiety that was supportec
histological studies. In addition to its ability to control colonic ulcersddjugate demonstrated insignificant gastteetogenic

potential. Conclusively, the conjugate when suitably formulated can be considered as therapeutically efficacious dyusystein
with fewer pharmaceutical limitations. More particularly, these derivatives comprise an amide linkage toudernblealidixic acid.
Furthermore, the present invention provides a process for preparing these compounds and their use for treatment afrcolon
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20131043385 A
(19) INDIA
(22) Date of filing of Application :04/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : AN ORTHODONTIC APPLIANCE FOR CORRECTING CLASS Ill SKELETAL AND/OR DENTA
DENTAL DEVIATIONS

(51) International lassification :A61C7/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)siksha 'o' anusandhan (deemed to be
(32) Priority Date ‘NA university),Bhubaneswar
(33) Name of priority country :NA Address of Applicant :DEPARTMENT OF
(86) International Application No :NA ORTHODONTICS AND DENTOFACIAL ORTHOPEDICS
Filing Date ‘NA INSTITUTE OF DENTAL SCIENCE (IDS), SIKSHA 'O
(87) International Publication No *NA ANUSANDHAN (DEEMED TO BE UNIVERSITY)
(61) Patent of Addition to Adjzation Number ‘NA BHUBANESWAR-751003 INDIA Orissa
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)DR. SNIGDHA PATTANAIK
Filing Date ‘NA
(57) Abstract :

This invention relates to an orthadtc appliance for correcting Class Il skeletal and/or dental deviations and in particular, thi:
invention relates to an orthodontic appliance for the treatment of skeletal class Il malocclusion. More particulamgethis p
invention relates to therthodontic appliance having the reverse bite block which consists of a metal framework that can be <
to the customized molar bands. Furthermore, this invention also relates to the orthodontic appliance which has theeffeotfiof
having usefriendly, safety and reliability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731043389 A
(19) INDIA
(22) Date of filing of Application :04/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : APPLIANCE FOR SIMULTANEOUS SPACE MAINTAINER AND SPACEHRINER IN EARLY
LOSS OF DECIDUOUS TEETH

(51) International classification :A61C7/0(|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)siksha 'o' anusandhan (deemed to be

(32) Priority Date ‘NA university),Bhubaneswar

(33) Name of priority coumny :NA Address of Applicant :DR. ANTARMAYEE PANIGRAHI

(86) International Application No ‘NA DEPARTMENT OF PEDOBONTICS AND PREVENTIVE
Filing Date ‘NA DENTISTRY INSTITUTE OF DENTAL SCIENCE (IDS),

(87) International Publication No NA SIKSHA 'O' ANUSANDHAN (DEEMED TO BE

(61) Patent of Addition to Application Number ‘NA UNIVERSITY), BHUBANESWAR-751003, INDIAOrissa
Filing Date ‘NA (72)Name of Inventor :

(62) Divisional to Application Number ‘NA 1)DR. ANTARMAYEE PANIGRAHI
Filing Date ‘NA

(57) Abstract :

This invention relates to an appliance for simultaneous space maintainer and gpsnerra early loss of deciduougthk and in
particular, this invention relates to an appliance for simultaneous space maintainer on one side of die arch anejaispaas reie
other side of the arch in early loss of deciduous teeth. More particularly, this present inventionorétat@eppliance which consist
of metal clasps which can be integrated onto a customized acrylic plate. Furthermore, this invention also relatesiamt¢bendpgt
has the beneficial effects of having user friendly, safety and reliability and rethecethnual operation link, made the equipmen:
more convenient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731043481 A
(19) INDIA
(22) Date of filing of Application :04/12/2017 (43) PublicatiorDate : 05/01/2018

(54) Title of the invention : A CLAY BASED NANO CONFINED REACTOR

(51) International classification :C10C|(71)Name of Applicant :
11/00| 1)S.N. BOSE NATIONAL CENTRE FOR BASIC

(31) Priority Document No ‘:NA |SCIENCES
(32) Priority Date :NA Address of Applicant :J.D. Block, Sector Ill Salt Lakelkata
(33) Name of priority country :NA |West Bengal India 700098
(86) International Apptation No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)DAS, Sankar
(87) International Publication No :NA 2)JANA, Subhra
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A clay based nano confingdactorA clay based nano confined reactor comprising halloysite clay haeihmysite clay lumen
modified with chelating ligand based inorganic micdilke architecturevhich facilitates the loading of metals athe successive
formation of rodshaped nanoscateetaloxides inside the lumen of the tubular clays, demonstrating a new route to obtain nar
several metals oxides. Hence the said halloysite clay lumen comprising loading of core of metal oxides in halloysite feneistE
nanocomposite. Lodag of metal oxides are selected from copper oxide, zinc oxide and iron oxide, prefeFaB & in the form
of metal oxide nano rods. The said HNTs NCs exhibit enhanced photocatalytic activity for the degradation of dyes im¢keopr
solar lightin comparison to UV or visible light. Hence the said nano confined reactor/nanocomposites find application in the
catalysis environmental remediation.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201731044341 A
(19) INDIA
(22) Date of filing of Application :11/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : LINGUAL BRACKET POSITIONING JIG

(51) International classification :A61C7/0(|(71)Name of Applicant :
(31) Priority DocumeniNo ‘NA 1)siksha 'o' anusandhan (deemed to be
(32) Priority Date ‘NA university),Bhubaneswar
(33) Name of priority country :NA Address of Applicant :DR. SANJEEB KUMAR SAHU,
(86) International Application No ‘NA DEPARTMENT OF ORTHODONTICS AND DENTOFACIAL
Filing Date :NA ORTHOPEDICS INSTITUTE OF DENTAL SCIENCES (IDS),
(87) International Publication No - NA SIKSHA O ANUSANDHAN (DEEMED TO BE UNIVERSITY)
(61) Patent of Addition to Application Number ‘NA BHUBANESWAR-751003 INDIA Orissa
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)DR. SANJEEB KUMAR SAHU
Filing Date :NA
(57) Abstract :

This invention relates to a lingual bracket positioning fig & particular, this invention relates to a lingual bracket positioning ji
attaching orthodontic brackets on the teeth. More particularly, this present invention relatdmgu#hdracket positioning jig whit
can promote a solution to the pteims of the lingual anatomic variations, overcorrection procedures and the fulfilling of mechi
deficiencies of the pradjusted appliances. Furthermore, this invention also relates to the lingual bracket positioning jig whic
beneficial effect of having user friendly, safety and reliability and reduced the manual operation link, made the equipment n
convenient and very easy to fabricate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20134043440 A
(19) INDIA
(22) Date of filing of Application :04/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : COMPOSITE STRUCTURE AND METHOD FOR PRODUCING THE SAME AND ELECTRONI(
DEVICE

(51) International classification :H01Q1/00 (71)Name of Applicant :
(31) Priority Document No :201710236241.| 1)GUANGDONG OPPO MOBILE
(32) Priority Date :12/04/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :Nd8 Haibin Road, W s h a, af
(86) International Application No ‘NA Donggua, Guangdong 523860, China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)OUYANG, Zhibin
(61) Patent of Additin to Application Number:NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A composite structure and a method for producing the same, and an electronic device are provided. The composite hidegu
first metal layer, a carbon nanmwating and a black coating. The first metal layer is applied on a surface of the first metal laye
black coating is applied on a surface of the carbon-caating opposite to the first metal layer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734045886 A
(19) INDIA
(22) Date of filing of Application :20/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD AND DEVICE FOR DETERMINING STAJS OF TERMINAL, AND TERMINAL

(51) International classification :HO4Ww 88/00 |(71)Name of Applicant :
(31) Priority Document No 1201710132539 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :07/03/2017 TELECOM MUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant:No1 8 Hai bi n Ro anq,
(86) International Application No :NA Donggua, Guangdong 523860, China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)ZHANG, Haiping
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Embodiments of the present disclosure provide a method and a devilegefonining a status of a terminal and a terminal. The
method includes: transmitting, by a berenduction acoustic generator, a detection signal outwards; receiving, by a micropho
reflection signal of the detection signal reflected by an extebjatt obtaining a distance between the terminal and the externg
object according to the detection signal and the reflection signal; and determining the status of the terminal in te&atxeetoal
object based on the distance.

No. of Pages : E No. of Claims : 1.

The Patent Office Journal No. 01/2018 Dated 05/01/2018 114



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734046664 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD FOR SEARCHING FOR NETWORKD TERMINAL

(51) International classification :HO4W 4/02 (71)Name of Applicant :
(31) Priority Document No 201710163768 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :17/03/2017 TELECOMMUNICATIONS CORP. , LTD.
(33) Name of priority country :China Address of Applicant:No1 8 Hai bi n Ro anq,
(86) International Application No :NA Dongguan, Guangdong, P.R. China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)LIU, Hai
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method for searching for a network and a terminal is provided. The method includes: achditig i which a terminal searches
for a WCDMA network to a list of modes in which the terminal searches for communication networks, when a SIM card ins¢
the terminal belongs to a first operator not supporting a WCDMA standard; searching fo\CIiD8MA network operated in a
visited place when the terminal roams to the visited place, and residing in the first WCDMA network to acquire locatiatiamfo
of the visited place; and registering in a second WCDMA network operated in the visited ptacdirg to the location informatio
of the visited place.

No. of Pages : ZNo. of Claims : 1.

The Patent Office Journal No. 01/2018 Dated 05/01/2018 115



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734046665 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) Publication Da : 05/01/2018

(54) Title of the invention : DISPLAY SCREEN, MOBILE TERMINAL HAVING DISPLAY SCREEN, METHOD AND DEVICI
FOR CONTROLLING DISPLAY SCREEN

(51) International classification :GO2F 1/00 (71)Name of Applicant :
(31) Priority Document No 1201710132551 | 1)GUANGDONG OPPO MOBILE
(32) Riority Date :07/03/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant:No1 8 Hai bi n Ro anq,
(86) International Application No ‘NA Dongguan, Guangdong, P.R. China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)ZHANG, Haiping
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A display screen, a mobile terminal having the display screen, a method and device for controlling the display scretsdibyrc
the present disclosure. The display screen includes a display paneisglag danel includes an active area and a functional are
The active area is configured to display information. The functional area is operable in a first mode for displayingrhgdnfor &
second mode for allowing light to pass through.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734046690 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : MOBILE TERMINAL, METI®D AND DEVICE FOR DISPLAYING FINGERPRINT RECOGNITIO
REGION

(51) International classification :G06K9/00 (71)Name of Applicant :
(31) Priority Document No 1201710294572 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :28/04/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant:No1 8 Hai bi n Ro anq,
(86) International Applicédn No ‘NA Dongguan, Guangdong 523868China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)YANG, Le
(61) Patent of Addition to Application Numbe:NA 2)ZHANG, Haiping
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A mobile terminal (100), a athod and a device for displaying a fingerprint recognition region are provided. The method is af
a mobile terminal (100) including a processor (110), a touch display screen (120) and a fingerprint recognition ap@jrétus (1
which a fingerprihrecognition region of the fingerprint recognition apparatus (130) includes a first region of the touch displa
(120). The method may include: determining a second region when an operation for the mobile terminal (100) satisfims doac
inputting a fingerprint, in which the second region is in a range of the first region; and enabling a fingerprint recogtiimm ddi
the fingerprint recognition apparatus (130) in the second region, andghitydj the second region.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734046691 A
(19) INDIA
(22) Date of filing of Application :26/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : HOUSING ASSEMBLY FOR ELECTRGBIDEVICE AND ELECTRONIC DEVICE

(51) International classification :HO5K 9/00 (71)Name of Applicant :
(31) Priority Document No :201710117760| 1)GUANGDONG OPPO MOBILE
(32) Priority Date :01/03/2017 TELECOM MUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant:No1 8 Hai bi n Ro anq,
(86) International Application No :NA Donggua, Guangdong 523860, China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)ZHANG, Hui
(61) Patent of Addition to Application Numbe:NA 2)ZHANG, Wenzhen
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure provides a housing assembnfetectronic device and an electronic device. The housing assembly in
a first housing, a second housing and a reinforcing column. The second housing and the first housing corporately dpfardea
and at least a part of the reinforcing cotuim embedded in at least one of the first housing and the second housing. For the hi
assembly according to the present disclosure, by embedding the reinforcing column in at least one of the first housisgcand
housing, structural strength tife first housing or the second housing can be enhanced, and hence overall structural strength
housing assembly can be enhanced, thereby improving bending resistance of the housing assembly and facilitating adighty
thin design of the elénic device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734046867 A
(19) INDIA
(22) Date of filing of Application :27/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the inventia : BRACKET FOR FINGERPRINT IDENTIFICATION ASSEMBLY, COVER PLATE ASSEMBLY AN
TERMINAL

(51) International classification :G0O6K 9/00 (7)Name of Applicant :
(31) Priority Document No 201710002484 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :03/01/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant:No1 8 Hai bi n Ro anq,
(86) International Application No ‘NA Donggua, Guangdong 523860, China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)LU, Zhongheng
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present didosure relates to a bracket for mounting a fingerprint identification assembly, a cover plate assembly and a t
The bracket includes an outer circumferential wall; an inner circumferential wall opposite to the outer circumferengiataall;
bottom wall coupled to the outer circumferential wall. The outer circumferential wall has a-cemm&ring portion approaching
towards the inner circumferential wall.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/12/2017

(21) Application N0.201734046869 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : LOUDSPEAKER, LOUDSPEAKER DEVICE AND MOBILE TERMINAL

:H04M1/03;
. . HO04R1/22;
(51) International classification HO4R25/00:
HO04R9/04
(31) Priority Document No 201710152601
(32) Priority Date :14/03/2017
(33) Name of priority country :China
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.
Address of ApplicantNo.18 Ha i b i n
Donggua, Guangdong 523860, China
(72)Name of Inventor :
1)YAN, Bixiang

Road,

an\

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure provides a loudspeaker, a loudspeaker device and a mobile terminal. The loudspeaker inclutiesirayi
an outer circumferential side wall, an inner circumferential side wall arranged opposite to the outer circumferentith) aitke ama
acoustic output hole penetrating the outer circumferential side wall and the inner circumferential siddia@iizagym having a

periphery connected with the frame along a circumferential direction; and a drive assembly comprising a first drivindixeghib
the diaphragm and a second driving member fixed to the frame, the first driving member being viblaigeyto the second drivir
member to drive the diaphragm to vibrate, thereby emitting a sound wave and making the sound wave pass through themad

hole.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734047288 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD FOR CONTROLLING DISPLAY REFRESH RATE AND ELECTRONIC DEVICE

(71)Name of Applicant :

(51) International classifation :HO4M 1/00 1)GUANGDONG OPPO MOBILE
(31) Priority Document No 1201710144382 | TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :10/03/2017 Address of Applicant :No.18 HaibRo ad, Wu s dna
(33) Name of priority country :China Dongguan, Guangdong, P.R. China
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)YI, Yongpeng
(87) International Publication No *NA 2)PENG, Deliang
(61) Patent bAddition to Application Number :NA 3)GOU, Shengjun

Filing Date ‘NA 4)YUAN, Xiaori
(62) Divisional to Application Number ‘NA 5)GAN, Gaoting

Filing Date ‘NA 6)ZHENG, Zhiyong

7)YANG, Hai

(57) Abstract :

The disclosure provides a rhet for controlling display refresh rate of an electronic device (100), the method includes operal
follows. When there is at least one foreground application currently running is a predefined application of a white list, a prec
refresh rate ofthe at least one foreground application is obtained and a target refresh rate of a display screen (412) of the el
device (100) is determined according to the predefined refresh rate of the at least one foreground appheatierbuffer of the
electronic device (100) is controlled to send frame data to be displayed to the display screen (412) at the same frifguianggte
refresh rateThe disclosure further provides an electronic device (100).

No. of Pages : & No. of Claims : 1!

The Patent Office Journal No. 01/2018 Dated 05/01/2018 121



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201734047293 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD FOR PROCESSING ORDERED BROADCAST AND ELECTRODEVICE

(51) International classification :HO4R3/00 (71)Name of Applicant :
(31) Priority Document No 201710144324 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :10/03/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant:No1 8 Hai bi n Ro anq,
(86) International Application No :NA Dongguan, Guangdong, P.R. China
Filing Date ‘NA (72)Name of Inventor :
(87) Internatioal Publication No *NA 1)PEI, Runsheng
(61) Patent of Addition to Application Numbe:NA 2)FU, Liangjing
Filing Date ‘NA 3)WU, Ruyu
(62) Divisional to Application Number ‘NA 4)LIN, Zhiyong
Filing Date ‘NA 5)ZHANG, Jun
(57) Abstract :

A method for processing orderbdoadcast and an electronic device (100) are provided. The method includes operations as f
At first, a broadcast message currently sent in a broadcast queue is ofdtherech type of at least one broadcast receiver is
determined according to theoadcast messadeinally, at least one interface for sending the broadcast message is invoked to
broadcast message to the at least one broadcast receiver of a predefined type, when the type of at least one braadsdkerec
predefinedype.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731027530 A
(19) INDIA
(22) Date of filing of Application :02/08/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A PHARIACEUTICAL COMPOUND WITH ANTI-CANCER ACTIVITY

(51) International classification :A61K31/12Z((71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sikkim Manipal Institute of Technology (Sikkim Manipal
(32) Priority Date ‘NA University)
(33) Name of priority country :NA Address of Apgkant :Majitar, East Sikkini 737136, India
(86) International Application No :NA Sikkim
Filing Date ‘NA 2)DAHAL, Dr. Sanjay
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)DAHAL, Dr. Sanjay
Filing Date ‘NA 2)GURUNG, Anup
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A pharmaceutical compound of formula (I) whisha potential anttcancer agent. Further, M is a metallic element Further, R1, F
and R4 can be plurality of alkyl groups and plurality of aryl groups.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/08/2017

(21) Application N.201731027531 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : A CHEMICAL SENSOR AND A METHOD OF PREPARATION THEREOF

(51) International classification :B0O1L3/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sikkim Manipal Institute of Technology (Sikkim Manipal
(32) Priority Date ‘NA University)
(33) Name of priority country :NA Address of Apgkant :Majitar, East Sikkini 737136, India
(86) International Application No :NA Sikkim
Filing Date ‘NA 2)DAHAL, Dr. Sanjay
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DAHAL, Dr. Sanjay
Filing Date ‘NA 2)GURUNG, Anup
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention provides a chemical sensor comprising a compound of formula (I). Further, the compound detects pt
cadmium (II) ions ira fluid. A method for preparing the chemical sensor is also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731047043 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Pubication Date : 05/01/2018

(54) Title of the invention : DESIGN AND DEVELOPMENT OF AN AUTOMATED OPEN BEAKER OXIDATIVE AGEING
ASSESSMENT APPARATUS

-C11C (71)Name of Applicant :
'3/00. 1)BORDEORI MOON MOON
(51) International classification ' Address of Applicant :CENTRE FOR ENERGY, INDIAN
HO1B
3/20 INSTITUTE OF TECHNOLOGY GUWAHATI, 780039,
(31) Priority Document No ‘NA ASSAM, INDIA
(32) Priority Date ‘NA 2)MAHARANA MRUTYUNJAY
(33) Name of priority country ‘NA E;EIQ\?X}?';Ig:g'A}\(ITJ”I\(AAAR
(86) International Application No ‘NA
Filing Date ‘NA 5)SAHOOfNIRANJAN
(87) International Publication No *NA (712))ggr£ech_:> Olg\ll?\;:g(r)N MOON
(61) Eiﬁ:]egng:t?ddltlon to Application Number Hﬁ 2)MAHARANA MRUTYUNJAY
S L : 3)BARUAH NIHARIKA
(62) II:Dill\i/r::yc[))n:tleto Appliation Number Hﬁ 4)NAYAK SISIR KUMAR
9 ’ 5)SAHOO NIRANJAN
(57) Abstract :

The measure of oxidation stability in the transformer oil $e@adexplain the chemical degradation of it. It is very difficult to asce!
the quality of the used oil in the transformer unless continuous monitoring of chemical characteristic. Thereforenavétisnnthe
inventors are aimed to predict, thedeative life of the transformer oil by using the developed open beaker oxidative ageing

assessment apparatus as per the IS: 12987 standard. This innovation is a hand on tool to study the chemical degradation
transformer oil after oxidative aggj of the oil in the transformer. However, this innovation has an aim to study the effect of o:
on thermophysical properties such as thermal conductivity, viscosity, interfacial tension and electrical propertiesealtioaab
voltage, dielectridissipation factor and dielectric constant to redeem with the preventive measures at an early stage of agei
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731047200 A
(19) INDIA
(22) Date of ling of Application :29/12/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A NOVEL DIRECT TO RETAIL PHARMACY AND BRANDED GENERICS BUSINESS MODEL
PHARMA AND HEALTHCARE PRODUCTS

. . :GO6F|(71)Name of Applicant :

(51) International classification 17/00|  1)Sougata Kumar Patra
(31) Priority Document No :NA Address of Applicant :396, A 1, Prince Anwar Shah Road
(32) Priority Date :NA |Kolkata 700045 West Bengal India
(33) Name of priority country :NA |(72)Name of Invenbr :
(86) International Application No ‘NA 1)Sougata Kumar Patra

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This invention discloses a novel business model that leverages the connect that the retail pharmacy outlet has witbrits ang
complements it by offering a full range of healthcare, pharmaceaticebranded generics products. The Pharmacy retail outlet
will source all their requirements relating to various healthcare, pharmaceutical and branded generics products frden one si
Wholesale SupplieThe RO acts as a single vending outlet faiouss pharma products, FMCG and Fast moving health goods.
single wholesale supplier caters to all the goods required by the RO. By this method, both parties are able to redis thichigine
volumes. Further the RO need not interact with multifideributors for replenishing the goods. Similarly the single wholesale
supplier, will have significant economies of scale in each product and each branded generic product. This will traastagdhénto
bargaining power thereby increasing the avadabhrgins for both the wholesaler and the RO.
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2088y
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022222 A
(19) INDIA
(22) Date of filing of Application :29/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : A METHOD FOR THE PREPARION OF SILICA SUPPORTED MeAl LAYERED DOUBLE
HYDROXIDE (LDH) NANO SHEET BASED COMPOSITE CATALYST FOR DECOMPOSITION OF N20O IN SYNTHETIC
AUTOMOBILE EXHAUST CONDITION

(51) International classification :COLF) (71)Name of Applicant
7/00 | 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL

(31) Priority Document No ‘NA |RESEARCH
(32) Priority Date :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(33) Name of priority country :NA |MARG, NEW DELHI, INDIA-110001 Delhi India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)RAJIB LOCHAN GOSWAMEE
(87) International Publication No NA | 2)PINKY SAIKIA
(61) Patent of Addition to Application Number ‘NA 3)ANGANA BORAH

Filing Date ‘NA 4)NGUADI BLAISE ALLOU
(62) Divisional toApplication Number ‘NA

Filing Date ‘NA
(57) Abstract :

In the present invention, there is provided a process for the preparatiorgef derived silica based powdered namxide catalysts
useful for the treament of toxic gases by using composite materials containing Layered Double Hydroxides (LDH) over silice
carrier. The process combines reacting alkoxides in a well designed manner so as to prepare silica supported LDHAEypé
possessing mitive layer charge, in different silica:LDH ratio in a remueous medium. The gel thus obtained after drying and
calcinations at ambient temperature result in the formation of active mixed metal nano oxide catalysts at nanometerfdimen:
carrying od decomposition of N20 gas in a He flow in various flow rates at 400 to 550°C temperature in a tubular stainless
reactor tube.

T

No. of Pages : ZNo. of Claims : ¢

The Patent Office Journal No. 01/2018 Dated 05/01/2018 127



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2016

(21) Application N0.201611022269 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : BEAF (BOARD EVALUATION AND ASSESSMENT FRAMEWORK) GOVERNANCE TOOL

(51) International classification :GO6F7/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SANJAY GOYAL
(32) Priority Date :NA Address of Applicant :BL6, JROAD, MAHANAGAR
(33) Name of priority country ‘NA EXTENSION, LUCKNOW, UTTAR PRADESHK226006,
(86) International Application No :NA INDIA. Uttar Pradesh India
Filing Date ‘NA (72)Name of Invertor :
(87) International Publication No *NA 1)SANJAY GOYAL
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system that uses both quantitative as well as qualitative measures to gauge and drive the alignment of a given BOARD t
suggested and validated framework of corporate governance (BEAF) is distlessid. The system is designed to capture the
responses of authorized and participating Board Member(s) to a series of predefined questions relating to the govkeirance
BOARD. Each of these questions is based on a Factor,(F) of BOARD governance. TheseaFacterived from a set of predefin
Determinants (D) and their associated Key Performance Indicators :(KPI) and Processes(K)of BOARD governance. The sy
designed to then processes these Board Member responses using predefined algorithmshakidgigitage settings assigned to
individual KPIs by the .BOARD chairperson to generate various BOARD Governance Scores, Views, Reports, Analytics,
Assessments, etc. as Outputs of the system. These Outputs are then used to gauge and drive the dhignB@ARMD to the
suggested and validated framework of corporate governance (BEAF).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022325 A
(19) INDIA
(22) Date of filing of Application :29/6/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : SYSTEM FOR VENTILATING A PASSENGER COMPARTMENT OF AN AUTOMOTIVE VEHIC

(51) International classification :B60H1/2¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RENAULT s.a.s.
(32) Priority Date :NA Address of Applicant :1:35, Quai Alphonse Le Gallo, 921C
(33) Name of priority country :NA Boulogne Billancourt, France France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)NAINAR Velayutham
(87) International Publication No :NA 2)JHA Brijesh
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstact :

This system (24) for ventilating the passenger compartment of an automotive vehicle (2) includes a main duct (28) @indatléi
being fluidly connected with the main duct (28) by means of a first auxiliary duct (38), an adjustable valben@eounted
between the ma in duct (28) and the first auxiliary duct (38). It further includes a second air out let being fluidlydonitiethe
main duct (28) by means of a second auxiliary duct (40), said adjustable valve (36) being also nedwetstthe main duct (28)
and the second auxiliary duct (40). Reference: Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022347 A
(19) INDIA
(22) Date of filing of Application :29/02016 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHODS AND SYSTEMS FOR CUSTOMIZATION OF CONTENT

(51) International classification :HO4N21/2%| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date :NA Address of Applicant :416 Maetdbong, YeongtongsU,
(33) Name of priority ountry :NA SuwonsSl, Gyeonggido 442742, Republic of Korea Republic ¢
(86) International Application No :NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)SHARMA, Ankur
(61) Patent of Addition to Application Number  :NA 2)GUPTA, SachinKumar
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to customization of content displayed on a system communicatively coupled with dual tispiay
accordance with one embodiment of the invention, a context invoking command is received fesraraarsobject displayed on a
first display unit. A usedefined context is stored in response to the command. Thereafter, content for display on a second d
is received. Using the user defined context, the content is categorized to obtstiset fif content. The first set of content is then
displayed on the second display unit. Thus, customized content is displayed on the second display unit.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201611022409 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : | SHADE

(51) International classification :A45B11/0z((71)Name of Applicant :
(31) Priority Document No ‘NA 1)CHIRAAG THAKUR
(32) Priority Date :NA Address of Applicant :146, GROUND FLOOR, SECTOR «
(33) Name of priority country :NA A, CHANDIGARH 160047 Punjab India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)CHIRAAG THAKUR
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Applicatbtn Number ‘NA
Filing Date :NA
(57) Abstract :

| Shade is aimple device for the purpose of carrying an umbrella for a user and hereby freeing his/her hands for other tasks
securely holds the aforesaid umbrella and is strapped to the users back, and holds it over his/her head, shieldinghtheairfron
Shade consists of a bdilke container, with straps, filled with a foam padding, in which a groove is cut to accommodate the ut
handle and shaft (See diagrammatic representation of umbrella holder | Shade). This bag is closed with a zip.aftéragrberil;
placed in the groove and opened, to hold it securely and tightly in place. The user then wears the umbrella holdenéikbagnb
putting the straps over his/her shoulders and fastening and tightening the buckle. This enables theastayallpright and stead
even when the person is in motion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022410 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publicatio Date : 05/01/2018

(54) Title of the invention : CAARPV

(51) International classification :AO01N65/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)CHIRAAG THAKUR
(32) Priority Date :NA Address of Applicant :146, GROUND FLOOR, SECTOR -
(33) Name of priority country :NA A, CHANDIGARH INDIA 160047 Punjab India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)CHIRAAG THAKUR
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

CAAP-V is an organic pesticide for agricultural as well as domestic usage which works in an envirsiiendly manner against &
vast majority of insects and animal pests that inflict most crops. It is particularly effective agaibstdsedtinsects such as aphid:
slugs and larvae. This pesticide is derived from a dilute solution of Capsaicin @teirganic derivative of the common chilli,
Capsicum annuum. The compound capsaicin is a cyclic amide with chemical formula C18 H27 NO3, which is solukgelar nor
solvents, especially those of organic nature, such as acetone and alcohols. | expsetiethdrom chillies by placing them in a
hypotonic solution of methanol, a |I° alcohol, and allowing the extract to diffuse (See process flow chart for detaid)tidhess
obtained is filtered and them diluted in water to a 20% solution, by vollinigis the finished product, to be sprayed on crops a
plants to prevent damage from insects. CAARorks by making the plants unpalatable to most pests. The organic solvent us
highly volatile and evaporates almost immediately after applicaganjrig behind a thin coating of capsaicin which acts as a
deterrent for insects, mammals and to a limited extent, fungi. It is recommended-fatiblenplants due to the spicy taste left bel
by capsaicin, which may change the taste of food crops.

P
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022449 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : GRIDLESS OPTAC ROUTING AND SPECTRUM ASSIGNMENT

(51) International classification :H04J14/0;|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ciena Corporation
(32) Priority Date :NA Address of Applicant :708 Ridge Road, Hanover, Marylan
(33) Name of priority country :NA United States of America 21076 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Prakash Anurag
(87) Interrational Publication No :NA 2)Richens Dominic
(61) Patent of Addition to Application Number ‘NA 3)Bisht Seemant
Filing Date ‘NA 4)Chhillar Mohit
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method implemented by a processing device for gridlessalptiuting and spectrum assignment on links in an optical netwol
includes, responsive to one or more new channel requests, performing a path computation utilizing frequency markeisdo d
feasibility of the one or more new channel requests, whémneinptical spectrum is represented as a real line with the frequency
markers indicative of used optical spectrum; allocating the one or more new channel requests based on the path cochputati
allocation criteria; and responsive to allocating the@mnmore new channel requests, updating the associated frequency marki
the real line.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022462 A
(19) INDIA
(22) Date of filing of Applicatio :30/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : A PROCESS FOR THE SYNTHESIS OF LUMINESCENT CITRATE STABILIZED GOLD
NANOPARTICLES WITH HIGH STOKES SHIFT

(51) International classification :GO1N21/0(|(71)Name of Applicant :
(31) Priority Domiment No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY ROORKEE
(32) Priority Date :NA Address of Applicant :INDIAN INSTITUTE OF
(33) Name of priority country ‘NA TECHNOLOGY, ROORKEE ROORKEE, UTTARAKHAND
(86) International Application No ‘NA Uttarakhand India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Kalyan Kumar Sadhu
(61) Patent of Addition to Application Number  :NA 2)Meenaxi
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A process for the synthesis of luminescent citrate stabilized gold nanoparticles with high stokes shift, said proceisg) coixipids
and boiling of 0.028.05 mmol of gold (l1) cloride tihydrate in 10200 mL of sterile water, dissolving 022 mmol trisodium
citrate dehydrate in 50R000 pL sterile water, mixing further the trisodum citrate solution thus obtained to the boiling gold (11l
chloride solution, allowing resultantlsition to initially turns dark violet to red within 45 minutes, then adding dropwise300Qul
of aqua regia to the red solution, and keeping the resultant GNP solution for 24 hours until the colour changes frdue-recl¢d, |
resulting in oxidatiorof gold from Au(0) to Au(1), with particle size ranges from3&nm, with a stoke shift greater than 350 nm
luminescence peak at 916 nm with an excitation at 562 nm and an additional absorbance pick w&bihrga0o

i
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022463 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : BUSHING OF STABILIZER BAR WITH VARIABLE BDIRECTIONAL STIFFNESS FOR FRONT
SUSPENSION SYSTEM IN AUTOMOBILE

(51) International classification :B60G21/05![(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)MARUTI SUZUKI IN DIA LIMITED
(32) Priority Date :NA Address of Applicant :1, NELSON MANDELA ROAD,
(33) Name of priority country :NA VASANT KUNJ, NEW DELHI. Delhi India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Manijari jaiswal
(87) International Publication No :NA 2)Amritashu Bardhan
(61) Patent of Addition to Application Number  :NA 3)Rakesh Khanger

Filing Date ‘NA 4)Vivek Trivedi
(62) Divisional to Application Number ‘NA 5)Sanjeev Kumar Mahindroo

Filing Date ‘NA
(57) Abstract :

This invention relates to a bushing of stabilizer bar with variabtérbttional stiffness for front suspension system in automobil
comprising a singly structured cylindrical piece provided with a plurality of inserts therewithin, wherein each sérisebiegins
from one end of the bushing to be extended in axial direction upto an intermediate point thereof. It gives rise the following
advantageous features:Stiffness control of bushing in dual direction i.e. axial and rad@atisfy NVH charad@ristics of vehicle-
Avoids jerk to users thereby making the travel comfortable.

e
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022470 A
(19) INDIA
(22) Date of filing of Application :30/02016 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD AND DEVICE FOR ACCESSING DATA

(51) International classification :HO04L29/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date :NA Address of Applicant :416 Maetdbong, YeongtongsU,
(33) Name of priority country :NA SuwonsSl, Gyeonggido 442742, Republic of Korea Republic ¢
(86) International Application No :NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)AGGARWAL, Rahul
(61) Patent of Addition to Application Number ‘NA 2)GOEL, Lowlish
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention in general relates to accessing data, and in particular to a method for accessing data on aedogind
the computing device thereof. A position of the computing device with respect to a user of the computéeis dietermined. A

reference access point is defined at the determined position if the determined position is substantiatlyimgpmwith respect to the
user. At least one further access point corresponding to another position of the computing itlevéspect to the user is defined.
first data item is mapped to the reference access point for accessing the first data item at the reference accessecamcbhdata
item is mapped to said at least one further access point for accessing tliedsgadtem at said at least one further access point
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022477 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publication Date 05/01/2018

(54) Title of the invention : METHOD AND SYSTEM FOR PROCESSING EMOTIONS IN COMMUNICATION SESSIONS

(51) International classification :HO04L29/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date :NA Address of Applicant :416 Maetdbong, YeongtongsU,
(33) Name of priority country :NA SuwonsSl, Gyeonggido 442742, Republic of Korea Republic ¢
(86) International Application No :NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)SENTHIL RAJA, Gunaseela Boopathy
(61) Patent of Addition to Application Number ‘NA 2)BASKAR, Harish
Filing Date :NA 3)CHOURASIYA, Abhishek
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention describes a method and system (200, 208) for processing of emotions in a communication sesdm
as executed by the system (200, 208) comprises: creating summamysiognat least one of: contact member specific emotions
topic specific emotions in the communication session; and processing said emotions and predicting / suggesting atxeést or
use in the communication session.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022486 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : DATA STORAGE AND RETRIEVAL SYSTEM

(51) International classification :E21B33/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BRITISH TELECOMMUNICATIONS public limited
(32) Priority Date ‘NA company
(33) Name of priority country :NA Address of Applicant :81 Nevede Street, London, Greater
(86) International Application No :NA London EC1A 7AJ, UNITED KINGDOM, U.K.
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MISHRA, PUSHKAR
(61) Patent of Addition to Application Number ‘NA 2)KANNAN, RAKESH
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system comprises a data system interface, a database system and a data object storage interfacgy/sidwm dfgterface receive
request issued by a requester to retrieve content data from the database system; forwards the request to the databas&/egs
in response, nenontent data relating to a data object stored in a data object stanageds to the data object storage interface:
non-content data and details of the request; receives from the data object storage interface, a response comprising tta;@m
forwards the content data to the requester. The data object staeafgce receives details of the request, together witkcoatent
data; forwards them to the data object storage, receives from the data object storage a data object comprising the;camdent
forwards to the data system interface the content data

il
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022496 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : AUTOMAIC STRAP MECHANISM FOR MOTORCYCLE HELMET

(51) International classification :A44B11/0¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)INDIAN INSTITUTE OF TECHNOLOGY, DELHI
(32) Priority Date :NA Address of Applicant :Hauz Khas, New Delhi, India 11001
(33) Name of priority country :NA Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MAHAJAN, Puneet
(87) International Publication No NA 2)ASIF, Mohammad
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present subject matter provides an automated strap tightening mechanism for a motorcyobnbatimgtthat the helmet doe
not fly off from the head during an accident. The strap mechanism is very useful to secure the head from the fatalrinjgrries d
motorcycle accidents. It has atddjustable and selbcking capabilities. The strap mechanisnsures that the strap is adjusted
automatically at the chin rest and also ensures that the helmet will be retained on the head during an accident.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20611022564 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : MACPHERSON STRUT TOP MOUNT ASSEMBLY WITH BEARING

(51) International classification :B60G15/0¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1, Nelson Mandela Road, Vasant K
(33) Name of priority country :NA New Delhi 110070 Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)DEEPAK TIWARI
(87) International Publication No NA 2)SOMASHEKHAR MATHAD
(61) Patent of Addition to Application Number ‘NA 3)VIVEK TRIVEDI

Filing Date ‘NA 4)SANJEEV KUMAR MAHINDROO
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The subject matter disclosed herein relates to a suspension strut top mount assembly (300) for a wheel suspensiomtwd vehi
suspension striabp mount assembly (300) has support comp integrated with upper spring seat (301), bearing (303), dust co
and coil spring (304). Outer sleeve of the support comp is radially extended outward to form upper spring seat fdothmetrat.
Thecaoil spring (304) is used to support weight of the vehicle and to absorb shocks. Further, the bearing (303) provideithdet
support comp integrated with upper spring seat (301) and the coil spring (304).

i -
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022621 A
(19) INDIA
(22) Date of filing of Application :30/06/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : PLANT HOLDING AND LIFTING SYSTEM

(51) Internationatlassification :A01G27/0¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)INDIAN COUNCIL OF AGRICULTURAL RESEARCH
(32) Priority Date ‘NA (ICAR)
(33) Name of priority country :NA Address of Applicant :Indian Council of AgriculturabBRearc
(86) International Application No :NA (ICAR), Krishi Bhawanl, Dr. Rajendra Prasad Road, New De
Filing Date ‘NA 110001, India Delhi India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition té\pplication Number ‘NA 1)Sukhwinder Singh
Filing Date ‘NA 2)MINHAS, Joginder Singh
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present subject matter relates to a lifting system (100)diorality of planting trays (102). The lifting system (100) may
comprise a rectangular framework structure (104) carrying the plurality of planting trays (102). Further, a pluralitpdfliogk
(106) are connected to the rectangular framework stri¢lld4). Furthermore, an overhead shaft (108) connected to the plurali
hooked slings (106) and disposed above the rectangular framework structure (104) at a predetermined height.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201611022638 A
(19) INDIA
(22) Date of filing of Application :01/07/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : IMPROVED AC AIR CONDITIONING SYSTEM.

(51) International classification :B64D13/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHIM SINGH
(32) Priority Date :NA Address of Applicant :PLOT NO. 3, 2ND FLOR, DIWAN
(33) Name of priority country ‘NA ESTATE, BHAGWATI GARDEN EXTN., UTTAM NAGAR,
(86) International Application No :NA NEW DELHI-110059 INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)BHIM SINGH
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

In one aspect, the present invention provides an improved-aoralitioning system with specific features of which convert the <
phase supply into 3 Phase with the hafliyFD delta drive for running the 3 phase compressor which would be functioning to
reduction 1/3 consumption of power by this system.

I
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022642 A
(19) INDIA
(22) Date of filing of Application :01/07/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : OPTICAL BASED VELOCITY SENSOR DEVICE FOR MEASURING INSTANTANEOUS
VELOCITY OF A DROPPING OBJECT.

(51) International classifi¢en :G01P3/48|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(86) International Application No ‘NA MARG, NEW DELHI-110001, INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)DR. ACHAL KUMAR MITTAL
(61) Patent of Addition to ApplicatioNumber ‘NA 2)SH. MICKEY MECON DALBEHERA
Filing Date ‘NA 3)SH. SACHIN KUMAR
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A device- Optical Based Velocity Sensor: For measuring instantaneous velocity of a dropping objesrhasbvated for
measurement of instant velocity of a dropping object. The features of the device are high precision, light weight, cempactne
flexibility, repeatability and ease in handling. The data obtained using the device is used for betteaandidgrst the engineering
properties (Load carrying capacity, Deflection etc) of the material subjected to impact loading.

i Ly
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022643 A
(19) INDIA
(22) Date of filing of Application :01/07/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : A PULLOUT DEVICE FOR SOIL NAILS & ANCHORS

(51) International classification :GO1N3/0¢[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Dae ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(86) International Application No :NA MARG NEW DELHI-110001, INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MANOJIT SAMANTA
(61) Patent of Addition to Application Number ‘NA 2)MAHESH SHARMA
Filing Date ‘NA 3)SHANTANU SARKAR
(62) Divisional to Applicatio Number ‘NA 4)AJAY DWIVEDI
Filing Date :NA
(57) Abstract :

Soil nails and anchors are frequently used to increase the stability of slopes, protection of vertical cut, unstabtaéhoe rafl
embankments. Pullout resistance of saihd anchors is the most important parameter in the design of soil nails and anchors.
resistance of nails and anchors are mostly determined through laboratory tests and further verified by limited nurdbsullnffiel
tests. A review of the por art instruments reveals that the installation effects and angle of inclination on pullout resistance of
and anchors cannot be determined through the existing laboratory instruments. The present invention described hergithalle
drawback othe prior art instruments. The present invention relate to the pullout device for soil nails and anchors comprises
unit, pullout unit, inclination unit and control unit, capable of driving of soil nails and anchors through controlledgpssha
rotation mechanism and determination. of pullout resistance of soil nails and anchors. Driving unit of the presentemadbti®ito
determine the installation effects on the pullout force of the smooth, straight, rough, spiral, screw and iekca aachors. The
inclination assembly of the present invention enables to drive and pullout of the soil nails and anchors.in horizohts as wel
different downward angle with,the horizontal under different speeds and surcharge pressure.

{}
Fd
|

No. of Pages : 2No. of Claims : {

The Patent Office Journal No. 01/2018 Dated 05/01/2018 144



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/07/2016

(21) Application N0.201611022763 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : SYSTEM AND DEVICE®R CHOOSING BEHAVIOUR OF ONE OR MORE APPLICATIONS

(51) International classification :G06F15/01| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date :NA Address of Applicant :416 Maetdbong, YeongtongsU,
(33) Name of priority country :NA SuwonsSl, Gyeonggido 442742, Republic of Korea Republic ¢
(86) International Application No :NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)SINGH, Saumya Sitesh
(61) Patent of Addition to Application Number ‘NA 2)GUPTA, Priyanka
Filing Date ‘NA 3)SIQUEIRA, Samuel
(62) Divisional to Application Number ‘NA 4)UPADHYAYA, Anurag
Filing Date ‘NA 5)KUMAR, Vijaya nand
(57) Abstract :

The present invention relates to a system and device for choosing behaviour of one or more application. In one emhodimel
method comprises: deriving a combined state based on at least one of emotional state or physialegital stnder and the at le
one of emotional state or physiological state of a recipient; and choosing, based on the combined state, the behasiwuoof th
more applications on a device associated with the sender and/or a device associatbed@gdthient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022854 A
(19) INDIA
(22) Date of filing of Application :04/07/2016 (43) Publication Date : 05/01/2018

(54) Title of the inventin : CONTROL PLANE ROUTING SYSTEMS AND METHODS FOR PERVASIVE MAINTENANCE

(51) International classification :GO1R31/0i[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ciena Corpaation
(32) Priority Date :NA Address of Applicant :7035, Ridge Road, Hanover, Maryl:
(33) Name of priority country :NA United States of America 21076 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Sareen Jatin
(87) International Publication No NA 2)Kumar Anand
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Systems and methods for automatically accommodating one or morections associated with a network resource targeted for
maintenance in a network include receiving a request identifying the network resource for the maintenance; responmsstedokt
resource carrying no traffic, blocking the network resource dihi@gnaintenance; and, responsive to the network resource car
traffic, attempting local recovery on all connections of the traffic to move the connections off of the network resodroa basen
at the local node, and, for the connections unabliecly recover, performing a network action through a control plane in the
network to move the connections unable to locally recover off of the network resource.
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i
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(12) PATENT APPLICATION PUBLICATION (21) Apdication N0.201611022942 A
(19) INDIA
(22) Date of filing of Application :04/07/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : MECHANICAL PIPE JOINT

(51) International classification :F16L58/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Pranav Vikas India Pvt. Ltd.
(32) Priority Date :NA Address of Applicant :Gaur 4586, Industrial Area N.I.T,
(33) Name of priority country :NA Faridabad, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Vijay Kumar Sahu
(87) International Publication No " NA 2)Govindaraj Dakshinamurthy
(61) Patent of Addition to Application Number ‘NA 3)K Srinivas
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Described herein is a mechanical pipe joint 102 for a condenser assembly 100. The mechanical pipe joint 102 includegpa c
106, an aluminium pad assembly 108 andstehing member 110. An inlet portion 112 of copper pipe 106 has a flange 116. F
the aluminum pad assembly 108 includes a aluminum pad member 118 and a retainer plate 120. The metal pipe 106 isdike
in the metal pad assembly 108 with tledghof the fastening member 110, thus forming the mechanical pipe joint 102. Refer Fi

T
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022953 A
(19) INDIA
(22) Date of filing of Applicaibn :04/07/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD AND COMPOSITION FOR A STABLE OIN-WATER EMULSION FOR AESTHETIC
IMPROVEMENT OF FOOD AND BEVERAGE CONTAINERS

(51) International classification :A23D7/00%|(71)Name of Applicant :
(32) Priority Document No ‘NA 1)Cryovac, Inc.
(32) Priority Date :NA Address of Applicant :8215 Forest Point, Boulevard Charl
(33) Name of priority country :NA NC 28273, USA U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)KEDAR CHAUDHARI
(87) International Publication No NA 2)Aswini Patil
(61) Patent of Addition to Application Number  :NA 3)Akanksha Sharma
Filing Date ‘NA 4)BALAJI NARAYANAN
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A coating composition for use in recycled beverage containers is disclosed. An emulsification of oil, fatty acids, astebaad
an alkoxylated alcohol is diszded. Methods directed to using the coating composition are also disclosed.

No. of Pages : ZNo. of Claims : 4.

The Patent Office Journal No. 01/2018 Dated 05/01/2018 148



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611022954 A
(19) INDIA
(22) Date of filing of Application :04/07/2016 (43) Publication Date : 05/01/2018

(54) Title of the invention : HERBAL COMPOSITION FOR THERAPEUTIC MANAGEMENT OF RESPIRATORY TRACT
DISEASES

(51) International classification :A61K36/61|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Shakeel Ahmad Ganie
(32) Priority Date :NA Address of Applicant :Darigund, Bijbehara, Anantnag, Jar
(33) Name of priority country :NA & Kashmir 192124, India. Jammu & Kashmir India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Shakeel Ahmad Ganie
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstrat :

The present invention discloses a herbal pharmaceutical preparation as a composition for therapeutic managementelatirsg
to the respiratory tract including (but not limited to) asthma and associated complications, comprising refiried ppetsifof plant
Viburnum grandiflorum and process (es) of preparing the same in suitable form(s) of formulation along with pharmaceutica
acceptable excipients, adjuvants and necessary solvents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714019099 A
(19) INDIA
(22) Date of filing of Application :31/05/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : HEADER PLATE FOR HEAT EXCHANGER AND METHOD OF MAKING HEADER PLAFBER
HEAT EXCHANGER

(51) International classification :F28F9/02 |(71)Name of Applicant :
(31) Priority Document No :1609678.€)] 1)DENSO MARSTON LTD.
(32) Priority Date :02/06/201! Address of ApplicantMarston House, Otley Road, Shipley
(33) Name of priority country UK. West Yorkshire, BD17 7JR, The United Kingdom U.K.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)TURNBULL, Jonathan
(87) Intenational Publication No *NA 2)CIAFFARAFA, Mario
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A header plate includes slots (12) to receive heat exchange tubes (14) béxchaager. Each slot (12) includes a lip (16) exten
in a direction of the tubes (14). Each slot (12) has straight sides and corners (44). At least two tabs (30) extendifpqfib@aCime
tab (30) is on one side of each lip (16), and anothef3@pis on an opposite side of each lip (16). Tabs (30) are absent from th
corners (44) of the lip (46). Each tab (30) is turned out from the lip (16) so that the tabs (30) on the lip (16) adtiadar la tube
(14) entering the slot (12). Each s{@2) has two long sides opposite one another. At least one tab (30) is on each long side ¢
(16).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714019110 A
(19) INDIA
(22) Date of filng of Application :31/05/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : END PIECE FOR A WIPER AND CORRESPONDING WIPING ASSEMBLY

(51) International classification :B60S1/38 | (71)Name of Applicant :
(31) Priority Document No 11654874 1) VALEO SYSTEMES DEESSUYAG
(32) Priorty Date :31/05/201! Address of Applicant :8 rue Louis Lormand, CS 90581 La
(33) Name of priority country :France Verri're, 78322, Le Mesnil Saifenis, France France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)LAURENS Romain
(87) International Publication No " NA 2)CHEVALIER Stphane
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An end piece (100) for a wiper (102) provided with a rigidifying element (110) 5 comprises a channel (120) for receipt of the
rigidifying element, as well as first positioning stops (130), aricsarheans (150) for locking this element. The end piece comp
at least one second positioning stop (140) in order to cooperate equally well with a first or second type of rigidifeimgwatam
different dimensions. 10 The first positioning stop3Q)lare operational when the first type of rigidifying element (1 10) is inser
the channel, and at least one second positioning stop (140) is operational when the second type of rigidifying eleartentiis tine
receipt channel (120).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714019341 A

(19) INDIA

(22) Date of filing of Application :01/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : HEAT AND HYDROGEKENERATION DEVICE

(51) International classification
(31) Priority Document No
(32) Priority Date

:B60R16/0:|(71)Name of Applicant :
:2016 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

132334 Addressof Applicant :1, Toyotacho, Toyotashi, Aichi-ken,

:04/07/201(|471-8571, Japan Japan

(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)TAKESHIMA, Shinichi
Filing Date ‘NA 2)NISHIOKA, Hiromasa
(87) International Publication No " NA 3)FUJIWARA, Kiyoshi
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A burner combustion chamber (3), a reformer catalyst (4) to vhiaher combustion gas is fed, and a heat exchange part (13a
heating the air fed to the burner (7) are provided. When the temperature of the reformer catalyst (4) exceeds theatbdysable
temperature (TX) or when it is predicted the temperatfithe reformer catalyst (4) will exceed the allowable catalyst temperati

(TX), the air circulation route for guiding air to the burner (7) is switched from a high temperature air circulatioh3ptde (

guiding air heated by the heat exchange p&a) 1o the burner (7) to a low temperature air circulation route (14) for guiding air
flowing within the heat exchange part (13a) and lower in temperature than the air heated at the heat exchange pae fLBagtc

).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714019342 A
(19) INDIA
(22) Date of filing of Application :01/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : HEAT AND HYDROGEN GENERATION DEVEE

(51) International classification :B60R16/0:|(71)Name of Applicant :
. :2016 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 132348 Address of Applicant :1Toyotacho, Toyotashi, Aichi-ken,
(32) Priority Date :04/07/201(|471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)TAKESHIMA, Shinichi

Filing Date ‘NA 2)NISHIOKA, Hiromasa
(87) International Pubdation No " NA 3)FUJIWARA, Kiyoshi
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A burner combustion chamber (3), a burner (7) for performing a burner combinstii@nburner combustion chamber (3), a refor
catalyst (4) to which burner combustion gas is fed, and a heat exchange part (13a) for heating the air fed to theabeiprenv{dgc
A switching device(16, 17) able to switch an air flow route foiditicing the outside air to the burner (7) between a high tempe
air flow route (13) for introducing the outside air flowing within the heat exchange part (13a) and heated at the hegt exchan
part(13a) to the burner (7) and a low temperature air ftavie (14) for feeding the outside air, which does not flow within the he
exchange part(13a) and thereby is lower in temperature than the outside air heated at the heat exchange part (18&)r {@ Xie
provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714019668 A
(19) INDIA
(22) Date of filing of Application :05/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : CLEANING DEVICE FOR DRAFTING ROLLER

(51) International classification :D01H5/62 | (71)Name of Applicant :
. :2016 1)MURATA MACHINERY, LTD.

(31) Priority Document No 125537 Address of Applicant :3, Minami Ochigho, Kisshoin,
(32) Priority Date :24/06/201/|Minami-ku, Kyoto-shi, Kyoto 6018326, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Akihiro MORITA

Filing Date ‘NA
(87) International PublicationdN *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A cleaning device for a drafting roller includes a scraper extending along a width direction of the drafting roller antidganta
outer circumferential surface of the drafting roller. The scraper is provided with, at an end portion on an upstreanctialtoimal
direction of the drafting roller, a scraper edge portion contacting the outer circumferential surface ofitigerdhaf. An angle beir
formed by a tangefline upstream portion that is on a tangent line of the drafting roller passing a contact point with the scrap
portion and extends from the contact point toward the upstream side of the rotation@lirdokthe drafting roller, and by an
upstrearsside outer surface that is in an outer surface of the scraper edge portion and is a surface facing the upstream side
rotational direction of the drafting roller, when viewed along an axial directitireadrafting roller, is an obtuse angle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714020665 A
(19) INDIA
(22) Date of filing of Application :13/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : ADJUSTABLE HANDRAIL SYSTEM FOR A TOP OF AN ELEVATOR CAR AND METHOD OF
ADJUSTING

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No :62/356,22.| 1)OTIS ELEVATOR COMPANY
(32) Priority Date :29/06/201! Address of Applicant :1 Carrier Place, Farmington,
(33) Name of pority country U.S.A Connecticut U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)STEPP, Jerry L.
(87) International Publication No :NA 2)BUENTELLO, Jesus Valenzuela
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An adjustble handrail system for a top region of an elevator car includes a first stationary post fixed to a top surface dbthe
car and extending upwardly therefrom along a first longitudinal axis. Also included is a second stationary post fixed suiface
of the elevator car and extending upwardly therefrom along a second longitudinal axis, the first and second staticszageubst:
from each other and oriented parallel to each other. Further included is an adjustable handrail panel trbasisabla first
position and a second position, the adjustable handrail panel operatively coupled to the first stationary post and stegtise@onc
post and translatable perpendicularly relative to the first and second longitudinal axes andé#nalkelp surface of the elevator
car.

il
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714021116 A
(19) INDIA
(22) Date of filing of Application :16/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : MOTORCYCLE

(51) International classification :B60R16/0:|(71)Name of Applicant :
. :2016 1)HONDA MOTOR CO., LTD.

(31) Priority Document No 131116 Address of Applicant AL MinamirAoyama 2chome, Minate
(32) Priority Date :30/06/201([ku, Tokyo 1078556, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)MAEDA, Kenichi

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A motorcycle 1 according to one embodiment includes: a main frame 5 extending rearward fezhpgp@e; an engine 10 dispos
below the main frame 5 such that a cylinder axis CL is directed vertically; a fuel tank 15 disposed above the engiaech@jstec
20 which collects fuel vapor in the fuel tank 15, wherein the canister 20 is dispeeadthe main frame 5 such that, as viewed fr
a vehicle side, at least a portion of the canister 20 is positioned behind a rear end 13re of a cylinder head 13 ef1beaadgin
above an upper end 13ue of the cylinder head 13.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714021214 A
(19) INDIA
(22) Date of filing of Application :16/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : COAXIAL LIGHTNING ARRESTER FOR TRN RADIO SYSTEM, AND TRAIN RADIO SYSTEM
INCLUDING THE SAME

(51) International classification :HO2H9/06 | (71)Name of Applicant :
. :2016 1)EastJapan Railway Company

(31) Priority Document No 124433 Address of Applicant :2-2, Yoyogi, Shibuyaku, Tokyo 101
(32) Priority Date :23/06/2011/0053, Japan Japan
(33) Name of priority country :Japan 2)Kabushiki Kaisha Sankosha (Sankosha Corporation)
(86) International ApplicatiotNo ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Akira HIRAKAWA
(87) International Publication No " NA 2)Kyouichi OOHASHI
(61) Patent of Addition to Application Number ‘NA 3)Junichi ISHIGURO

Filing Date ‘NA 4)Kazuhiro ITOU
(62) Divisional to Application Number ‘NA 5)Junpei MIYATA

Filing Date ‘NA

(57) Abstract :

Provided is a technique for protecting all components of a radio repeater used for a train radio system against damage cau
lightning. A lightning arrester of the present disclosures is a lightnimgtarrfor protecting a target to be protected from an exce
current, including an inner conductor and an outer conductor each adapted to propagate therethrough a signal to loe tewget 1
a first switching element; a second switching elemerd;an earth terminal. Herein, the first switching element and the second
switching element are connected in series between the inner conductor and the outer conductor. Operating voltagés of the
switching element and the second switching elementighehthan a voltage level of power contained in the signal that propag
through the inner conductor and the outer conductor. A capacitance of the first switching element is smaller than aecap#uite
second switching element. A combined capacitaof the first switching element and the second switching element is set to a"
that allows the signal to propagate through the inner conductor and the outer conductor without interruption in norwesd titner
attenuation occurs.

LR
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714021560 A
(19) INDIA
(22) Date of filing of Application :20/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : SYSTEMS AND METHODS FORSTALLING, COMMISSIONING, TESTING, AND
MAINTAINING A FIRE ALARM CONTROL PANEL VIA A MOBILE DEVICE

:G08B (71)Name of Applicant :
(51) International classification 17/00; 1)HONEYWELL INTERNATIONAL INC.
HO4W Address of Applicant :101 Columbia Road, POB 2245,
(31) Priority Document No :15/200,42'|Morristown, N.J. 07962245, USA U.S.A.
(32) Priority Date :01/07/2011| (72)Name of Inventor :
(33) Name of priority contry ‘U.S.A 1)VENKATESH, Balamurugan
(86) International Application No ‘NA 2)MUKUNDAN, Sameesh
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstact :

Systems and methods for installing, commissioning, testing, and maintaining a fire alarm control panel via a mobiledevice
provided. Some methods can include receiving a first signal from a fire alarm control panel device, the first sigmalgconta
identifying information of the fire alarm control panel device, transmitting a second signal containing the identifymgtinfoto a
server device, receiving a third signal containing a second piece of information from the server devicelagimbdisp second
piece of information on a user interface device, wherein the second piece of information includes information for installing,
commissioning, testing, or maintaining the fire alarm control panel device.

H
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714021626 A
(19) INDIA
(22) Date of filing of Application :20/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : CONTROL SYSTEM FOR INTERNAL COMBUSTION EN@&N

(51) International classification :B60T8/176t|(71)Name of Applicant :
. 2016 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 128689 Address of ApplicantL, Toyotacho, Toyotashi, Aichi-ken
(32) Priority Date :29/06/2016 (471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Masato IKEMOTO

Filing Date ‘NA
(87) International Pukzation No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

An internal combustion engine includes a plurality of cylinders, a plurality of fuel injection valves, a control chamicdedgrmact
of the fuel injection valves. A control system for the internal combustion engine includes an electronic control unét which i
configured to: (i) reduce a pressure of the fuel in the control chamber to be lower than a pressure of the fuel patisadeel
connected to the control chamber, in each of the fuel injection valves, (ii) reduce the pressure of the fuel such pnessufies
difference is equal to or larger than a predetermined pressure difference, so as to move the needlean todipeati the injection
holes, and (iii) reduce the reference pressure by reducing the pressure of the fuel in a second injection valve, sdithtthat th
pressure difference after operation is smaller than the predetermined pressure difference. SEDRBVENG: FIG. 5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714021627 A
(19) INDIA
(22) Date of filing of Application :20/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the inention : TRAVERSING DEVICE FOR A DRAFTING UNIT OF A TEXTILE MACHINE AND METHOD FOF
OPERATING THE SAME

(51) International classification :D01H1/40|(71)Name of Applicant :
. :10 2016 1)MASCHINENFABRIK RIETER AG

(31) Priority Document No 111 530.4 Address of Applicant :Klosterstrasse 20, 8406 Winterthur,
(32) Priority Date :23/06/201(| Switzerland Switzerland
(33) Name of prioritycountry :Germany |(72)Name of Inventor :
(86) International Application No ‘NA 1)Gerd Stahlecker

Filing Date ‘NA 2)Karlheinz Huber
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invenion relates to a traversing device for a drafting unit of a textilkehirge for traversing at least one fiber strand (2) and
having a displaceable rail (3) running along the drafting unit, having at least one guide element (4) dis—-placeabledbiyheeaihs
(3) for traversing the fiber strand (2) through the drafting unit, the rail being displaceable in the longitudinal divectienf by
means of a drive (5), so that the rail (3) can be imparted with a guiding motion (Cb). According to thenntleati@versing devic
(1) comprises at least one support drive (6) supporting the guiding motion (Cb) of the rail (3) with a pulling force. (ke Zk)
invention further relates to a method for op-erating the traversing device (1). According tcetitemwvthe rail (3) of the traversin
device is thereby subjected to a pulling force (Zk, Zk) by the at least one support drive (6) and/or the drive (5). RERERTO
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714021630 A
(19) INDIA
(22) Date of filing of Application :20/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : CONTROL APPARATUS FOR HYBRID VEHICLE AND CONTROL METHOD FOR HYBRID
VEHICLE

(51) Internaibnal classification :B60K6/12 | (71)Name of Applicant :
. :2016 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 128980 Address of Applicant :1, Toyoteho, Toyotashi, Aichi-ken
(32) Priority Date :29/06/2011|471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Hidehiro OBA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

An electronic control unit (100) is configured to select one of a series mode, apseeksl mode and a parallel mode as a runnir
mode. A load level o& hybrid vehicle (1) is set to a value that is high in the order of a load level at which the parallel mode i
selected, a load level at which the sepasallel mode is selected, and a load level at which the series mode is selected. That
electranic control unit (100) selects the serarallel mode in an intermediate load region, selects the series mode in a low loe
region, and selects the parallel mode in a high load region. SELECTED DRAWING: FIG 5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714022253 A
(19) INDIA
(22) Date of filing of Application :26/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : LUBRICATING OIL COMPOSITIONS

. e :C10G (71)Name of Applicant :
(51) International lassification 50/02 1)INFINEUM INTERNATIONAL LIMITED
. EP Address of Applicant :P.O. Box 1, Milton Hill, Abgdon,

(31) Priority Document No 16177243.!| Oxfordshire OX13 6BB, United Kingdom U K.
(32) Priority Date :30/06/201(|(72)Name of Inventor :
(33) Name of priority country ‘EPO 1)HARTLEY, Joseph Peter
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No *NA
(61) Paent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A crankcase lubricating oil composition for the crankcase of a dpaited or compressieignited internal combustion engine,
comprishg a magnesiurgontaining detergent, in an amount sufficient to provide from4@ID ppm magnesium to the lubricating
oil composition, in combination with an esbluble or oHldispersible molybdenum compound in an amount sufficient to provide
600-1500 ppm molybdenum atoms to the lubricating oil composition, and with @oloible or oHdispersible borofontaining
compound in an amount sufficient to provide from-B0® ppm boron atoms to the lubricating oil composition to improve the fr
andfuel economy performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714010550 A

(19) INDIA

(22) Date of filing of Application :24/03/2017 (43) Publication Date : 05/01/2018

(54) Title ofthe invention : TRANSMISSION UNIT

(51) International classification :FO1K15/0(|(71)Name of Applicant :
. :2016 1)DAIHATSU MOTOR CO., LTD.

(31) Priority Document No 129281 Address of Applicant AL, Daihatsucho, Ikedshi, Osaka 56:
(32) Priority Date :29/06/2011|8651, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)OKUBO, Mitsuhide

Filing Date ‘NA 2)MATSUMOTO, Kyouta
(87) International Publication No " NA 3)SHIMAMOTO, Masao
(61) Patent of Addition to Application Number ‘NA 4)DANJOU, Hiroki

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A torque converter 2 and an automatic traizsion 3 are housed respectively in a first case 61 and a second case 62 of a unit
The first case 61 and the second case 62 are coupled and integrated together.An input shaft 41 of the automatic tBasmiss
rotatably inserted into a statdradt 42. The stator shaft 42 is configured to hold a stator 16 of the torque converter 2. A retain
fitted onto the stator shaft 42 not to rotate relative to the stator shaft 42 is provided between the torque convéneaftanthtic

transmissior8. The retainer 43 is integrally formedth the first case 61.Moreover, a transmission unit is provided, which has <
shaft support structure that failure in préising between a stator shaft and a retainer can be reduced. The retainer 45 dispost
between a torque converter 2 and an automatic transmission 3 idifeelssnto the stator shaft 44. The retainer 45 is fixed to a |
case 4 such that the stator shaft 44 is provided at the unit case 4 in a fixed manner. A needle roller beariagpdgead between

the stator shaft 44 and an input shaft 41 of the automatic transmission 3 inserted into the stator shaft 44. The nbedknpie i
disposed at a position facing the retainer 45 in a rotation radius direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714011133 A
(19) INDIA
(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : DISCHARGING METHOD OF BUS PACITOR, CONTROLLER, DE@C CONVERTER AND
INVERTERe

(51) International classification :HO2M7/5387, |[(71)Name of Applicant :
(31) Priority Document No :201610518900| 1)SUNGROWPOWER SUPPLY CO., LTD.
(32) Priority Date :30/06/2016 Address of Applicant :No. 1699 Xiyou Rd., New & High
(33) Name of priority country :China Technology Industrial Development Zone, Hefei, Anhui 2300
(86) International Application No ‘NA P. R. China China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)JIANG, Tao
(61) Patent of Addition to Application Numbe:NA 2)CHEN, Peng
Filing Date ‘NA 3)WANG, Xiaofei
(62) Divisional to Application Number ‘NA 4)LI, Fei
Filing Date ‘NA
(57) Abstract :

A discharging method of a bus capacitor, a controller, eD@Cconverter and an inverter are provided. After a[DC converter or
an inverter is powered off, in a case that a detected voltage across a bus capacitor db@edQerter orhe inverter is
determined to meet a preset condition, a switch of theD@onverter or the inverter is controlled to be turned on or turned off
cause the bus capacitor, the switch, and a reactor of tie@®€bnverter or the inverter to form a currp, until the voltage doe
not meet the preset condition. Based on the method, discharging function is achieved for the bus capacitor affizC tbenbErter
or the inverter is powered off, without the need for an additional discharging circuit, sdhes problems caused by the addition
discharging circuit required in the conventional technology.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022917 A
(19) INDIA
(22) Date of filingof Application :30/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A BATHING APPARATUS WITH RECYCLING SYSTEM

(51) International classification :A47K3/022,A47K3/0(|(71)Name of Applicant :
(31) Priority Document No :P1 2014703602 1)JOHNSON & NICHOLSON (M) SDN BHD
(32) PriorityDate :02/12/2014 Address of Applicant :No.7 Wisma Johnson & Nicholson
(33) Name of priority country :Malaysia Jalan 4/93 Taman Miharja 55200 Kuala LumMalaysia
(86) International Application No :PCT/MY2015/00010:|(72)Name of Inventor :

Filing Date :02/12/2015 1)HONG MENG Alan Chew
(87) International Publication No ‘WO 2016/089197 2)YIP Chew Joon
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A bathing apparatus (100) includes a lower body (102) comprising an engine comaneppger body (108) mounted on said loy
body (102) includes a watertigenclosure adapted to accommodate a person thveneirin said engine components in said lowe
body (102) configured to manage the water in enclosure of said upper body (108) by receiving water therein from outside a
pumping the water into said uppassdy (108).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/06/2017

(21) Application N0.201717022928 A

(43) Publication Date : 05/01/2018

(54) Title of the invention NOVEL COMPOUNDS SYNTHESIS METHOD THEREOF AND USE OF SAME IN MEDICINE A

IN COSMETICS

(51) International
classification
(31) Priority Document
No
(32) Priority Date
(33) Name of priori
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition t

:C07D231/12,C07D333/24,C07D233

11463033
:19/12/2014

:France

:PCT/FR2015/053581
:17/12/2015

‘WO 2016/097626

(71)Name of Applicant :
1)GALDERMA RESEARCH & DEVELOPMENT
Address of Applicant :2400 Route des Colles Les Templie
06410 Biot France
(72)Name of Inventor :
1)PORTAL Thibaud

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract

The invention relates to novel compoundshe synthesis method thereof and to the use of same in medicine and in cosmetic
invention relates to novel compourdgands that modulate RAR receptors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/06/2017

(21) Application N0.201717023014 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : DNA ANTIBODY CONSTRUCTS AND METHOD OF USING SAME

:A61K39/00,A61K39/39
:62/086157

(51) International classification
(31) Priority Document No

(32) Priority Date :01/12/2014

(33) Name of priority country US.A

(86) International Application No :PCT/US2015/063174
Filing Date :01/12/2015

(87) International Publication No ‘WO 2016/089862

(61) Patent of Addition to Application

(71)Name of Applicant :

1)THE TRUSTEES OF THE UNIVERSITY OF
PENNSYLVANIA

Address of Applicant :3160 Chestnut Street Suite 200

Philadelphia PA 19104 U.S.A.

2)INOVIO PHARMACEUTICALS INC.
(72)Name of Inventor :

1)WEINER David B.

Number fm 2)MUTHUMANI Karuppiah
Filing Date ) 3)FLINGAI Seleeke

(62) Divisional to Application Number:NA 4)SARDESAI Niranjan
Filing Date ‘NA

(57) Abstract :

Disclosed herein is a composition including a recombinant nucleic acid sequence that encodes an antibody. Also disolasad
method of generating a synthetic antibody in a subject by administering the composition to the subpistidsure also provides
method of preventing and/or treating disease in a subject using said composition and method of generation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022702 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A METHOD FOR SUGGESTING ONE OR MORE MULTI WORD CANDIDATES BASED ON Al
INPUT STRING RECEIVED AT AN ELECTRONIC DEVICE

(51) International classification :GO6F17/27 (71)Name of Applicant :

(31) Priority Document No :1500105.0 1)WHAT3WORDS LIMITED

(32) Priority Date :06/01/2015 Address of Applicat :213 Westbourne Studios 242 Acklan
(33) Name of priority country ‘UK. Road London W10 5JJ U.K.

(86) International Application No :PCT/EP2016/0500(|(72)Name of Inventor :

Filing Date :02/01/2016 1)GANESALINGAM Mohan
(87) Internatioal Publication No ‘WO 2016/110454 2)SHELDRICK Christopher
(61) Patent of Addition to Application ‘NA 3)WALEY COHEN Jack
Number :N A

Filing Date ’

(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

Provided is a computer implemented metledice and system for suggestingecr more multi word candidates based on an inj
string of characters received at an electronic device. The method comprises the steps of: a) for each of a pluraitiedf past c
a received input stringelecting m candidate words from a fixdidtionary of g wordsvhere nm and q each comprise positive
integersn is greater than or equal to 2 and m is less than q; and b) selecting from the resultant m combinations of candidate
subset p of candidate combinations of words where p isitivedateger and p is less than m. In some embodintaetsulti word
candidates can be resolved to respective unique geographical locations and a subset of the multi word candidatesleedheir
geographical locations can be presented at the ebictlevice for user selection. It is preferred that the plurality of n selected f
the received input string comprises x words comprising the received word input string such that n=x.

4
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g
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.201717022703 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A METHOD FOR SUGGESTING CANDIDATE WORDS AS REPLACEMENTS FOR AN INPUT
STRING RECEIVED AT AN ELECTRONIC DEVICE

(51) International classification :GO6F17/27,G06F7/(|(71)Name of Applicant :
(31) Priority Document No :1500104.3 1)WHAT3WORDS LIMITED
(32) Priority Date :06/01/2015 Address of Applicant :213 Westbourne Studios 242 Ackla
(33) Name of priority country ‘UK. Road London Greater London W10 5JJ U.K.
(86) International Application No :PCT/EP2016/05000|((72)Name of Inventor :

Filing Date :02/01/2016 1)GANESALINGAM Mohan
(87) International Publication No ‘WO 2016/110455
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided is a computer implemented method for sugggstie or more candidate words from a list of words based on an input
received at an electronic device. Preferdbéylist of words comprises an ordered list of words. The method comprises a first <
providing an array in memory for receivindiedistance values between initial substrings of the input string and initial substrin
each word in a set of some or all of the words in the list of words. The method includes applying an edit distance @gurahnt
a selected word to a recedraput string in order to obtain the aforementioned edit distance values. The selected word may ¢
an empty string of no characters. The method includes determining for one or more words of the set of words a numisegref
K by which it overps with a prefix of a previously considered word and retaining edit distance values in said memory array
word being considered using some or all of the edit distance values for the K prefix characters of the previously csosidered
From the dit distance values is possible to identify one or more candidate words from the word list as a replacement for the
received input string in a fast and efficient manner.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022728 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : COVER FOR AN ELECTROLYSIS CELL FOR PRODUCING ALUMINIUM

(51) International classificatn :C25C3/10,C25C3/2|(71)Name of Applicant :
(31) Priority Document No 12014154035 1)OBSHESTVO S OGRANICHENNOY
(32) Priority Date :29/12/2014 OTVETSTVENNOSTYU OBEDINENNAYA K OMPANIYA
(33) Name of priority country ‘Russia RUSAL INZHENERNO TEKHNOLOGICHESKIY TSENTR
(86) International Application No :PCT/RU2015/00071 Address of Applicant :ul. Pogranichnikov 37/1 Krasnoyars
Filing Date :28/10/2015 660111 Russia
(87) International PublicatioNo ‘WO 2016/108726 |(72)Name of Inventor :
(61) Patent of Addition to Application NA 1)GUSEV Aleksandr Olegovich
Number :NA 2)SIMAKOV Dmitriy Aleksandrovich
Filing Date ' 3)SLUCHENKOV Oleg Valentinovich
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to non ferrous metallunggre particularly to producing aluminium by electrolyaisl even more particularly
to a structural element for covering the space above a melt in an electrolysis cell for producingiaddopitiie electrolysis of
cryolite alumina melts. In a cover for an electrolysis cell for producing alumiwiich is in contact with a vapour gas phase whi
the electrolysis cell is in operation and which is in the form of central and peripheral sadtionsre moveably arranged relative
each othethe central and peripheral sections are made from a corrosion resistant and erosion resistant material which com
99.0 wt% of fluorophlogopite and 20.0 1.0 wt% of a refractory filler. The desgdions of the cover may be permanently fixed ¢
each anode rodnd the peripheral sections may be configured as convex panels rigidly and removably fixed on the top surfa
cathode and supported by the central section of the cover. Moithevedractory filler may be chosen from the following chemicz
substances: clagalcium fluoriderutile sodium aluminosilicatduorapophyllitenephelineolivine magnesium fluoridand spinel. Th
end and side joints of the central and peripheral covers megyated with a sealant layer in the form of a layer of aluranththe
central section of the cover may be provided with apertures. The use of this invention provides for the hermetic $ealing of t
coverthe reliability and safety of the structuard a reuction in energy consumption.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2017

(21) Application N0.201717022729 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : HIGH STRENGTH COLD ROLLED STEEL PLATE AND METHOD FOR PRODUCING SAME

(51) International classificaticC22C38/00,C21D9/46,C22C38,
(31) Priority Document No :2015038507

(32) Priority Date :27/02/2015

(33) Name of prioritycountry :Japan

(86) International Application

(71)Name of Applicant :
1)JFE STEEL CORPORATION
Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoc
ku Tokyo 1000011 Japan
(72)Name of Inventor :

No glcl-{gggfé 5/006346 1)TAKASHIMA Katsutoshi
Filing Date ' 2)FUNAKAWA Yoshim asa
5\1807) International Publ|cat|on:WO 2016/135793
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Apgication ‘NA
Number :N A
Filing Date '
(57) Abstract :

Provided are: a high strength cold rolled steel plate having a tensile strength (TS) of 1150 MPa or more and excetient ahoin
delayed fracture resistance; and a method for producing same. The high strength cold ropéaiestess a component compositic
comprisingin mass%0.16 0.30% of (1.20 2.20% of S1.50 2.50% of Mr0.05% or less of B.005% or less of 8.10% or less of
Al 0.007% or less of Mt least one of Ti and Nb (with the total of Ti + Nb being 0.04 0.1&% )X remainder of Fe and unavoidab
impurities. The high strength cold rolled steel plate is configured so as to have a composite structure comprising 46166% b
fraction of ferrite having an average crystal grain size of 3 um oB®&%% by volure fraction of tempered martensite having ar
average crystal grain size of 2 pm or lassl 5% or less (including 0%) of non recrystallized ferrite having an average crystal (
size of 5 um or less.

No. of Pages : £No. of Claims : «

The Patent Office Journal No. 01/2018 Dated 05/01/2018 171



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2017

(21) Application N0.201717022731 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : HIGH STRENGTH COLD ROLLED STEEL PLATE AND METHOD FOR PRODUCING/EA

(51) International classificaticC22C38/00,C21D9/46,C22C38,
(31) Priority Document No :2015038506

(32) Priority Date :27/02/2015

(33) Name of priority country:Japan

(86) International Application

(71)Name of Applicant :
1)JFE STEEL CORPORATION
Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoc
ku Tokyo 1000011 Japan
(72)Name of Inventor :

No ;lcll-gggfé 5/08647 1)TAKASHIMA Katsutoshi
Filing Date ' 2)FUNAKAWA Yoshimasa
5\1807) International Publ|cat|on:WO 2016/135794
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Provided are: a high strength cold rolled steel plate hawaoellent elongation (EL&n excellent hole expansion raticafd a low
yield ratio (YR); and a method for producing same. The high strength cold rolled steel plate has a component composition
comprisingin mass%0.15 0.25% of 1.0 2.0% of SiL.8 2.5% ofMn 0.10% or less of B.010% or less of 8.10% or less of

Al 0.010% or less of Mnd a remainder of Fe and unavoidable impurities. The high strength cold rolled steel plate has a con
structure comprising 30 55% by volume fraction of ferrite havimgwerage crystal grain size of 5 um or 18s5% by volume
fraction of residual austenite having an average crystal grain size of 2 um ande38 60% by volume fraction of tempered
martensite having an average crystal grain size of 2 um or lessigtstrength cold rolled steel plate is configured so that 10 c
more pieces of the residual austenite are present in 1000 um thereof.

No. of Pages : £No. of Claims : !

The Patent Office Journal No. 01/2018 Dated 05/01/2018

172



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022732 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : CONTAINMENT SYSTEM FOR BATTERY MODULES

(51) International classification :HO1M2/10 (71)Name of Applicant :
(31) Priority Document No :62/100662 1)EOS ENERGY STORAGE LLC
(32) Priority Date :07/01/2015 Address of Applicant :3920 Park Avenue Edison NJ 0882
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2016/01227|(72)Name of Inventor :

Filing Date :06/01/2016 1)OVADIA Neil
(87) International Publication No ‘WO 2016/112067 2)ADAMSON George W.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An apparatus for storing one or more battery modules (100) comprising a containment tfa§Qq(3001000) defined by opposing
front and back faces (3B31671471610141016)opposing side faces (3788 1018)and opposing top and bottom surfaces
(310312522532710712 101010111012) oriented perpendicular to the friwaickand side facewherein the containment tray ha
receiving area (308187021002) formed in the top surface for receiving onenore battery moduldke receiving area comprisin
a receiving surface (3Zi207201020) oriented parallel to and located between the opposing top and bottom surfaces for suf
the one or more battery modules.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022733 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : MODULE TERMINAL BLOCK CONNECTION STRUCTURE ANCONNECTION METHOD

(51) International classificatio:H01R9/22,H01R12/51,H05K1/.{(71)Name of Applicant:

(31) Priority Document No  :2014255381 1)DAIKIN INDUSTRIES LTD.
(32) Priority Date :17/12/2014 Address of Applicant :Umeda Center Building 4 12 Nakaz
(33) Name of priority country :Japan Nishi 2 chome Kita ku Osaka shi Osaka 5308323 Japan
(86) International Application ‘PCT/IP2015/081025 (72)Name of Invgntor :
No :04/11/2015 1)KOTERA Keito
Filing Date ' 2)DOI Hirotaka
(87) International Publication , 3)HIRAOKA Nobuyasu
No WO 2016/098475 4)DOUMAE Hiroshi
(61) Patent of Addition to ‘NA 5)TAKEZOE Michiya
Application Number : 6)KOYAMATakuji
. ‘NA
Filing Date
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A module terminal block connection structure of the present invention is provided with: a printed wiring board; a tesoknal bl
which is arranged on one surface (front surface) of the printed wirind fadéch is formed to a three dimensional shape from a
conductive materiaand which is fixed to the printed wiring board; a power module arranged on the other surface (back surfs
printed wiring boardand having an electrical circuit and lead pifis press fit type serving as circuit terminals of the electrical
circuit; and a conductive part which is electrically connected to the terminalwhick has holes (through holes) into which the |
pins are pressure find which becomes electricatonnected to the power module in a state where the lead pins have been p
fit into the holes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :30/06/2017

(21) Application N0.201717023039 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : RESIN FOR OFFSET PRINTING INK

(C?als);irf‘itf;gg‘gona' :C09D11/104,C08G63/54,C09D11/1

(31) Priority Document N:2015015977

(32) Priority Dae :29/01/2015

(33) Name of priority Japan

country

fG)”'Q;fig”na}\'%”a' \PCT/JP2015/084897
PP :14/12/2015

Filing Date
(87) International
Publication No
(61) Patent of Addition to
Application Number

‘WO 2016/121246

‘NA

(71)Name of Applicant :

1)HARIMA CHEMICALS INC.

Address of Applicant :671 4 Mizuashi Noguchi cho Kakog

shi Hyogo 6750019 Japan
(72)Name of Inventor :

1)OKAWACHI Keijiro

2)SASAKURA Keiji

3)HISADA Hiroyuki

Filing Date NA
(62) Divisional to ‘NA
Application Number :NA

Filing Date '
(57) Abstract :

This resin for an offset printing ink contains a resin obtained by reacting resin raw materials that includerearosirsaturated
carboxylic acid and/or an anhydride theraoésin acid and/or an oil/fat polyhydric alcohoé first metal compound comprising ar
alkali metal compoundnd a second metal compound comprising a metal compound other than an alkali metal compound.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023042 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : APPARATUS AND METHOD FOR MONITORING HYPOGLYCAEMIA CONDITION

(51) International classification :A61B5/01,A61B5/11|(71)Name of Applicant :
(31) Priority Document No 12014904878 1)FIREFLY HEALTH PTY LT D
(32) Priority Date :02/12/2014 Address of Applicant :Level 1 10 Yarra Street South Yarr:
(33) Name of priority country :Australia Victoria 3141 Australia
(86) International Application No :PCT/AU2015/05075((72)Name of Inventor :
Filing Date :01/122015 1)FIFIELD Warwick Lewis
(87) International Publication No ‘WO 2016/086267 2)SMITH Michael John
(61) Patent of Addition to Application NA 3)BOLTON Samuel Thomas
Number :NA 4)HARCOURT Jefferson Grey
Filing Date ' 5)LOVE Allison Kathryn
(62) Divisional to Application Number :NA 6)DISTEL Robert Harry
Filing Date ‘NA 7)HAMILTON Stewart Grant
(57) Abstract :

An apparatus to monitor for hypoglycaemia in a hut@napparatus including: two or more sensors to concurrently measure t
more physical properties over tirttee physical properties inaing one or more temperatures and/or one or more movements ¢
arm and/or a hand of the human; and an electronic system configured to: receive signals representative of the meaalred p
properties; and process the received signals to generatepan iodicative of hypoglycaemia in the human.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023044 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/02018

(54) Title of the invention : PORTABLE DEVICE FOR THE IN LINE MEASUREMENT OF THE HYDROGEN SULFIDE
CONCENTRATION OF AN OFF GAS

(51) International classification :GO01N21/3504,G01N21/:|(71)Name of Applicant :
(31) Priority Document No 1550615 1)ARKEMA FRANCE
(32) Priority Date :27/01/2015 Address of Applicant :420 rue dEstienne dOrves 92700
(33) Name of priority country :France Colombes France
(86) International Application No  :PCT/EP2016/051586 |(72)Name of Inventor :
Filing Date :26/01/2016 1)HUMBLOT Francis
(87) International Publication No  :WO 2016/120277 2)SCHMITT Paul Guillaume
(61) Patent of Addition to ApplicatioLNA 3)DUBOS Jean Luc
Number :N A
Filing Date ’
(62) Divisional to Application Numbe:NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a device and to a method for continuously measuring the hydrogen sulfide concentration oftgn off ¢
means of a detachable device suitable for being temporarily cedrtectquipment producing said off dhe method comprising a
step of measuring the absorption of electromagnetic radiation by the off gas. Said device and said method can beicgled io |
measure the hydrogen sulfide concentration in an off gatuped during a step of sulfiding a hydroprocessing catalyst.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/06/2017

(21) Application N0.201717023045 A

(43) Publicaibn Date : 05/01/2018

(54) Title of the invention : OPTICAL CONNECTOR

(51) International classification:G02B6/43,G02B6/04,G02B6/.
(31) Priority Document No :2015001577
(32) Priority Date :07/01/2015
(33) Name of priority country :Japan
(86) International Application N:PCT/JP2015/085087
Filing Date :15/12/2015
(87) International Publication WO 2016/111123
(61) Patent of Addition to

(71)Name of Applicant :
1)SONY CORPORATION
Address of Applicant :1 7 1 Konan Minato ku Tokyo 1080
Japan
(72)Name of Inventor :
1)NAKAJIMA Yasuhisa
2)YAMAMOTO Masanari

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

An optical fiber conector according to the present invention is provided with a plurality of optical transmissioofpaltish the
end surface is arranged within a predetermined region and which transmit optical signals. The optical transmissioictpaths
correspond taransmission channels or reception chanastsarranged in point symmetry with respect to the center of the
predetermined region. As a result of such a configurdtisnpossible to connect even if the orientation of the optical connector

changes.

o
P
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023046 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : WIRELESS COMMNICATION EQUIPMENT AND WIRELESS COMMUNICATION METHOD

(51) International classification :H04W24/02 (71)Name of Applicant :
(31) Priority Document No :201510124590.3 1)SONY CORPORATION
(32) Priority Date :20/03/2015 Address of Applicant :1 7 1 Konan Minato ku Tokyo 108 (
(33) Name of priority country :China Japan
(86) International Application bl :PCT/CN2015/09397|(72)Name of Inventor :
Filing Date :06/11/2015 1)CUI Qimei
(87) International Publication No ‘WO 2016/150167 2)TAO Xiaofeng
(61) Patent of Addition to Application ‘NA 3)ZHOU Xiang
Number :NA 4)LIU Jiahui
Filing Date ' 5)CHEN Ningyu
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present dclosure relates to wireless communication equipment and a wireless communication method. According to th
communication equipment for a base station side in an embodineewireless communication equipment comprises one or mu
processorsnd the one or multiple processors are configured to: determine to be transmitted communication content of a us
equipment for a base station on a target unauthorized frequency band and estimate a transmission progress; and gdimgrate
informationabout the transmission progressl add the indicating information into a communication frame of the user equipm
transmitting the indicating information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023047 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : PROCESS STABILIZATION OF POLYMER COMPOSITIONS COMPRISING PHOSPHOROUS
CONTAINING FLAME RETARDANTS

(51) International classification :C08K5/5317,C09K21/C|(71)Name of Applicant :
(31) Priority Document No :62/101789 1)LANXESS SOLUTIONS US INC.
(32) Priority Date :09/01/2015 Address of Applicant :199 Benson Road Middlebury CT
(33) Name of priority country U.S.A 06749 U.S.A.
(86) International Application No :PCT/US2015/031751 |(72)Name of Inventor :
Filing Date :20/05/2015 1)STOCKDALE Zachary D.
(87) International Publication No ‘WO 2016/111717 2)TIMBERLAKE Larry D.
(61) Patent of Addition to Application ‘NA 3)HANSON Mark V.
Number :NA 4)FIELDING William R.
Filing Date '
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

Flame retardant polymer compositions conipgscertain polymera flame retardant material obtained by heating certain phosp
acid sate at temperatures over 200°C and certain clays or metal compounds such as select meigidestaydsoxidesoxide
hydroxides etcare readily processed deeated temperatures and under high stress conditions whereas similar compositions
the clays or metal compounds of the invention are prone to decomposition. For epalygheide compositions comprising the
flame retardant material obtained by liegtcertain phosphonic acid salts at temperatures over 29@h@talcite claysand/or
boratesoxideshydroxidesoxide hydroxides of zinc or calciuare highly stable to thermal processing under strenuous conditior
as high temperature extrusion.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2017

(21) Application N0.201717022734 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : INNER SURFACEEATURES FOR CO CURRENT CONTACTORS

(51) International classificaticB01D53/14,B01D53/18,C10L3/.
(31) Priority Document No  :62/117234

(32) Priority Date :17/02/2015

(33) Name of priority country:U.S.A.

(86) International Application

(71)Name of Applicant :
1)EXXONMOBIL UPSTREAM RESEARCH COMPANY
Address of Applicant :CORP URC E2.4A.296 22777
Springwoods Village Parkway Spring TX 77389 U.S.A.
(72)Name of Inventor :

No :EZC/'Cl)'/lL/J28021%16/014513 1)NORTHROP P. Scott

Filing Date ' 2)FREEMAN Stephanie A.
(87) International Publication, 3)CULLINANE J. Tim
No WO 20167133647 4)GRAVE Edward J.
(61) Patent of Addition to ‘NA 5)YEH Noman K.
Application Number :NA

Filing Date '
(62) Divisional to Application,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A co current contactor (20202b202c202d) for separating components in a fluid strélaenco current contactor comprising a fir.
inlet configured to receive the fluid stream proximate tiosh end (208&208b208c208d) of the co current contact@isecond inlet
configured to receive a solvent proximate the first end of the co current cormtadtarmass transfer section (222) configured to
receive the fluid stream and the solvent andrtavide a mixedwo phase flowwvherein the mass transfer section comprises a sur
feature along an inner surface of the mass transfer section configured to reduce film flow along an inner wall of twesfieass tr
sectionand wherein the surface featw@mprises at least one of a hydrophobic suréaseperhydrophobic surfaegporous wall
surfaceand a nonlinear surface irregularity extending radially inward or radially outward along the inner surface of the marss

section.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022744 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : SINGLE CARD SEPARATION APPARAS AND CARD DISTRIBUTION DEVICE

(51) International classification :B65H3/06,B65H7/0:| (71)Name of Apgicant :
(31) Priority Document No :201510008038.8 1)GRG BANKING EQUIPMENT CO. LTD.
(32) Priority Date :05/01/2015 Address of Applicant :9 Kelin Road Science City Luoganc
(33) Name of priority country :China District Guangzhou City Guangdong 510663 China
(86) International Application No :PCT/CN2015/0878¢|(72)Name of Inventor :
Filing Date :24/08/2015 1)HUANG Weiquan
(87) International Publication No ‘WO 2016/110107 2)XIE Xuewei
(61) Patent of Addition to Application ‘NA 3)GUAN Zeyan
Number :NA 4)LEI Yun
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstact :

A single card separation apparatus and a card distribution device resolve the technical problems that sufficient ceataet bet\
rubber wheel and cards is difficult to be ensured because gaps between the rubber wheel and the cards are gennataistiviy
card separation mechanism separates a plurality of stacked and inclineanchresolve the technical problems that the surface:
the cards are lost because a scraper reciprocates in an existing mechanical card separation mechsingdecaiteseparation
apparatus comprises a support (4); a driving shath@jiriving shaft being mounted on the support through a bearing and vert
moving on the support; a separating wheehfbunted on the driving shaft; and a pin (8gd fortransmitting power of the driving
shaft to the separating wheel; and further comprises an elastic componarsgd 9r providing downward pressure to the drivini
shaftone end of the elastic component being fixed on the suppdrthe other end beimgounted on the driving shafb that the
separating wheel keeps downward pressure under the action of an elastic force all the time.

=
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022748 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : COATING COMPOSITIONS FOR PACKAGING ARTICLES SUCH AS FOOD AND BEVERAGE
CONTAINERS

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)VALSPAR SOURCING INC.
Address of Applicant :PO Bok461 Minneapolis MN 55440

:C09D133/@,C09D133/08,C09D133/.

No :62/096572 USA
(32) Priority Date :24/12/2014 (72)Name of Inventor :
(33) Name of priority ‘USA 1)GIBANEL Sebastien
country e 2)PROUVOST Benoit
fg”'g‘;g”na}\'%”a' \PCT/US2015/000238

:23/12/2015

Filing Date
(87) International
PublicationNo
(61) Patent of Addition t

‘WO 2016/105504

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A method of forming a coating on a food or beverage contarth&h includes spraying a coating compaosition onto an interior st
of the food or beverage containghere the coating composition includes an emulsion polymerized latex copolymer having
copolymer chains of one or more mono unsaturated monomers that are cross linked with one or more multi unsaturated mc
The method &lo includes heating the sprayed coating compaosition to cure the coating complesitny providing the coating on
the interior surface of the food or beverage container.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022751 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : VEHICULAR AIR CLEANER DEVICE

(51) International classification :FO2M35/024 (71)Name of Applicant :
(31) Prority Document No :NA 1)HONDA MOTOR CO. LTD.
(32) Priority Date :NA Address of Applicant :1 1 Minami Aoyama 2 chome Minal
(33) Name of priority country :NA ku Tokyo 1078556 Japan
(86) International Application No :PCT/JP2014/0836¢|(72)Name of Inventor :
Filing Date :19/12/2014 1)TAKADA Yasuhiro
(87) International Publication No ‘WO 2016/098245 | 2)KUMAMARU Junji
(61) Patent of Addition to Apjaation ‘NA 3)HISANO Masaya
Number :NA 4)OKUNO Ryu
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This vehicular air cleaner device (60) is provided with a connecting tube (110) which extends from an air cleaner éOntalen
passag®f an internal combustion engine. The connecting tube (110) is provided with a connecting tube flange part (111) wl
extends in the radial direction. An element (70) is provided with: an element base part (72) having a filter (71) &ttecaticban
element flange part (75) which extends in the radial direction from the element base part (72). A case main body (8&disvith
a cylindrical part (85) which is formed so as to surround the connecting tubeafid@hich has a connecting open{8§) formed
therein; and an element support part (84) which engages with the element flange part (75). The connecting tube fldigeéspar
contact with the element flange part (75) at one side surface (111a) thedesfin contact with the innend (87) of the cylindrical
part (85) at another side surface (111b) thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023048 A
(19) INDIA
(22) Date of filing of Application :30/06/201 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD FOR PRODUCING A LAMINAR PRODUCT PARTICULARLY SUITABLE FOR
MANUFACTURING EXTERNAL COVERS OF SANITARY TOWELS AND NAPPIES AND PRODUCT PRODUCED USINC
THIS METHOD

(51) Internatioal classificatior.B32B7/12,A61F13/42,B32B27/l|(71)Name of Applicant :

(31) Priority Document No  :P 201431801 1)KLONER S.L.
(32) Priority Date :05/12/2014 Address of Aplicant :Mare de Deu del Pilar 8 E 08392 Sa
(33) Name of priority country:Spain Andreu de Llavaneras (Barcelona) Spain
(86) International Application, (72)Name of Inventor :
No ZPCT/E82015/070694 1)CAMPOS BECEIRO Alberto
o :23/09/2015

Filing Date

(87) International Publication

No ‘WO 2016/087692

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to: a method for producing a laminar product suitable for manufacturinglexteers of sanitary towels anc
nappieformed by a polymeric coating deposited over the surface of a non woven fabric substrate; and the laminar product
using said method. The method comprises the following steps: producing adhesive polyrterespsupplying the mixtures in a
melted state to a screen type applicator; coating the substrate with the adhesive polymeric mixtures; and winding th&priodu
product. The produced product comprises a polymeric coating joined to the nonfalonieisubstratevherein the polymeric coatin
consists of an adhesive polymeric layer having a reduced thickness of between 1 and 48idncaduct being suitable for medic
and personal hygiene applications.

(L
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023049 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : WEIGHTED SUBSYMBOLIC DATA ENCODING

(51) Intenational classification :GO6F17/28 (71)Name of Applicant :
(31) Priority Document No :62/090198 1)KYNDI INC.
(32) Priority Date :10/12/2014 Address of Applicant :425 BOADWAY STREET, SAN
(33) Name of priority country :U.S.A. MATEO, CA, USA U.S.A.
(86) International Application No :PCT/US2015/06497|(72)Name of Inventor :

Filing Date :10/12/2015 1)MAJUMDAR Arun
(87) InternationbPublication No ‘WO 2016/094649
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Described herein is a method and system of geometrically encoding data including partitioning data into a pluralityiofctesea
based on a diggilarity metric generating a subspace formed by first and second data elgheefitst and second data elements
being included in first and second numbers of partitioned semantic obags®ting the first data element with respect to the sect
data eément such that the generated subspace formed by the first data element and the second data element is@rthotjopa
weight distribution of the first data element with respect to the second data elbenestight distribution being performed feach
of the first number of semantic classes and the second number of semanticacidsietermining a dominant semantic class
corresponding to an ordered sequence of the first data element and the second datthelelmmimiant semantic class having a
maximum weight distribution.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023050 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : CARTILAGE GEL FOR CARTILAGE REPAIR COMPRISING CHITOSAN AND CHONDROCYT

(51) International
classification

(71)Name of Applicant :

. 3
‘AB1L27/20,A61L27/36,AB1L2T/2 1)ADVANCED CHITOSAN SOLUTIONS BIOTECH

(31) Priority Document No :1461746 Address of Applicant :200 rue Lon Blum 69100 Villeurban
(32) Priority Date :01/12/2014 France
(33) Name of priaty country:France 2)CENTRE NATIONAL DE LA RECHERCHE
(86) International Applicatio. SCIENTIFIQUE
No :5512750210515/053271 3)UNIVERSITE CLAUDE BERNARD LYON 1
Filing Date ' (72)Name of Inventor :
(87) International Publicatio. 1)HAZOT Pascale
No WO 2016/087762 2)MALLEIN GERIN Frdric
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional toApplication,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates to a process for obtaining an implantable cartilage gel for hyaline cartilage tissampejsitig
particles ofhydrogel of chitosan and cells capable of forming hyaline cartdagkprocess comprising a step of amplification of
primary cellsin a three dimensional structure comprising particles of physical hydrogel of chitosan or of chitosan déremtve
step of redifferentiation and of induction of extracellular matrix synthesis by said amplifiedhitlis the same three dimensional
structurewherein said cells are primary articular chondrocytes and/or primary mesenchymal stem cells differentiated into
chondrocytes. The present invention also relates to the resulting cartilage gel and to the various uses thereof foeairtilage r
following a traumatic impact or an osteoarticular disease such as osteoarthrosis. The invention also relates to a siwaaldime
matrix comprising particles of physical hydrogel of chitosan or of chitosan derivgtiianally supplemented with an anionic
molecule such as hyaluronic acid or a hyaluronic acid derivative or a hyaluronic acid complex.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/06/2017

(21) Application N0.201717023053 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : BRASSICA NAPUS SEED SPECIFIC PRONERS IDENTIFIED BY MICROARRAY ANALYSIS

(51) International classificatio:C12N15/82,C12Q1/68,A01H5/
(31) Priority Document No  :62/100383

(32) Priority Date :06/01/2015

(33) Name of priority country :U.S.A.

(86) International Application |

(71)Name of Applicant :
1)DOW AGROSCIENCES LLC
Address of Applicant :9330 Zionsville Road Indianapolis
Indiana 46268 U.S.A.
(72)Name of Inventor :

PCT/US2015/067576

No N 28/12/2015 1)BUTLER Holly Jean

Filing Date 2)BEVAN Scott Alan
(87) International Publication , 3)LARSEN Cory M.
No WO 2016/111858 A)MOSKAL Wiliiam
(61) Patent of Addition to ‘NA 5)GONZALEZ Del kin Orlando
Application Number :

Filing Date NA
(62) Divisional to Application ‘NA
Number :N A

Filing Date '
(57) Abstract :

Provided are constructs and methods for expressing a transgene in plant cells and/or plant tissues using gene reguitgory e

obtained from Brassica napus.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201717022752 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD FOR PRODUCING MELT CAST POTASSIUM FLUORINE PHLOGOPITE

(51) International classification :C04B35/653 (71)Name of Applicant :
(31) Priority Document No :2014154031 1)OBSHCHESTVO S OGRANICHENNOY
(32) Priority Date :29/12/2014 OTVETSTVEN NOSTYU OBEDINENNAYA KOMPANIYA
(33) Name of priority country ‘Russia RUSAL INZHENERNO TEKHNOLOGICHESKIY TSENTR
(86) International Application No :PCT/RU2015/00071 Address of Applicant :ul. Pogranichnikov 37 str. 1
Filing Date :28/10/2015 Krasnoyarsk 660111 Russia
(87) Interrational Publication No ‘WO 2016/108725 |(72)Name of Inventor :
(61) Patent of Addition to Application NA 1)GUSEV Alexandr Olegovich
Number :NA 2)SIMAKOV Dmitriy Aleksandrovich
Filing Date ' 3)SLUCHENKOV Oleg Valentinovich
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

The invention relates to the preparation of synthetic melted mica materéhkpecifically relates to a stone casting process and
composition of an initial feedsto@nd may be used in the creation ofelatypes of stone casting in the
metallurgicalmining/enrichmentefractory and construction industries. A method for producing melt cast potassium fluorine
phlogopite includes preparing feedstock by mixing mica containing and fluorine containing cotepogléing the produced
feedstockpouring the melt into a moldllowing to sitremoving the casting from the madahd cooling; according to the claimed
inventionthe mica containing component consists of vermiculite (60 90 maasddhe fluorine containghcomponent consists of
potassium cryolite (10 40 mass%); whertsia feedstock is melted via the sequential stepped heating thedktfe feedstock is
prepared by layering componemtkerein the top layer of the feedstock consists of a mixture of coenpgand the melt is poured
into a preheated mold. The use of the present invention allows for enhancing the chemical purity of the potassium fluorine
phlogopiteincreasing the corrosion and erosion resistance of the matedaiproving the accuracy tife chemical composition o
the yielded product.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2017

(21) Application N0.201717022753 A

(43) Publication Date : 05/¢2018

(54) Title of the invention : SILK PERFORMANCE APPAREL AND PRODUCTS AND METHODS OF PREPARING THE S,

(51) International classificatior:A61K8/64,A61K8/67,A61K8/7
(31) Priority Document No :62/086297

(32) Priority Date :02/12/2014

(33) Name of priority country :U.S.A.

(86) International Application -PCT/US2015/063545

No .
Filing Date :02/12/2015

(87) International Publication MWO 2016/090055
(61) Patent of Addition to

(71)Name of Applicant :
1)SILK THERAPEUTICS INC.
Address of Applicant :196 Boston Avenue, Medford, MA
02155, USA U.S.A.
(72)Name of Inventor :
1)ALTMAN Gregory H.
2)MORTAR INO Enrico

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Silk performance apparel and methods of preparing the same are disclosed herein. In some embitklipeefttisnance apparel
includes textilesabricsconsumer producind other materials that are coated with aqueous eptutif pure silk fibroirbased
protein fragments. In some embodimeecdsted apparel products exhibit surprisingly improved moisture management propert

increased resistance to microbial growth.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022765 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : NON LINEAR FILTER WITH GROUP DELAY AT PRE RESPONSE FREQUENORMHIGH RES
AUDIO

(51) International
classification

(71)Name of Applicant :

:G11B20/00,H03H17/02,G11B20/ 1)REINET SAR.L.

riority Document No : . ress of Applicant : oulevard Prince Henri
(31) Priority D No :14196063.3 Add f Appli 35 Boul d Pri Henri L 1274
(32) Priority Date :03/12/2014 Luxembourg
(33) Name of priority ‘EPO (72)Name of Inventor :
country ‘ 1)CRAVEN Peter Graham
(86) intemational \PCT/EP2015/078513
pplica :03/12/2015
Filing Date
ﬁ()?) International PubI|cat|c:WO 2016/087583
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Methods and devices are described for reducing the audible effectreSpomses in an awdsignal. The pre responses are
effectively delayed by employing a digital non minimum phase filteich includes a zero lying outside the unit circle in its z
transform response. This zero is not paired with another zero at a reciprocal positiorhasiai¢ ¢ircleas this would linearise the
phase modification. The filtering can introduce a greater group delay at the pre response frequency than at a lowsfrel@ency
500 Hz or even 0 Hz. The technique can be used to reduce pre responses iingraexii® signal and also to preempt pre respo
that would be introduced to the audio signal by subsequent processing.

[ s )
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717022789 A
(19) INDIA
(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : A METHOD OF PRODUCING A BIODEGRADABLE COMPOSITION

(51) International classification :C08J3/20,C08K7/02,C08L3/|(71)Name of Applicant :

(31) Priority DocumenNo :P12014703995 1)RETNASAMY R Meyyanathan
(32) Priority Date :24/12/2014 Address of Applicant :No 10a Jalan Awan Kerawang Tarr
(33) Name of priority country  :Malaysia Yarl Jalan Kehing Lama Kuala Lumpur 58200 Malaysia
(86) International Application N¢:PCT/MY2015/050155 (72)Name of Inventor :
Filing Date :16/12/2015 1)RETNASAMY R Meyyanathan

(87) International Publication NcWO 2016/105184
(61) Patent of Addion to

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The present invention relates to a method of producing a biodegradable composition comprising the steps of: washiriggaad
tapioca; shreddg the washed and cleaned tapioca; grinding said shredded tapioca into a pulp; drying and powderized said
adding 20%80% by weight of starch based on total weight of the biodegradable composition as a binder or thickener to sai
powder; addhg shredded and communicated fine fiber of the tapioca for increasing flexural strength of a product produced f
biodegradable composition; adding releasing agent to facilitate easy removal of the product produced thereof; addiagsfiast
improving quality of the product; and characterized by: adding a repellent to said mixture containing the tapioca powbereer
said repellent comprises of soybean powd#k protein and silicone to obtain the biodegradable composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023064 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : METHODS AND COMPOSITGNFOR TREATING CANCER

(51) International
classification

(71)Name of Applicant :

:C07K14/47,C12N9/10,A61K48/( 1)ROGER WILLIAMS HOSPITAL

(31) Priority Document No :62/086346 Address of Applicant :825 Chalkstone Avenue Providence
(32) Priority Date :02/12/2014 02908 U.S.A.
(33) Name of priority country:U.S.A. (72)Name of Inventor :
(86) International Applicatior, 1)SENGUPTA Sadhak
No :5512?286210515/063267 2)SAMPATH Prakash
Filing Date ' 3)JUNGHANS Richard P.
5\1807) International Publ|cat|or:WO 2016/089916
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatior
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

6Described are compositions anéthods relating to immune cells which express both a chimeric antigen receptor which binc
IL13 receptor a 2 (IL13Ra2) and arfiethylguanine DNA methyltransferase (MGMT) protein. Viral particles containing an IL1:
chimeric antigen receptor (ILL3CARY variant thereof and an MGMT protein or variant thereof are used to transfect immune
such as T cellanparting to the transfected cells both IL13Ra2 targeting activity and resistance to the chemotherapeutic age
temozolomide (TMZ). The compositis and methods described are useful for cancer therapy such as the treatment of a higt
malignant glioma.

I
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :30/06/2017

(21) Application N0.201717023067 A

(43) Publication Date : 05/01/2018

(54) Title of the invention : METHOD FOR PRODUCING ANTIMICROBIAL YARNS AND FABRICS BY NANOPARTICLE

IMPREGNATION

(C?als);irf‘itf;gg‘gona' 'DO6M10/00,DO6M10/02, DOSM L0/

(31) Priority Document N¢:1421497.7

(32) Priority Date :03/12/2014
(33) Name of priority .
‘UK.
country
fG)”'Q;fig”na}\'%”a' \PCT/GB2015/053701
PP :03/12/2015

Filing Date

Sjg"'ggfig”nam”a' "WO 2016/087864

(61) Patent of Addition to

(71)Name of Applicant :

1)COVENTRY UNIVERSITY

Address of Applicant :Priory Street Coventry Warwickshir

CV1 5FB U.K.
(72)Name of Inventor :

1)VINATORU Mircea

2)MASON Timothy James

3)BEDDOW Jamie Anthony

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a method for producing an antimicrobial fabric osga&mmethod comprising the steps of immersing
fabric or yarn in an aqueous solution of a metal salt whilst simultaneously subjecting said solution to ultrasonic eattlation;
removing the fabric or yarn from said solution and subsequently converting the metal salt in situ in the fabric or iyetaliotide
nanoparticlepreferably via chemical and heat treatment. Fabrics and yarns obtained or obtainable by such method are alsc
In a further aspect the invention provides an apparatus for performing such method.

)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717023072 A
(19) INDIA
(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018

(54) Title of the invention : POLYFUNCTIONAL HYDROPHTHALIMIDE MAIOMER COMPOUNDS

(51) International classification :C07D207/404,C08G73/:|(71)Name of Applicant :
(31) Priority Document No :14199363.4 1)DSM IP ASSETS B.V.
(32) Priority Date :19/12/2014 Address of Applicant :Het Overloon 1 6411 TE Heerlen
(33) Name of priority country :EPO Netherlands
(86) International Application No  :PCT/EP205%/080748 (72)Name of Inventor :
Filing Date :21/12/2015 1)KONING Cornelis Eme
(87) International Publication No  :WO 2016/097403 2)BUIJSEN Paulus Franciscus Anna
(61) Patent of Addition to Applicatior_NA 3)LANSBERGEN Adrianus Jozephus Hendricus
Number :NA 4)PAPEGAAIJ Alwin
Filing Date ' 5)HAYDEN Douglas
(62) Divisional to Application Numbe:NA
Filing Date ‘NA

(57) Abstract :

The present invention relates to a an imide compound according to anyone of forniulkesolale wherein R1 is H or a G220
optionally substituted hydrocarbon group; both R2 and R5 are a COOH group or one of R2 and R5 is a CP@Hilgrthe other
substituent is Hnethyl or ethyl group; R3 and R4 are independentty I€1 C20 optionally substituted hydrocarbon group; R6 is
or a methyl group; R7 and R8 are independentipéthyl or ethyl.
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